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197
LOK SABHA
Wednesday, Zan_ February, 1956

The Lok Sabha met at Eleven of
of Clock.

[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS
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Shri M. L. Dwivedi: May I know
whether, since its accession to India,
there has been an increase in the tra-
fic in the Pondicherry Port and whe-
ther there is likely to be an increase
in a large measure after some time ?

Shri Alagesan: The quantum of
traffic in the Pondicherry Port depen-
ded mainly on the fact that it was
a free port. After integration with
India, it ceased to be a free port. So,
I think the traffic should have gone
down.

Shri M. L. Dwivedi: May I know
whether in addition to the work of
renovation there are any repairs also
to be undertaken, and if so, to what
extent ?

Shri Alagesan: I have given the
complete details of the scheme. A
new pier is going to be constructed.
The old one has broken. A new one
is going to be constructed. With the
ancillary facilities like transit shed,
etc., there is going to be great improve-
ment.

V ANASPATI

*151. Shri Jholan Sinha: Will the
Minister of Food and Agriceltare be
pleased to refer to the reply given to
Starred Question No. 680 on the 8th
December, 1955 and state the pro-
gress made in regard to finding out
a suitable dye for colourisation of
vanaspati?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): No further pro-
gress has so far been made in the
matter.

Shri Jhulan Sinha: May I know if
the task of finding out a suitable
colouring for vanaspati has been en-
trusted to any manufacturers of vanas-
pati or whether the work has been
taken over by the Government in any
of its scientific laboratories?
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Shri A. P. Jain: It has bgen taken
up in a number of scientific labora-
tories and among them are the Cen-
tral Food Technological Research In-
stitute, Mysore, the National Chemical
Laboratory, Poona, the Central Drug
Research Institute, Lucknow, and-a
number of others.
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Shri Shree Narayan Das: Has any

foreign expert been consulted in this
matter?

Shri A. P. Jain: No foreign expert
has been consulted in this matter. We
have sufficiently qualified experts in
the country to give a sound opinion.

Shri Joachim Alva: What is the
truth behind the report that the power-
ful combine of Lever Brothers
and other companies have joined to-
gether to sabotage this scheme of
colourisation of vanaspati?

Shri A. P. Jain: So far as I know,
there is no truth in it. Perhaps the hon.
Member knows more about it.

dfem do wRe faamd : W WY
REaAFE H T W R A I
3 @

(R) @r.@ar 7 & < wiwh 1 7
HTH &Y |

(3) s & e ST IR

(¥) aveefa & smas AN &
TN

22 FEBRUARY 1956

Oral Answers . 200

W g AT wd ¢ e @@
7@ A9 38 g 6, 3g 71 aifers @), I
Tg AT T THAT 7 TG a1 & |

WesT CoasT Roap

*152. Shri Radha Raman: Will the
Minister of Transport be pleased to
refer to the reply given to Starred
Question No. 650 on the 10th March,
1955 and state:

ta) whether construction of West
Coast Road linking Bombay with
Cape Comorin is in progress accord-
ing.to plan ;

(b) if not, its present position ;

(c) when this road will be com-

pletely ready and its total estimated
cost ;

(d) whether a part of this road will

pass through Portuguese territory :
and

(e) if so, how many miles ?

The Depuoty Minister of Railways

;?ﬂ Transport (Shri Alagesan): (a)
o.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix I,
annexure No. 47.]

(c) The development of the road at
an estimated cost-of Rs. 8 crores is
expectede to be completed during the
third five year plan period.

(d) No.

{e) Does not arise.

Shri Radha Raman: May I know
the areas which this new road will
cover and the specific advantages
which the Government think it will

render to the population of those
areas?

Shri Alagesan: The advantages
that will be derived from this road
are obvious. The area that will be
covered by this road is the coastal
stretch right from Bombay down to
the Travancore-Cochin border. The
road in the Travancore-Cochin area
is already classed as a national high-
way. The west coast road will be
extending from Bombay to the border
of the Travancore-Cochin State.
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Shri Joachim Alva : The hon. Minis-
ter, Shri L. B. Shastri, was kind
enough to ‘tour the areas last year
and the highest officers of the Minis-
try.

Mr. Deputy-Speaker: The hon.
Member will put a question.

Shri Joachim Alva: I just wanted
to link up the facts. I will put the
question. May I know what progress
has been made in regard to the bridge
over the Sherawati river near Hona-
var on the Bhatkal road as against
the estimates?

Shri Alagesan : As far as bridges in
those areas are concerned, there are
any number of them. The work is
proceeding on some of them. 1 do
not know at what stage the work is
regarding the particular bridge that
the hon. Member has mentioned.

Shri A. M. Thomas: From the
statement, I gather that 14 bridges
remain to be commenced. May 1
know how .many bridges, among
these 14, have been taken up on hand
now, and may I also enquire why,
when the foundation-stone for some
of the bridges is laid with all pomp
and ceremony, the work is not carri-
ed out? What is the reason for it?

Shri Alagesan: I do not kmow to
which bridge he refers. i

Shri A. M. Thomas: I specifically
tefer to the Aroor bridge. The foun-
dation-stone is there for the last one
and a half years.

Shri Alagesan: I have to submit
that that bridge has nothing to do
with this question.

Shri Radha Raman: May I know
whether the road, as it is now being
constructed, will have the mnearest
approach to the Goan territory and
what will be distance from. that road
to the Goan territery? . -

Shri Alagesan: Yes Sir. It touches
the Goan territory on both sides, and
the length of the road, if it is to be
taken via the Portuguese territory,
will be 80 miles. Now, it takes a
roundabout route.
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TARIFF -, COMMISSION - REPORT

*153, Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to refer to the reply given to Starred
Question No. 346 on the 1st Decem-
ber, 1955 and state:

(a) whether the Tariff Commission
have since submitted their report res
garding the prices to be paid for the
locomotives manufactured by TEL-
CO;

(b) if so, whether Government have
examined the same ; and

(c) what decifion has been arriv-
ed at?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No, Sir.

(b) and (c). Do not arise.

Shri T. B. Vittal Rao : May I know
whether any payments are being made
to the: TELCO for the locomotives
made over to the railways, pending
the receipt of this report, and if so,
at what rate?

Shri Alagesan: These payments
were made even before. They were
called ‘on account’ payments. They
continue to be made pending the ad-
justments which will have to be made
on the recommendation of the Tariff
Commission.

Shri G. P. Sinha: May I know how
many new firms are to be establish-
ed in the next Five Year Plan for the
manufacture of locomotives, and
what percentage of locomotives will
be met by local production?

Shri Alagesan: We are already
having the Chittaranjan Works which
manufactures BG locomotives. I
thought that was very well known.
There is again the TELCO which
manufactures MG locomotives. Bar-
ring these two, there are no other
firms_, manufacturing locomotives in
India.

Mr. Deputy-Speaker: He wants to
know whether there is any proposal
to establish any further factory for
the manufacture of locomotives dur-
ing the Second Five Year Plan.

Shri Alagesan: No, Sir.
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Shri A. M. Thomas: From the
statement I gather that out of the
Rs. 36 crores and odd set apart, only
Rs. 14 crores and odd have been spent
so far and up to the end of 30-3-1956
only Rs. 8 crores more will be spent,
. with the result that about Rs. 14

crores will lapse. May I know thz
reasons for this state of affairs?

Shri Alagesan : These schemes were
finalised and were taken up only two
years after the commencement of the
First Five Year Plan and there were
other difficulties also.  Whatever
amount remains unspent will be car-
ried over to the second plan period :
there is no question of funds lapsing.
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Shri A. M. Thomas: May I know
from the ho _ Minister the break-up
for the Coc Port,—what amount
has been set apart and what amount
has been spent so far?

_Shri Alagesan: The provision ori-
ginally made during the first plan
period was Rs. 1-48 crores.

Shri A. M. Thomas: It will be

much more.

Shri Alagesan: 1 do not have the
correct figures of the final provision
with me at the moment.

Dr. Rama Rao: May I know why
the major port of poor Visakhapat-
nam does not come under this head?
May I know how much it is likely to
get out of the Rs. 40 crores allotted
for the Second Five Year Plan?

Shri Alagesan: I do not have the
figure for the Visakhapatnam Port.
Up to the 31st of October 1955, the
expenditure incurred on the Cochin
Port was Rs. 38 lakhs and odd.

Shri Matthen : May I know if it is
true that important harbours like
Calcutta and Bombay are getting stea-
dily silted up and if so what is the
Ministry doing about this?

Shri Alagesan: There is no ques-
tion of silting up of the Bombay Port.
The Calcutta Port is a riverine port
and there is no question of its get-
ting silted up, as constant dredging is
being done.

Shri Veeraswamy : May I know at
what stage the proposal to expand the
Madras harbour on the Triplicane
side stands?

Shri Alagesan :
ing to schedule.

. Mmor Ports

*156. Shrl Dabhi: Will the Minis-
ter of Transport be pleased to state :

(a) whether it is a fact that the
National Harbour Board at its fifth
meeting held at Visakhapatnam on
9th Navember, 1955 has decided to
improve minor ports in India during

It is going accord-
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the Second Five-Year Plan period at
an estimated cost of rupees five
crores ; and . .

(b) if so, the names of the minor
ports to be improved?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes Sir.

(b) A statement is laid on the

Table of the Lok Sabha. [See Appen-
dix I, annexure No. 49.]

Shri Dabhi: It is mentioned in the
statement that the proposal forward-
ed by the Government of Bombay
did not indicate the ports to be deve-
loped. May 1 know the purpose and
the nature of the proposal forward-
ed by the Bombay Government?

Shri Alagesan: They have not
given the details port-wise. An
Officer on Special Duty has been
appeinted and he is going round. In
consultation with the Bombay Gov-
ernment, he will make his proposals.
We have received the estimated ex-
penditure that the Bombay Govern-
ment would like to incur on its mi-
nor ports and that comes to a crore
of rupees.

Shri Dabhi: May I know whether
the officer has submitted his report?

Shri Alagesan: I said he is going
to visit the minor ports in Bombay

Shri Joachim Alva: Has the Gov-
ernment arrived at a decision as bet-
ween the claims of Mangalore, Malpe
and Karwar and’ while arriving at a
decision, has it given a chance for the
development of minor ports also at
the same time?

_ Shri Alagesan: Provision is made
in the Plan for the development of
Malpe port. As regards the claims
between Malpe and Mangalore, 1
think the kon. Member knows that
the matter is at present being investi-
gated at the Poona Research Station.

Shri Matthen: May I know if. the
proposal made by the Norwegian
fishery project to open out Neenda-
kara near Quilon to Astamudi Lake
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that it may'be made a natural har-
bour has been considered?

Shri Alagesan : I require notice.

Shri Shree Narayan Das: May [
know whether it is a fact that the
Government of Japan is prepared to
give monetary help for the setting up
of a port on the eastern coast of
India with a view to facilitating the
export of iron ore from there?

The Minister of Railways and
Transport (Shri L. B. Shastri): There
has been some talk about this matter
both from Japan and Poland. The
Orissa Government has received some
offers and they ¢tontacted the Trans-
port Ministry. We have advised them
to negotiate with them and carry on
the talks. No definite decision has
been taken so far.

WaRE-HOUSES

*162. Pandit D. N. Tiwary: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether arrangements in all
the States have been made to open
ware-houses at important centres,
(mandies and markets) from the next
financial year ;

(b) if so, how many are proposed
to be opened; and

(c) whether sufficient propaganda is

~ being carried on to acquaint the peo-
. ple of this facility?

The Minister of Food and Agricul-
g_me (Shri A. P. Jain): (a) Not yet;

ir. g

(b) and (c). Do not arise.

Pandit D. N. Tiwary: May I know
when it will be possible for the Gov-
ernment to establish ware-houses?

Shri A. P. Jain; We are shortly go-
ing to introduce the necessary legisla-
tion for the purpose of establishing
ware-houses and we hope to take up
this matter with a good deal of tempo.

Pandit D. N. Tiwary: May I know if
the necessary arrangements will be
made in advance, so that after the pass-
ing of the Act, the work can be started
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immediately and the agriculturists may
get the facilities of ware-houses for the
next season?

Shri A. P. Jain: We have already set
up a committee in the Ministry to
consider the question of selecting sites,
the type of storage, types of grains to
be stored, and so on. We have made
good progress, so that after the neces-
sary legislation has been passed, we
shall be in a position to proceed from
a fairly advanced stage.

Shri D. C. Sharma: May 1 know
according to what rule these ware-
houses will be distributed amongst the
various States of India? Will they be
distributed in terms of the surplus
areas, non-surplus areas etc. or will
some other rule be adopted?

Shri A. P. Jain: There will be a
three-tier system. The Government of
India will build ware-houses at places
of all-India importance. The State
Governments will build ware-houses at
places of State importance. That is,
in the principal mandies. There will
then be storehouses at the village level.
A large-sized co-operative society
covering 5 villages if irrigated and 10
to 15 villages if unirrigated will have a
storehouse.
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Shri Shree Narayan Das: May 1
know whether all the State Govern-
ments have accepted to shoulder the
responsibilities envisaged in the report

: of the Rural Survey Enquiry Com-
mittee?

Shri A. P. Jain: A full comprehen-
sive scheme has been made on the basis
of the recommendations made by the
committee. The State Governments
were consulted and everything is pro-
gressing in fullest consultation and
collaboration with the State Govern-
ments.
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Shri G. P. Sinha: May I know whe-
ther the State Governments have been
requested to send their proposals and
whether any proposal has come from
Bihar in view of the fact that it is
alwa%.rs a regular flood and drought
area’

Shri A. P. Jain: The State Govern-
ments have been consulted. All the
State Governments have sent propo-
sals including the State of Bihar.
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Shri Altekar: May I know whether
the Centre has fixed the location in

class I which are to be constructed by
the Central Government?

Shri A. P. Jain: Provisionally we
have done so. It will be finalised only
when the Warehousing Board has been
set upx

Bompay Dock LaBour BOARD

*163. Di. Rama Rao: Will the
Minister of-Labour be pleased to state:

(a) the special reasons for vesting
the Chairman of the Bombay Dock
Labour Board with extraordinary
powers to suspend, dismiss or dis-
charge any worker ; and
" (b) whether workers will be given
any chance for explanation before, or
appeal after, any such action?

The Deputy Minister of Labour
(Shri Abid AK): (a) Provision has
been made for vesting certain reserve
powers in the Chairman of the Bom-
bay Dock Labour Board in the event
of an emergency seriously affecting
the working of the Port. He will
exercise these powers only when .an
emergency is declared by him with
the approval of the Central Govern-
ment.
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(b) The workers will get a chance
for explanation but will have no
right of appeal. .

With your permission, I may add
that the situation has since improved
considerably and it is hoped that
there would be no occasion to make
use of these powers.

Dr. Rama Rao: The hon. Minister
says that there may not be any occa-
sion to use these powers. But the
powers are there. May I know if the
worker will be given a charge-sheet
and whether he is free to employ a
lawyer to represent him and pretect
his trade union rights?

Shri Abid Ali: Of course, he will
be given a charge-sheet.

Dr. Rama Rao: He has not answer-
ed about the lawyer.

Shri Abid Ali: There is no ques-
tion of engaging a lawyer in these
cases. The union can represent them.

Shri Kamath : Is this a forerunner
or a foretaste of the larger scheme to
associate labour with management in
industry to which the Prime Minister
gave expression recently at Amritsar?

The Minister of Labour (Shri Khan-
dubhai Desai): It must be understood
that these are reserve powers which
may be utilised only when anemer-
gency arises. u

Shri T. B. Vittal Rao : -May I know
under what Act the Chairman has
been given these powers in an emer-
gency?

Shri Abid Ali: The notification
gives the details and the Act has also
been mentioned; Bombay Dock
Workers (Regulation of Employment)
Act,

Shri Kamath: Who will be invest-
ed with the power to declare an em-
ergency?

. e

Shri Khandubhai Desai: If there is
an emergency in the opinion of the
Chairman of the Dock Labour Board,
he would have to apply to the Gov-
ernment and unless the Government
declare an emergency, he cannot uti-
lise these powers.
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BUDDHA JAYANTI

*164. Shri Bishwa Nath Roy: Will
the Minister of Communications be
pleased to state whether in view of
Buddha Jayanti in May this year,
Adr Service to Gorakhpur would be
increased for facilitating visit to
Kasia and other Buddhist religious
places near Gorakhpur by national
and international tourists?

The Minister of Communications
(Shri Jagjivan Ram): Yes, Sir. The
frequency of the present twice daily
Air Service to Gorakhpur will be in-
creased provided the traffic position
during Buddha Jayanti days demand-
ed any extra flights.

Shri Bishwa Nath Roy: May I
know whether these extra services
will be started on some definite date
or it would be just left to the rush
of visitors to degide when the cele-
brations; actually “start?

Shri Jagjivan Ram : If we find that
there is a demand and necessity of
extra services; they will be start-
ed. We cannot give a date now.

Shri Veeraswamy: May I know
whether any arrangements are made
for air services from several places
in India to Sarnath and Gaya?

Shri Jagjivan Ram : So far as Sar-
nath is concerned, there is a regular
service which touches Banaras. As
regards Gaya, there is a regular ser-
vice to Patna. But, if a large number
of people would like to wisit Gaya,
there will be no difficulty in running
special services from important cen-
tres to Gaya.

Shri Bishwa Nath Roy: May I
know if there is any arrangement.for
an air service to. Lumbini, the birth
place of Shri Buddha?

L]

Shri Jagjivan Ram : I do not think
there is any aerodrome in Lumbini.
There is one air strip at Kasia. I
will see whether we can improve that
airport. If a large number of peo-
ple want to visit that place, we can
run a few services to that place.
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FAMILY PLANNING

*165. Shri D. C. Sharma : Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
Planning Commission is considering
a proposal to set up a production unit
for family planning requisites; and

(b) if so, the nature of the scheme?

The Deputy Minister of Health
(Shrimati - Chandrasekhar): (a) The
Planning Commission have no such
proposal under consideration.

(b) Does not arise.

. Shri D. C. Sharma: May I know
if the hon. Minister has seen reports
to this effect in the press and if so, will
the hon. Minister be able to locate
the sources of this press report?

Shrimati Chandrasekhar: 1 do not
know what report he is referring to.

Mr. Deputy-Speaker : The press Te-
port says that there is planning. The
hon. Minister says, No. How can
the hon. Minister be expected to
know the source of information for
all kinds of rumours? The hon.
Member must seek the aid of the
press.

Shri D. C. Sharma : It has appear-
ed in a well-established newspaper of
Delhi that something was happening.

Mr. Deputy-Speaker: Order, or-
der. Hon. Members must understand
the scope of questions here. He has
put down a question whether a press
report is correct or not. The hon.
Minister has replied that there is no
proposal before the Planning Com-
mission. To say, “l have heard vari-
ous rumours from 360 million peo-
ple, how do you contradict™ is rather
a strange question to ask. If it has
appeared in a particular newspaper
from the P. T. 1. let him speak to
them and ascertain: not here.

Dr. Rama Rao:" May I know whe-
ther it is a fact that the Government
have sanctioned Rs. 120,000 to deve-
lop 2 fantastic form of contraceptive
from peas?

Shrimati Chandrasekhar :
no information to that effect.

1 have
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Shri Radha Raman: May I know
whether the attention of the Govern-
ment has been €rawn to reports about
some suggestions made by Shri K.
Santhanam, Ex-Lt. Governor re.
Family Planning?

Mr. Deputy-Speaker :

relevant?

Shri Radha Raman: He has made
some suggestions.

Mr. Deputy-Speaker: Hon. Mem-
bers have no more questions except
SOme rumours.

How is it

RAILWAY FREIGHT STRUCTURE
" EnQuUIRY COMMITTEE

*166. Shri Krishnacharya Joshi :
Will the Minister of Railways be pleas-
ed to state:

(a) whether the Railway Freight
Structure Enquiry Committee has
submitted its recommendations ; and

(b) if so, what are the main re-
commendationg?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Ss_lni Shahnawaz Khan): (a) No,
ir.

(b) Does not arise.

Shri Krishnacharya Joshi: May I
know when the final report is likely
to be submitted?

Shri Shahnawaz Khan: We can-
not say anything definitely at this
stage.

Shri Krishnacharya Joshi: May I
know whether any time-limit has been
fixed?

Shri Shahnawaz Khan: No time-
limit has been fixed.

Tata IRON AND STEEL COMPANY

*167. Dr. Ram- Subhag Singh : Will
the Minister of Labour be plcased to
state:

(a) whether an agreement has been
arrived at between the Tata Iron and
Steel Company and the Tata Workers
Union for the association of emplo-
yees in the company’s management ;
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(b) if so, the nature of the agree-
ment ; and

(c) how far Govérnment contri-
buted in effecting that agreement?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) The agreement in respect of as-
sociating employees with management
is of a peneral nature; the manner
and method by which employees
would be associated with the manage-
ment are to be discussed between the
parties at a later date.

(c) It is Government’s policy to
-encourage agreement between emplo-
yers and employees whereby there
will be increasing association of the
latter in management. 1 am glad
therefore that both parties have been
able to arrive at an understanding in
this matter.
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Shrimati Tarkeshwari Sinha: In view
of the importance of this question, can
we have a specific idea as to when this
policy is likely to be formulated and
can be implemented?

Shri Khandubhai Desai: When the
final report of the Planning Commis-
sion comes before Parliament, the
Members will have a full opportunity
to discuss this issue.
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Shrimati Renu Chakravartty: Is it
not a fact that the main point about
this agreement is that the subscription
fee of the workers towards member-
ship of their unions will be cut from
the actual pay rolls by the employers
themselves? Is that not the main prin-
ciple behind this agreement—that is,
it is a close shop union?

Shri Khandobhai Desai: Such sys-
tems are i vogue in various parts of
the world. Where a bi-partite agree-
ment between employers and em-
ployees takes place, they may decide
whether this system should be per-
mitted or not. In this particular agree-
ment it has come to our notice from
the members that mutual agreement is
there, that this system is intended for
securing good union and good manage-
ment.

Shri G. P, Sinha: May I know how
many firms have expressed their desire
or given assurance that they will allow
lab%lur to participate in management?
May I also know if Government will
make it compulsory for big firms to
allow labour participation in manage-
ment?

Shri Khandobhai Desai: Last week
there was a panel meeting in the Plan-
ning Commission and there was
general agreement on this issue bet-
ween the management and employees’
representatives.

Shri Feroze Gandhi: The outcome
of the discussions to which reference
has been made was that the workers
will have access only to financial in-
formation in so far and in so much
as sharcholders are entitled. The
position is that shareholders are hard-
ly “entitled to any information.
Therefore, are Government considering
steps to see that labour participates

.in management really and that they

have full access to the books of the
company. “Financial information™ is
rather vague.

Shri Khandubhai Desai: Whatever
information is available to the share-
holders will also be made available
to ‘them. ,

Shri Feroze Gandhi: But hardly
any information is available to the
shareholders.
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Mr. Deputy-Speaker : We are not
arguing out this matter.

Shri T. B. Vittal Rao: Does not
this deduction of subscription from
the pay roll run counter to the pro-
vAisig’ns of the Payment of Wages

ct?

Shri Khandubhai Desai: It may
run counter to the present Payment
of Wages Act, but if there is general
agreement that Act can be amended.

REMODELLING OF KURNOOL STATION

#168. Shri Gadilingana Gowd : Will
the Minister of Railways be pleased
to refer to the reply given to Starred
Question No. 535 on the 8th August,
1955 and state:

(a) whether the remodelling of the
Station building at Kurnool has been
taken up and completed ; and

(b) if so, the amount spent there-
on? .

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) The
work is in progress.

(b) Approximately Rs. 6,000 have
been spent so far.

Shri Gadilingana Gowd: Is it a
fact that the Government has suspend-
ed the repairs owing to the decision
on the States Reorganisation Com-
mission?

Shri Shahnawaz Khan: No, Sir.

POULTRY DEVELOPMENT
*171. Shri S. C. Samanta: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Starred Question No. 363 on the
1st December, 1955 and state:

(a) whether under the revised pilot
project, the remaining 31 poultry deve-
lopment centres have been established;

(b) if so, whether all the States
have been covered;

(c) when the last poultry census was
taken; and

(d) the poultry population accord-
ing to that?

-
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The Minister of Food and Agricul-
tore (Shri A. P. Jain): (a) No Sir,
on account of the non-availability of
chicks in time and lack of adequate
facilities in some States, it is now
found that only 22 more centres can
be established upto the end of the
current year agamnst 31 as originally
planned.

(b) All except U. P., Saurashtra,
Madhya Bharat, Jammu & Kashmir,
Kutch, Manipur, Tripura and Anda-
mans.

(c) In 1951.
(d) 7.34,20,713.

Shri S. C. Samanta: May 1 know
how the 19 centres already establish-
ed are working, and whether they
have also helped in putting down the
epidemics that prevail in poultry
farms?

Shri A. P. Jain: The 19 centres
referred to and a few other centres
which have been set up are working
very satisfactorily., They are rearing
chicks and providing training.

Shri S. C. Samanta: May 1 know
whether foreign breeds have been
imported for improvement of the
poultry in these centres?

Shri A. P, Jain: Yes.

Shri A. M. Thomas: In view of
the statement made by Dr. P. S. Desh-
mukh, Minister of Agriculture, that
there would be plenty of chicks and
eggs during the Second Five Year
Plan, may I know the special steps
that are being taken?

Shri A. P. Jain : Certain plans have
been worked out which will be im-
plemented during the Second Five
Year Plan period. There will be 300
centres for demonstration and exten-
sion work, and there will be 50 regi-
onal farms, and they will cover large
areas of the country.

Shri D. C. Sharma: May I know
what efforts are being made to train
experts in poultry farming, and how
they are being detailed to the various
National Extension Service blocks and
projects?
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Shri A. P. Jain: They are being
trained in the institutes and detailed
to the various regioms.

P. & T. Unions

%172, Shri Asthana: Will the Mi-
nister of Communications be pleased
to state the extent and terms on
which protection from transfer has
been given to the office-bearers of
the recognised P. & T. unions? .

The Minister of Communications
(Shri Jagjivan Ram): The Secreta-
ries, Assistant Secretaries and Trea-
surers of recognised P. & T. Unions
are not ordinarily transferred from
their stations during the first year of
their holding such office. This con-
cession applies to the above mention-
ed office-bearers of the All India,
Circle. District and other branch uni-
ons, if the constitution and bye-laws
of the Central Union permit opening
up such branches. The protection is
not, however, guaranteed and is sub-
ject to the interests of the administra-
tion and does not extend beyond the
first year of their holding office even
if they are re-elected for the second
year.

Shri Velayudhan: May I know
whether any of the unions have re-
presented to the Government that no
lunch interval is given to the lower
cadre employees of the Posts and

Telegraphs department?

Shri Jagjivan Ram: How does it
arise?

Mr. Deputy-Speaker : How does it
arise out of transfer?

Lunch on the way, is it?

Shri Velayudhan : It is about Posts
and Telegraphs unions. They have
represented.

Mr, Deputy-Speaker: No, no. The
question relates to protection against
transfer, not against hunger.
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Gk Lions

*173, Shri K. K. Basu: Will the
Minister of Food and Agricnlture be
pleased to state:

(a) whether any effort is being made
to preserve the stock of lions in the
Gir forest ;

(b) the number of lions living in
this forest ; and

(c) whether a number of such lions
have been killed recently?

The Minister of Food and Agricul-
ture (Shri A, P. Jain) : (a) Yes, Sir.,

(b) About 310.

(c) No, Sir.

Shri K. K. Basu: Is the Minister
aware of the report which appeared
recently in the press that roundabout
that area a number of cases were
found where such lions had been kil-
led by poisoning?

Shri A. P, Jain: 1 have not seen
that report.

Shri K. K. Basu: May I know whe-
ther during the last year or so, efforts
were made to show these lions in liv-
ing condition to certain dignitaries,
and if so, what was the amount spent
on such arrangements?

Shri A. P, Jain: The Government
of India have not taken any steps to
do that. I do not know whether the
Saurashtra or the Bombay Govern-
ment have done that; I am not in a
position to answer what they have
done.

Mr. Deputy-Speaker: How does
that question arise out of this?

Shri Dabhi: May I know whether
there is any proposal to transfer some
of these lions to some other forests?

Shri A. P. Jain: Yes, there is a
proposal.

& wow fAg : @ ST ® A #Y
we fereet § 7

WtgofodA: & & WHl a@EATE
fs e £

Shri Kamath: How was the census
taken?
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Shii Joachim Alva: In view of the
public interest in these lions having
been heightened after the Prime
Minister visited that area, has the
Ministry taken the trouble of recom-
mending to the Ministry of Informa-
tion and Broadcasting to take a good
documentary film of the Gir lions?

Mr. Deputy-Speaker: Taking a
documentary picture is mot going to
increase the number.

BrRIDGE OVER GANDAK RIVER

%174, Shri Anirndha Sinha: Will
the Minister of Railways be pleased to
state:

(a) whether it is a fact that the
construction of a new railway bridge
with a double line over the Gandak
River in Bihar has been sanctioned
by the Railway Board ; and

(b) if so, the estimafed cost of the
bridge and the time when the work
of actual construction will commence?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a)
Yes, Sir.

(b) The bridge is estimated to cost
approximately Rs. 2 crores. The pre-
liminaries such as finalisation of the
design and arrangement of construc-
tion plant are being taken in hand and
the actual construction will com-
mence thereafter. )

Shri Anirudha Sinha: May I know
what time it would take to complete
the construction of the bridge and also
whether it would be a rail-cum-road
bridge, or a rail bridge only?

Shri Shahnawaz Khan: The bridge
would take approximately three years
to complete. We have asked the State
Government whether they would like to
have a roadway across the bridge. In
case they desire to have a road across
the bridge. then they must be prepared
to share some of the costs. Their reply
is awaited.
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DELHI-MADRAS JANATA EXPRESS

#176. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to refer to the reply given to Starred
Question No. 794 on the 13th Decem-
ber, 1955 and state:

(a) whether the proposals for in-
creasing the line capacity betwsen
Bhopal and Bina have been finalised ;

(b) if so, the details thereof: and

(¢) the steps taken for their imple-
mentation?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Not yet,
they are still under consideration.

(b) and (c). Do not arise.

Shri T. B. Vittal Rao : May I know
the nature of the proposals that-are
under the consideration of the Rail-
way Board for such a pretty long
time? May I also know whether these
proposals envisage the doubling of
that particular track, or any change
in the interlocking so that the line
capacity may be increased?

Shri Shahnawaz Khan: There are
different proposals. One is of doubl-
ing the line from Bhopal to Bina.
The other is to have a new line from
Guna to Nagda, that is, an alterna-
tive line.
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Shri T. B. Vittal Rao: This has
been the chief impediment in the way
of running a daily Jhnta express bet-
ween Delhi and Madras. May [
know when these proposals will be
finalised, and when we can expect a
daily Janta train to run between Delhi
and Madras in view of the fact that
there is justification..........

Mr. Deputy-Speaker: The hon.
Member should put only one gques-
tion at a time. He cannot go on put-
ting a second question and a thi
question also in the same question.
The hon. Member wants to know:
“If this is finished, when s & Janta go-
ing to be run?” That i8 a separate
question.

Shri T. B. Vittal Rao: There is a
Janta train now from Delhi to Madras,
but this is coming in the way of
its running daily. The proposal has
been under consideration for a very
long time. I have been raising this
question for the last one and a half
years.

Mr. Deputy-Speaker: Anyhow, 1
do not know how it arises out of
this. The heading may be different
from the body.

Shri Shahnawaz Khan : Preliminary
engineering surveys are being carri-
ed out. The target date for opening
the line from Guna to Nagda is 1960.

Shri Matthen : May I know whether
the Minister is aware of the general
complaint that Janta trains to Madras
are not running in time, and some-
times they are very late, and if so.
what he has done about the matter?

Mr. Deputy-Speaker: That is a

different question. This question re-
lates only to the doubling of the line
for the purpose of a Janta express.

Shri Heda : In view of the improve-
ment in the line that has been refer-
red to by the Parliamentary Secretary
in his reply, may 1 know when this
Janta is likely to become a daily
service?

. Mr. Deputy-Speaker: That ques-
tion does not arise out of this.
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TUNGABHADRA BRIDGE

*177. Shri Radha Raman : Will the
Minister of Transport be pleased to
state:

(a) whether Government have sanc-
tioned some amount for the construc-
tion of a bridge over the Tungabha-
dra River near Kurnool on National
Highway No. 7 (Banaras-Cape Com-
orin Road) to facilitate communica-
tion between the States of Hyderabad
and Andhra ;

(b) when the bridge construction is
expected to commence and when it
will be completed ; and

(c) whether the State Governments
are also contributing towards its cost?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan) : (a) Yes, Sir.

(b) The construction of the bridge
is expected“to be commenced shortly
and complete® in about three years.

(c) No, Sir.

Shri Radha Raman: May I know
whether Government have fixed any
time-limit within which this national
highway should render traffic possi-
ble?

Mr. Deputy-Speaker: The Parlia-
mentary Secretary said that this would
be completed in three years. There-
after, traffic may be possible. Has
the Minister to say anything more?

The Deputy Minister of Railways
and Transpart (Shri Alagesan): No-
thing more.

Shri Krishnacharya Joshi: In view
of the fact that Vishalandhra is go-
ing to be formed soon with Hyderabad
as its capital, may I know whether
with a view to providing a means of
communication between Kurnool and
Hyderbad, the construction work will
be expedited?

Shri Kamath : The hon. Member is
making an intelligent anticipation.

Mr. Depaty-Speaker: The hon.
Member is only making a suggestion.
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Shri Radha Raman : What will be
the length of the bridge, and will it
be a road-cum-rail bridge or only a
single bridge?

Shri Alagesan: It will be only a
road bridge. There is already a rail
bridge.

CANCER RESEARCH CENTRE, PATNA

*179, Dr. Ram Subhag Singh: Will
the Minister of Health be pleased to
state :

(a) whether Government propose to
set up a cancer research centre at
Patna ;

(b) if so, when is that centre likely
to be set up: and

(c) the estimated cost of setting up
that centre?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) to (c).
The question of setting up four can-
cer research centres i@ the rountry
is under consideration. No decision
has been taken regarding the location
of the centres.

Dr. Rama Reo: May I know whe-
ther before setting up a research cen-
tre at Patna, Government have got
any treatment centre at the same
place, where modern efficient treat-
ment can be had for cancer?

Shrimati Chandrasekhar: All this
will be taken into consideration when
the centre is established at Patna.

Mr. Deputy-Speaker: There is no
centre at present. _

Shri T. S. A. Chettiar : May I know
whether the centre in Madras will be
in the ‘Government hospital or in the
private hospital run by Dr. Muthula-
kshmi Reddi?

Shrimati Chandrasekhar: There is
a scheme for establishing four cen-
tres ; and Madras also will be taken
into consideration when the proposals
are finalised

Pandit D. N. Tiwary : May I know
how the centres will be selected after
the scheme is conmsidered? May 1

22 FEBRUARY 1956

Oral Answers 224

know also what arrangements obtain

at present at Patna for the treatment
of cancer? ~ -

Shrimati Chandrasekhar: A sepa-
rate question may be put for that.

INTENSIVE FAMILY SURVEY OF AGRI-
CULTURAL LABOUR

*180, Shri S. C. Samanta: Will the
Minister of Labour be pleased to refer
to the reply given to Starred Question
No. 80, on the 22nd November, 1955
and state:

(a) whether the reports of the Cen-
tral India and North-West India
zones on the Intensive Family Sur-
vey of Agricultural Labour have been
published ; and

(b) if so, whether Government have
considered the reports?

The Deputy Minister of Labour
(Sbri Abid Ali): (a) The reports per-
taining to the two zones were publi-
shed in December 1955. Copies of
the reports are available in the Parlia-
ment Library.

(b) The various reports on the
Agricultural Labour Enquiry which
are now available have revealed the
magnitude of the problem of unem-
ployment and  under-¢employment
among agricultural labourers. Formu-
lation and implementation, during the
Second Five Year Plan Period, of
measures to improve their conditions
of living and the employment oppor-
tunities open to them are receiving
the attention of the Central and State
Governments.

Shri S. C. Samanta: May I know
the number of villages and the num-
ber of persons about whom this
investigation was made?

Shri Abid Ali: A sample enquiry
was conducted in 812 villages in 27
States for about 11,000 families and
47,300 persons.

Shri S. C. Samanta: May I know
whether any further enquiry is going
to be made by Government to carry
out the recommendations that will be
taken up by Government?
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Shri Abid AL: It is proposed to
conduct another Agricultural Labour
Enquiry during 1956+57 which it is
hoped ‘will reveal the extent of pros-
perity agricultural labour has achiev-
ed as a result of the development
schemes undertaken in the First Five
Year Plan.

Shri S. C. Samanta: May I know
whether the schemes that are propos-
ed to be carried out in the Second
Five Year Plan have already been
prepared by Government?

Shri Abid Ali: These are being
_prepared.

SETHU-SAMUDRAM PROJECT

*181. Shri T. B. Vittal Rao: Will
the Minister of Tramsport be pleased
to state:

(a) whether the Expert Committee
to examine and report on the feasibi-
lity and desirability of connecting the
gulf of Mannar and the Palk Bay by
cutting a channel at the approaches
to the Adam’s Bridge for enabling
deep sea ships to navigate in safety
from the West to the East Coast of
India, has submitted its report:

(b) if so, the findings thereof ; and

(c) if the reply to part (a) above
be in the negative the reasons for the
delay?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

(c) In the course of its deliberations
at the first two meetings the Com-
mittee came to the conclusion that
certain further data should be collect-
ed. This is being done.

Shri T. B. Vittal Rao: In the
Gazette notification announcing the
appointment, I remember to have
seen a time-limit fixed that they
should submit the report by the end
of Janhuary. May I know how was
the time-limit put there?

Shri Shahnawaz Khan: If any
committee cannot finish its delibera-

tions in time, it asks for extension of
tme.
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Shri T. B. Vittal Rao : May I know
if it is possible to get this report be-
fore the draft Five Year Plan is
finalised?

Shri Shahmawaz Khan: I am un-
able to say anything on this point.

Shri Matthen: In view of the great
advantage that will accrue to Indian
shipping by the opening of this chan- -
nel and generally to the development
of economy in the south of India
which is already neglected, will the
hon. Minister give this matter special
top priority?

Shri Shahnawaz Khan: The com-
mittee has been appointed and cer-
tain essential data is being collected.
We are doing whatever is possible to
expedite it. We cannot do anything
unless the necessary data is available.

LAND RECLAMATION

#182. Shri Rgdha Raman : Will the
Minister of Food and Agriculture be
pleased to state :

(a) what is the estimated amount
of annual additional production from
land reclaimed by the Central Trac-
tor Organisation ; and

(b) the expenditure incurred in the
reclamation?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) 2,26,000
tons.

(b) The total expenditure incurred
on the C. T. O. for the period 1946-
47 to 1954-55 is Rs. 10,40,14,780.

Shri Radha Raman: Will the hon.
Minister be pleased to state the State-
wise figures of reclamation?

Shri A. P. Jain: I have got those
figures with me but it is a big list.
If the hon. Member wants I shall
place it on the Table of the Lok
Sabha.

Shri Velayudhan: May I know
what were the findings of certain en-
quiry committee regarding the CTO;
whether it had made any suggestions
regarding the heavy expenditure this
organisation had incurred and what
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suggestions it had given and whether
Government have carried out any of
those suggestions?

Shri A. P. Jain: There were two
reports, one by the Estimates Com-
mittee and another by the Zaidi Com-
mittee. They covered the whole
scope of the working of the CTO.
They also complained against the
high cost of tractorisation and ade-
quate action has been taken on those
recommendations.

Shri Altekar : May I know the total
extent of land reclaimed by the CTO?

Shri A. P. Jain: About 14} lakhs
of acres.

Shri Thimmaish : May I know whe-
ther there is any proposal to reclaim
land in the Malnad areas and. if so,
in what places will land be re-
claimed?

Shri A. P. Jain : There is no propo-
sal for the Malnad area.

Shri Kamath : Is it a fact that dur-
ing these operations these tractors
which were intended, mainly to re-
claim kans-infested land, in many
States actually ploughed through
standing crops in several fields in
spite of the resistance of the kisans,
and later on these kisans were sad-
dled with the cost of tractorisation
against their wishes?

Shri A. P. Jain : The operation has
to be done over a large area. Some
part of it may be kans-infested and
some other part may not be. I do
not know whether there has been any
case where standing crops have been
knocked down but there have been
cases where non-kans-infested lands
have also been tractorised.

Shri Kamath: Against the wishes
of the kisans.

Shri K. K. Basu: May I know
whether the cost of tractorisation has
been reduced or is it still in the same
high level?

Shri A. P, Jain: We have been
reducing the charges and thev have
come down substantially.
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Mr. Deputy-Speaker: The List is
over ; I will now take up the unans-

wered questions. Q. 154. Shri
V. P. Nayar. Absent.

Shri Joachim Alva : Sir, can we take
up this question in the "absence of
Shri Nayar and can supplementaries
be allowed?

Mr. Depuoty-Speaker: It may be

answered.
INDIAN AIRLINES CORPORATION OFFICE

%154, Shri Joachim Alva (on behalf
of Shri V. P. Nayar): Will the Minis-
ter of Communications be pleased to
state:

(a) the estimated expenditure on
the proposed building for the Office of
the I.A.C. in New Delhi ; and

(b) whether the design of the build-
ing is made by the Architects of the
Government of India or by private
firms of Architects?

The Minister of Communications
(Shri Jagjivan Ram) : (a) Rs. 25 lakhs.

(b) The design of the building has
been prepared by a prominent pri-
vate firm of Architects. The Chief
Architect and Town Planner, Gov-
ernment of India. was also consulted.

Shri Joachim Alva: May I know
what is the rent that is being paid
to the building where the IAC is
housed at present?

Shri Jagjivan Ram : 1 have not got
that information. Roughly, I think.
it is—again speaking from memory—
between Rs. 4,000 to Rs. 5,000 per
month. 1f the hon. Member gives
notice, I will give the correct answer.

Shri Joachim Alva: When a new
building is to be put up for the IAC
why were not Government ready with
the plan for the construction of the
new building?

Shri Jagjivan Ram : The plans have
been prepared for the TAC building.
But till the building is complete, the
office has to be accommodated some-
where. We cannot wait till the build-
ing is constructed.
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Shri Joachim Alva: When it has
been handed over to a private firm,
why were not tenders®invited and the
best plan taken for building the IAC?

Shri Jagjivan Ram: That was for the
Corporation.  The Corporation con-
sulted the Government architect and
they were advised that this was a
reliable firm and an efficient firm and
after receiving quotations from it the
Corporation has decided that.

KrisHNa BRIDGE

*160. Shri Heda: Will the Minis-
ter of Transport be pleased to state:
(a) whether Government have de-
cided to construct a bridge over River
Krishna at Rangpur near Kurnool ;

(b) if so, its estimated expenditure;
and

A(c) what would be the saving in
mileage in the Highway No. 7 by this
bridge?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan) : (a) Yes, Sir.

(b) Rs. 37-50 lakhs.

(c) With the direct route between
Kurnool and Hyderabad via the pro-
posed Krishna Bridge at Rangpur,
the saving as compared to the alter-
native fully bridge route from Kur-
nool to Hyderabad via Bellary-Hos-
pet-Raichur Mahbubnagar will be
about 220 miles.

_Shri Heda : When will the construc-
tion start?

Shri Shahnawaz Khan: Estimates
for this bridge were received in Sep-
tember 1955 and they are being exa-
mined. As soon as we have examined
that, we will start making arrange-
ments.

WRITTEN ANSWERS TO
QUESTIONS

ImpORT OF D.D.T

*157. Sardar Hukam Singh: Will
the Minister of Health be pleased to
state :

(a) the quantity of D.D.T imported
during 1955-56 for malaria control in
this country ;
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(b) any commitments made recent-
ly for import of D.D.T. from the
United States ; and

(c) the quantity of D.D.T. consum-
ed during 1955-56 in this country
for anti-malaria campaigns?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) 6,100
tons of D.D.T. 752, wettable powder.

(b) The United States Technical
Cooperation Mission will provide
8,550 tons of D.D.T. 75% against the
requirements for the year 1956-57.

(c) 5.260-8 tons of D.D.T. 759 ;
489 tons of D.D.T, 509 and 1-3 tons
of D.D.T. technical have been dis-
tributed to the various States. Figu-
res of actual consumption are not
available.

CANADIAN ENGINES

*158. Shri Ibrahim: Will the Mi-
nister of Railways be pleased to state:

(a) the number of Canadian W. P.
Engines in use on the Indian Railways
as on the 1st January, 1956, and

(b) the normal age of the engines
and their general performance?

The Parliamen Secretary to the
Minister of Railways and T
(Shri Shahnawaz Khan): (a) 229.
(b) The normal life of the engines
is 40 years, and their general perfor-
mance is satisfactory.

BoNus FOR TEA PLANTATION WORKERS

*159. Shri N. B. Chowdhory : Will
the Minister of Labour be pleased to
state :

(a) whether it is a fact that the In-
dian Section of the tea plantation in-
dustry in India have not ratified the
bonus agreement for tea garden
workers ; and

(b) if so. the steps Government
propose to take to make Tea Garden
owners implement the agreement?

The Minister of Labour (Shri Khan-
dubhai Desai): (a) and (b). It is pre-
sumed that the Hon'ble Member is
referring to the recent bonus agree-
ment signed by the Indian Tea Asso-
ciation and the representatives of
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%::taticm workers in New Delhi.
associations of Indian Tea Plan-
ters in North East India have not so
far agreed to the quantum of bonus
payable under the Agreement. The
matter is receiving Government's
attention.

Gur
*161. Shri S. C. Singhal: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether Government are awarc
of the fact that the prices of gur arc
very high this year ; and

(b) if so, what are the reasons
therefor?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No. The
prices of gur during the current sea-
son have not been high.

(b) Does not arise.
CHITTARANIAN CANCER HOSPITAL,
CALCUTTA

#169. Shri Sivamurthi Swami: Wil
the Minister of Health be pleased to
state:

(a) whether Government have ap-

ed a scheme to set up a centre

or research in cancer in the Chit-
taranjan Cancer Hospital, Calcutta ;
and

(b) if so, the estimated cost of the
building and equipment and the
annual recurring expenses?

The Deputy Minister of ‘Health
(Shrimati Chandrasekhar) : (a) and
(b). A proposal has been received to
this effect. The matter is under con-
sideration.
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CO-OPERATIVE SUGAR FACTORIES

*178. Shri S. C. Singhal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have taken
any steps to encourage sugar factories
on co-operative lines, so that the cane-
growers may get the major part of
the profits of the sugar factories ; and

(b) if so, with what result?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) Licences have so far been issu-
ed to 20 co-operative factories. The
Second Five Year Plan provides for
establishing more co-operative sugar
factories by 1960-61.

P. & T. OFFIiCES

65. Shri R. K. Gupta: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of post and tele-
graph offices opened in the District of
M?jhindcrgarh of PEPSU since 1953 ;
an

(b) the number of such offices pro-
posed to be opened in the above dis-
trict during the year 1955-56?

The Minister of Communications
(Shri Jagjivan Ram): (a) 27 post
offices upto 31-1-1956.

(b) (i) Post Offices—11 post offices
have already been opened and 3 more
gge proposed to be opened in 1955-

(i) Telegraph Offices: Nil.
NARMADA BRIDGE

66. Shri Kamath : Will the Minister
of Transport be pleased to refer to
the reply given to unstarred question
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No. 95 on 25th November, 1955 and
state: .

(a) whether the design of the road
bridge over the Narmada River at
Barman on Saugor Naisingpur Road,
.National Highway No. 26, has been
prepared ; and

(b) if not, the reason therefor?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). A design was prepared for
the site originally recommended but,
on a personal inspection recently, the
Consulting Engineer, Road Develop-
ment, selected a more suitable site in
the vicinity and asked for surveys, on
receipt of which a fresh design will
be prepared.

NARMADA BRIDGE

67. Shri Kamath : Will the Minister
of Transport be pleased to refer to
the reply given to unstarred question
No. 96 on the 25th November, 1955
and state the further progress with
regard to the work of construction
of the road bridge over the Narmada
River at Hoshangabad?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
information in regard to the propos-
ed design and site of the bridge call-
ed for from the State Public Works
Department is still awaited.

SAFETY FITTINGS IN RAILWAY
COMPARTMENTS

68, Thakur Jugal Kishore Sinha:

Will the Minister of Railways be ~

pleased to state:

(a) the additional safety fittings
that have been given in ladies com-
partments in the new type of Janta
train ; and

(b) whether there is any proposal
to run sush type of Janta train in
other zones where there is none?

The Deputy Minister of Railways
and Transport (Shri Alagesan): It is
presumed “new type of Janta train”
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refers to the vestibuled Janta rake now
running between Delhi and Caltutta,
weekly. .

(a) Normal safety fittings, as stand-
ard for ladies’ compartments, have
been provided.

(b) Three more vestibuled Janta
rakes are under construction for run-
ning on routes to be selected, on ex-
perimental basis.

Houses For CoAL MINE WORKERS

Shri Bhagwat Jha Azad :
Dr. Ram Subhag Singh :

of Labour be

6.
L

Will the Minister
pleased to state :

(a) whether  Government  have
formulated any plan to construct
houses for coal mine workers every
year ; and

(b) if so, how many will be cons-
tructed annually?

The Minister of Labour (Shri Khan-
dubhai Desai); (a) and (b). The Sub-
sidy-cum-loan Scheme for the con-
struction of houses for the miners
sanctioned in March, 1954 will con-
tinue to be in force. In addition, Gov-
ernment have under consideration a
Scheme for the construction of 30,000
houses during the next five years dir-
ect from the Coal Mines Labour Wel-
fare Fund. The number will depend
upon the availability of- sites and
other facilities to be provided by the
mine-owners.

RuUBBER INDUSTRY

70. Shri V. P. Nayar: Will the
Minister of Labour bc pleased to
state :

(a) the total wage bills paid by the
Rubber (Manufacturing) Industry in
India in the years 1952-53 to 1954-55;
and

(b) whether Government have in-
formation regarding the amount spent
by the Manufacturers on workexs’
amenities including housing in the
above years?
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. The Minister of Labour (Shri Khan-
dubhai Desai) : *(a) The total wages
paid to workers in the rubber indus-
try and rubber products during the
calendar years 1952, 1953 and 1954
were i —

Year Total Wages
1952 - Rs. 26, 883, 093
1953 i o Rs. 26, 395, 227
1954 ves Rs. 27, 459, 948

Information for the year 1955 is not
yet available,

(b) Government have no informa-
tion.

*Source—Annual  Returns  under  the
Payment of Wages Act.

MERCHANT NAVY

71. Shri Ibrahim: Will the Minis-
ter of Transport be pleased to state:

(a) the qualifications required for
enrolment of officers and ratings in
the Merchant Navy ;

(b) whether any preference is
being shown to candidates belonging
to the fishermen community ;

(c) the number of candidates rec-
ruited during 1955 ; and

(d) the number among them be-

longing to the fishermen community
and the Scheduled Castes?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (d). It is presumed that the informa-
tion is required only in respect of can-
. didates who are taken in as trainees
. in the various training establishments
set up by the Government of India
for eventual absorption as officers/
ratings in the Merchant Navy. Accor-
dingly, a statement giving the requir-
ed information is appended. [See
Appendix I, annexure No. 50.]

LoCOMOTIVES

72. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the number of new locomotives
added to the Indian Railways from
1947 onwards year-wise .

"(b) how many of them were indi-
genous and how many were imported;
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(c) the number of aged and over-
aged locomotives declared unfit for
use during the above period year-
wise ; and

(d) whether any more locomotive
factories are proposed to be establi-
shed by Government during the
Second Five Year Plan?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (c). A statement giving the informa-
tion required is attached. [See Appen-
dix 1, annexure No. 51.]

(d) No.

RE-MODELLING OF STATION YARDS

73. Sbri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the basis on which the remodel-
ling of station yards is decided ; and

(b) the names of station yards re-
modelled since 1950 in the various
zones?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The remodelling of station yards is
decided on the volume of traffic to be
dealt with at the station and the faci-
lities required for the same.

(b) A statement is attached. [See
Appendix I, annexure No. 52.]

CocHIN aND OTHER PORTS

74, o Shei C.R.lyyonni:
Shri Velayudhan :

Will the Minister of Transport be
pleased to state the amount set apart
for the development of the Cochin
Harbour and of the minor ports of
Alleppey and Trivandrum in the Sec-
ond Five Year Plan?

The Deputy Minister of Railways
and Transport (Shri Alagesan): Sche-
mes costing in all Rs. 360-80 lakhs
in respect of the Cochin Harbour and
Rs. 7 lakhs in respect of Alleppey
port have been drawn up_for inclu-
sion in the Second Five Year Plan.
No scheme is contemplated in res-
pect of Trivandrum Port.
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GRaND TRUNK EXPRESS

76. Shri N, Rachish: Will the Mi-
nister of Railways be pleased to state:

_(a) whether it is a fact that only
six berths out of twelve berths are
allotted to passengers travelling from
Bangalore to Delhi in a through
bogey of Grand Trunk Express :

(b) whether Government are aware
that passengers travelling from Ban-
galore are subjected to considerable
inconvenience for want of accommo-
dation ; and

(c) whether Government propose to
provide through bogies with I, II, and
IIT Classes and with sleeping accom-
modation for I1 and 1II class pas-
sengers as the distance is more than
1,500 miles ?
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The Parliamentary to the
Minister of Railways and

(Shri Shahnawaz Khan): (a) Yes.

(b) It is only on certain occasions,
when the number of through st class
passengers offering ex-Bangalore City
to Delhi exceeds the number of
berths set apart for them, that some
inconvenience is felt by such pas-
Sengers.

(c) A combined 1st and 3rd
through carriage is already provided.
It is not proposed to provide either
slecping or sitting through 2nd class
accommodation or 3rd class sleeping
accommodation on this service.

INDUSTRIAL EXHIBITION

77. Shrimati Ila Palchoudbury :
Will the Minister of Communications
be pleased to state:

(3) the number of telegrams issued
and received at the Posts and Tele-
graphs Offices located at the Indus-
trial Exhibition held in Delhi last
year ; and

(b) the revenue which accrued to
the Indian Posts and Telegraphs De-
partment as a result thereof?

The Minister of Communications
(Shri Jagjivan Ram): (a) Number of

business and private telegrams is
4.605. No press telegram was book-
ed and received.

(b) The revenue from business and
private telegrams is Rs. 13,464-13-0.

RAILWAY EARNINGS

78. Shrimati Ila Palchoudhury :
Will the Minister of Railways be pleas-
cd to state : '

(a) the total Railway earnings dur-
ing the months of November and
December, 1955 as compared to the
earnings in the corresponding months
of 1954; and
* (b) the total number of passengers
carried by Indian Railways during the
same periods?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). A statement is attached. [See
Appendix 1, annexure No. 54.]
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RAILWAY EMPLOYEES AT BARKA-
Kana (E. RaiLway)
[ .-Thakor Jugal Kishore Sinha:
Shri Asthana :
Babu Ramnarayan Singh :
Will the Minister of Railways be
pleased to state:

(a) the number of Railway em-
ployees working at Barka-Kana (East-
ern Railway) under different depart-
ments ;

.

(b) the number of employces provi-
ded with housing accommodation ;

(c) the number of houses without
kitchens and water taps; and

(d) the number of houses lying in-
complete without doors and windows
for about a year and the reasons for
such a delay in the completion of
these houses at Barka-Kana?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)

Transportation & Commercial 121
Enginect ing Department . 925
Operating Power Department. kY3
Operatimg Carriage and
Wagon Department. 119
Coal Commercial 4
Medical Department . 53
Electrical Department. . 17
1,562
(b) 668.

(c) 370 houses are without kitchen
and 83 are without taps.

(d) 39 type I quarters remain to be
completed having been occupied by
staff without authority, before their
completion.
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WELFARE INSPECTORS ON SOUTHERN
RaiLway

80, Shri Veeraswamy: Will the
Minister of Railways be pleased to
state :

(a) whether it is a fact that
appointments were made to the posts
of Welfare Inspectors on the Southern
Railway recently ;

(b) if so, the number of Inspectors
appointed ; and

(c) the number of candidates be-
longing to Scheduled Castes who have
been appointed as Welfare Inspect-
ors?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) Six Assistant Inspectors have
been appointed by promotion.

(c) Nil.

WATER COULERS AT STATIONS

81. Sardar Igbal Singh: Will the
Minister of Railways be pleased to
state :

(a) whether the water coolers in-
stalled on the Stations on the Nor-
thern Railway often go out of order;
and

(b) if so, the reasons for this and
the steps taken in the matter?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) No Sir,
there have only been infrequent fail-
ures, the loss of capacity as a result
during the last summer having been
only 1-69.

(b) The reasons were defective
parts and other mechanical and ele-
ctrical defects which were attended to
promptly.



241

s8.Q.

No.

15'0.
151.
152.
153

155.

156.
162.
163.

164.
165.
166.

167.
168

171,
172.
173.
174.

176.

177.

179.

180,

181,

182.
154+

160.

DAILY DIGEST

[Wednesday, 22nd February, 1956]
CoLUMNS
ORAL ANSWERS TO

- QUESTIONS
Subject

Pondicherry Port

Vanaspati

West Coast Road

Tariff Commission Re-
port

Development oi' Har-
bours

Minor Ports
Ware-Houses

Bombay Dock Labour
Board

Buddha Jayanti
Family Planning
Railway Freight Struc-

ture Enquiry Com-
mittee .

Tata Iron and Steel
Company
Remodelling of Kur-
nool Station
Poultry D:vclopment
P. & T. Unions
Gir Lions

Bridge over Gandak
River

Delhi Madras janata
Express
Tungabhadra Bnd ge

Cancer Research Cen-
tre, Patna

Intensive Family Sur-
vey of Agricultural
Labour .

Sethu-Samudram Pro-
ject

Land Reclamation
Indian Airlines Cor-
poration Office

Krishna Pridge

197-229

197-98
198-200
200-01

202

203-04
204-06
206-08

208-09
210
211-12

212

212-15

215
215-17
217
218-19

219-20

220-21
222-23

223-24

224-25

225-26
226-28

228-229
229

GIPN—S, Lino—52 Lok Sabha—15-1-57—840,

242
CoLumns
WRITTEN ANSWERS TO
QUETIONS
S Q. Subject 229-40
No.
157. Import of D.D.T. 229-30
158. Canadian Engines 230
159. Bonus for Tea Planta-
tion Workers 230-31
161. Gur g . 231
16g. Chittaranjan Cancer
Hospital, Calcutta. . 231
r70. Calcutta Port . 231-32
. 178. Co-operative nga.r
Factories 232
U.s.Q. .
No.
65. P. & T. Offices 232
66. Narmada Bridge 232-33
67. Narmada Bridge 233
68. Safety Fittings in Rail-
way Compartments .  233-34
60. Houses for Coal Mine
Workers 234
70. Rubber Industry 234-35
71. Merchant Navy 235
72. Locomotives 235-36
73. Re-modelling of Sta-
tion Yards 236
74. Cochin  and Othm-
Ports 236
75. Minor Irnganon
Schemes : 237
76. Grand  Trunk Ex-
press . 237-38
77. Industrial Exhnbl-
tion . 238
78. Railway Eanungs . 238
79. Railway Employees
at Barka-Kana C.E.
Railway) 239
8o. Welfare Inspectors .
on Southern Railway 420
81. Water Coolers at
Stations, . 420



Wednesday, February 22, 1956

LOK SABHA
DEBATES

(Part IProceedings other than Questions and Answers)

VOL. I, 1956

(15¢th February to 3rd March 1956)

TWELFTH SESSION, 1956

(Vol. I contains Nos. 1 to 15)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS
(Part I Debates—Vol. I—15th February 1956 to 3rd March 1956)

. CoLuMNs
No. 1. Wednesday, 15th February, 1956
President’s Address . . . . . . . . 1—18
Message from Speaker . . . . . . . .19
Death of Shri Natesan . " ] . . % . . 19
Question of Privilege . . . . ) . ) . 20—21
President’s assent to Bills . : i . . . . .21

Motion for adjournment—
Violations of Indian territory by Porl:ug‘uesc Armed Forces . 22—23

Papers laid on the Table . . : . 23—26
Representation of the People (Second Amcndmcnt) B:ll : . 26

Securities Contracts (Regulation) Bill . . . : . . 26—27
Control of Shipping (Continuance) Bill . . . . . 27—28
Daily Digest . . ; . i . . . . 20—36

No. 2. Thursday, 16tk February, 1956

Death pf Shri Meghnad Saha , . . . . . 379—38
Daily Digest . . . . . . i . . . 39—40

No. 3. Friday, 17th February, 1956
Motion for adjournment—
Firing in Manipur State . . . . . . . 41—42
Papers laid on the Table . . . 44—47

Comﬁuttee on Private Members’ Bills a.nd leuhons—-Forty third
eport.

Life Insurance (Emergency Provisions) Bill . : . . 44
Sales-tax Laws Validation Bill i : ' . 44—45
Capital Issues (Continuance of Control) Amendment Bxll . 45
Life Insurance Corporation Bill . . . . . . 45
Business of the House . : : : . . . . 46—47
Question of Privilege . - . . . .47
Representation of the People (Amendment) Bnll—

Motion to consider as reported by Select Committee . . 4795
Resolution regarding Industrial Service Commission . . . . g5—Ior

106—50

Business of the House . . . . 102
Committee on Private Mcmbcrs' Bills and Remlut.lom—

Forty-third Report . . . . . . . . 102—06
Daily Digest . . . . . . . . 151—54

No. 4, Sahcrday, 18th Fcbruary 1956

Business Advisory Committee—
Thirty-first Report . . , - - - - . 155



ii

Representation of People (Amendment) Bill, as reported by Select
Committee—

Motion to consider
Clauses 1—29

Motion to pass, as amended .

Bar Councils (Validation of State Laws) Bill, as passed by Rajya
Sabha—

Motion to consider . .
Clauses 1—2 and Schedule
Motion to pass, as amended

‘Voluntary Surrender of salaries (Exemption from Taxation) Bill—

Motion to consider

Clauses 1 -2

Motion to pass as amcndcd . .
University Grants Commission Bill— -

Motion to consider Rajya Sabha Amendments
Indian Red Cross Society (Amendment)Bill—

Motion to consider . i ,

Clauses 1—g and Schedules I to III

Motion to pass as amended .

:Saint John Ambulance Association (India) Transfer of Funds Bill—

Motion to consider . .
Clauses 1~-2 and Schedule
Motion to pass as amended .

All-India Institute of Medical Sciences Bill—

Motion to consider . . . . .
Daily Digest . . § . . - :

No. 5. Monday, 20th February, 1956

Death of Acharya Narendra Deva . . " ] .
Papers laid on the Table . i N N . .
Motion regarding Thxrty-ﬁrst Report of Business Admsory Com-
mittee .
Release of two Members from detcnnon :
Motion on Address by the President .
All-India Institute of Medical Sciences Bill—
Motion to consider
Consideration of clauses

Daily Digest . . . . . . . .

CoLumns

155—60
160—223

223

223—39
238—39

239

239—42
241
242

242—47

k]
247—56
256—57
257

257—59
259—60
260

260—84
285—86

287—go
290

290
291
291—402
402—31
431—40
441—42



iii

No. 6. Tuesday, 215t February, 1956

'\Paperg laid on the Table . . . . ;
Prevention of Corruption {Amcndment) Bill—
Opinions . . . . . . ) .

Messages from Rajya Sabha . . .
Multi-Unit Co-operative Society (Arncndmcnt) Blll, 1956 .

Estimates Committee— ‘
Nineteenth Report . . ' . .
All-India Institute of Medical Smcnccs Blll-—-
Clause g . .
Motion to pass, as amended. . . . . . .
Motion on Address by the President . . . . .

Daily Digest . . . . . . . .
No. 7. Wednesday, 22nd February, 1956

Motion for Adjournment—

Incursion by Pakistan Army into Chhad Bet in Rann of Kutch .

Papers®laid on the Table .
Committee on Private Members’ Bllls and Resolutions—

Forty-fourth Report . . . . . .
Election to Committee—Delhi Development Provmonal Authonty .
Motion on Address by the President . : : i . .
Daily Digest . . . . . . . . .

No. 8. Thursday, 23rd February, 1956

Warrant for arrest of a Member . ’ ] " .
Presentation of Railway Budget
Motion on Address by the President - . " . R
Daily Digest . . . . . . . .

No. 9. Friday, 24th February, 1956

Papers laid on the Table .
Message from Rajya Sabha . . . . . . i
Indian Lac Cess (Amendment) Bill . . . ]
Petitions regarding Report of States Re-organisation Commumon .
Control of Shipping (Continuance) Bill—

Motion to consider .

Clauses 2 and 1 , . : s . . .

Motion to pass . . . ' . . .
Capital Issues (Continuance of Control) Amendment Bill—

Motion to consider . 8 . N . . )

CoLumns.

443—44

444—46
446

447—53
453—60
461—566.

567—70

571—74.
574—76

576
577
577—710-

711—14

715
715—4!1
741—846
847—48

849
849
849
850

850—8g
889
889—91

891—go8



iv

Committee on Private Members’ Bills and Resolutions—
Forty-fourth Report . .
Indian Panel Code (Amendment) Bill (Imarm qf nsw mtacm 170A)
Indian Panel Code (Amendment) Bill (Insertion of new section 427-A)
Proceedings of Legislatures (Protection of Publication) Bill .
Motor Vehicles (Amendment) Bill (Substitution of Section 65, etc.)—
Motion to consider . . . . '
Demands for Supplementary Grants , :
‘Shri Kashi Viswanath Mandir Bill—

Motion to consider
Daily Digest

No. 10. Monday, 27th February, 1956
Death of Shri G, V. Mavalankar
Daily Digest .. . . . . ‘ . .

No. 11. Tuesday, 28th February, 1956

Death of Shri Lalchand Navalrai . N i : :
Papers laid on the Table
Message from the President :
Message from Rajya Sabha . S . . " :
Indian Cotton Cess (Amendment) Bill . . . . .
Arrest of a Member . .
Estimates Committce—

Twentieth Report . . . . . .

Election to Committee—
Central Advisory Committee of National Cadet Corps .

Agricultural Produce (Devcloprnent and Warehousmg) Corpouuons
Bill .

Capital Issues (Conunuancc of Control) Amendment Bill—

Motion to consider
Clauses 2, 3 and 1 . . .
Motion to pass . . . . . . .

Sales-tax Laws Validation Bill—
Motion to consider
Daily Digest . . . . . ;
No. 12. Wednesday, 29th February, 1956

Paper laid on the Table . . ) . . . .
Committee on Private Members’ Bills and Resolutions—
Forty-fifth Report . . . . . . . ‘

ecurities Contracts (Regulation) Bill .

'

CoLumns

908— 09

909
gog—10

910—43
943

943—54
955—56

957—68
969—70

971
971—972
973

973

973

973

974

974

97475

975—1030
1030
1030

1031—80
1081—84

1085

1085
1085—86



Sales-tax Laws Validation Bill— .
Motion to consider . .
Clauses 2, 3 and 1 . . ) . . .
Motion to pass . . . _ . .
Business of the House

Life Insurance (Emergency Provmom) Bill—
Motion to consider . . .

Presentation of General Budget, :956-57
Finance Bill
Daily Digest
No. 18. Thursday, 15t March, 1956
Paper laid on the Table

Estimates Committee—
Twenty-first Report

Business of thé House—
Hours of Sitting

Demand{ for Supplementary Grants, 1955 56
Appropriation Bill '

Life Insurance (Emergency Provzswm) Bill—
Motion to consider . .

Daily Digest
No. 14. Friday, and March, 1956
Paper laid on the Table
Messages from Rajya Sabha
Appropriation Bill . . . .
Life Insurance (Emergency Provisions) Bill—
Motion to consider
Committee on Private Members’ Bills and Resolutions—
Forty-fifth Report . . . : ; . . .

Resolution regarding Appointment of a Committee to examine Com-
munity Projects and National Extension Service Schemes .

Resolution regarding Fixing a Target date for Prohibition
Daily Digest

No. 15. Saturday, 3rd March, 1956
Motions for Adjournment .
Paper laid on the Table :
Statcmept regarding Printing errors in Finance Bill

CoLuMNs

1086—1128
1128—33

1133
1133—35

1135—75
1175—1208
1208

120g—10

1211
1211

1211
1212—1304
1305

1305—38
1339—40

1341—42
1342
1348

1343—1402
1402—03

1403—54
1454
1455—56

L ]
1457—60
1460
1460—61



LOK SABHA m-rm- A T
(Plrt H—Proceedingo other th:n Quest:onulxd A.nsmﬁ)

a7l

LOK SABHA
Wednesday, 22nd February, 1956

The Lok Sabha met ar Eleven of the
Clock.

|Mnr, DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-48 A.M.
MOTION FOR ADJOURNMENT

INCURSION BY PAKISTAN ARMY INTO
CHHAD BET IN RANN oOF KUuTCH

Mr. Deputy-Speaker : I have received

a notice of an adjoumment motion
from Shri Vallatharas. What is his
source of information ?

Shri Vallatharas (Pudukkottai): The
ncws has appeared in all the papers to-
day and it 1s said that the matter is
under the consideration of Govern-
ment.

Mr. Deputy-Speaker : | am asking the
Government,

Shri A. M. Thomas (Ernakulam):
What is the subject-matter 7

Mr. Deputy-Speaker: { shall read
it out.

“The very serious situation caused

by the fact that a regular heavily
armed section of the Pakistan Army
hud moved into and entrenched in
suitable positions on or about 19th
February, 1956 in the 35 mile pas-
ture island of Chhad Bet in Rann
of Kutch in Indian Territory
with the avowed intention of occu-
pying and holding the territory as
Pakistan’s own and are requiring
the grazers to pay the grazing fees
to Pakistan and not to the authori-
ties of Kutch, and that there had
been ecither inadequate or no
efforts at all to check and push
back the army and to safeguard
the territory effectively.”

1 have received a notice from Shri
Gurupadaswamy also on the same
1-7 Lok Sabha

T ki 26S22 4,

290
matter but"in’ different Lan.guo%e, l{
reads ;

“The serious threat caused to the
territorial integrity of India as a
result of the trespass and unpro-
voked attack on the .Indian mih-
tary patrol with automatic wea-
pons in Chhad ‘bet’ a thirty-five
mile pasture island in the Rann
of Kutch on Sunday the 19th Feb-
ruary, 1956."

12 Noown

The Prime Minister and Minister of
External Affairs (Shri  Jawaharial
Nehru): It is truc that there was this
incursion into Indian territory at this
place called Chhad. The facts so far
reported by the Chief Commissioner of
Kutch are more or less simple and as
follows:

I might mention that this place

Chhad is an area which is for part of
the year under water. It is not an n-
habited area and during the monsoon
season for about four months it is
under water and then for the rest of
the year it is uninhabited grazing area
surrounded sand. This is a place
where there Is some grass, so that the
question of possession really means the

. question of grazing rights there. There is

no doubt about it that it is a part of India
and possession has been exercised by
India and we have been giving grazing
rights to contractors who take their
camels there for grazing purposes. Some
attempt was made on behulf of Pakis-
tan in the coursc of last year or so to
stute that this was disputed territory
and belonged (o them. We pointed out
to them that this was an absolutely un-
stifiable and bascless claim. Since
then the practicc has been for a police
or sometimes military patrol of ours to
go there about once a week. This time
a police patrei went there in the ordi.
nary course on the 17th of this month.
They scemed to have just observed
some activity on the other side and
they reported it on their return. A
day or two later, a military patrol went.
It went on the 18th evening and it
camped at some distance away and next
moming went to Chhad ‘bet’. On the
19th at about 11.00 hours, 400 yards
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from Chhad ‘bet’, the Pakistanis, wh
apparently occupied positions on the
other side and were equipped with auto-
matic weapons, opened fire—L.M.G.
machine gun fire. One sepoy was
wounded in the stomach and as he was
being taken away, two others were
wounded by this firc and three camels
were killed in this action. The patrol
returned to Kagda and the casualties
were taken to the hospital. Two of
them are serious and have been removed
to Bombay for further treatment. It is
not known—naturally we do not quite

know—what the casualties on the other
side were.

These are the facts reported to us.
It certainly is a serious matter, not seri-
ous in the sense of any big scale mili-
tary action, but 'the seriousnecss is the
incursion into our territory by Pakistan,
and naturally the Government of India
will take necessary action in the matter.

Shri M. S. Gurupadaswamy (My-
sure) : May | ask for one clarification ?
The Prime Minister stated that it is a
very serious matter because it is an in-
cursion into our territory. May I tell
him that it is a serious infringement
of our sovereignty -and this is not the
first time that such an incursion has
taken place? This is one of the series
of incidents by which Pakistan has tried
to violate our territory and our sove-
reignty. May 1 ask the Prime Minister
whether, in view of the seriousness of
the whole question, he would consider,
the question of taking some positive
measures such as seeking to appoint a
commission of arbitration or enquiry to
gif:; into the whole question once for
all?

Shri Jawaharlal Nehru: No, Sir. We
do not propose 'to appoint any com-
mittee of enquiry or arbitration as the

hon. Member suggests. We shall take
other measures. '
Shri V. G. Deshpande (Guna):

What are those other measures ?

Shri Vallatharas: From the nature
of action taken by Pakistan it appears
that they have intended to occupy this
territory permanently and never Yyield
to the Indian Authorities, and it is not
an ordinary intrusion which will come
and go out. In view of the fact that
Pakistan has taken a definite stand and
has stationed a great portion of the
Army also for this purpose, may I
know the numerical strength of that
army and the nature of the strength cf

their. weapone, hpw, many miles they
have covéred and whether it is a fact.
that they have collected grazing fees
from the residents or compelled them on
pain of certain punishment or some
such thing ?

Shri Jawaharlal Nehru: The hon.
Member wants me to give full details
about the Pakistani force.

Shri Vallatharas: Deployed in that
particular incursion.

Shri Jawaharlal Nehru: 1 am wholly
unable to do that. And as for the miles
covered, it is measurced in yards and
not in miles. It is 35 square miles in
area and it is a waste area. They are
not standing all over the area but they
are in the middle of the area. I can-
not say, at least I have not at pre-
sent got the information.

Shrd N. C. Chatterjee (Hooghly):
May ‘1 know if the Pakistani troops
have withdrawn or are still persisting in
their wrongful occupation of our terri-
tory ? v

Shri Jawaharlal Nehru: 1 presume
they are still there. i

Shei V. G. Deshpande : What are the
other measures the Prime Minister pro-

p?scs to take in order to stop this trou-
ble ?

Mr. Deputy-Speaker: Other mea-
sures than arbitration, other strong
measures—the Prime Minister has said
that. It is no use disclosing all those
measures now though hon. Members are
anxious to have the same.

In view of the statement made by
the hon. Prime Minister and the action
that is being sought to be taken, T do
not think it is necessary to pursue this
matter.

PAPERS LAID ON THE TABLE

AGREEMENTS BETWEEN THE PRESIDENT
oF INDIA AND THE GOVERNMENT
OF JAMMU AND KASHMIR -

The Minister of Home Affairs (Pan-
dit G. B. Pant): I beg to lay on the
Table a copy of each of the following
papers :

(1) A copy of the agreement
dated the 14th May, 1954, entered
into between the President of India
and the Government of Jammu
and Kashmir under Article 306
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cof the Constitution as applied to -

* Jammu and Kashmir by the Cons-
titution (Application to Jammu and
Kashmir) Order, 1954. [See Ap-
pendix II, Annexure No. 1].

(2) A copy of the agreement
dated the 14th January, 1956, en-
tered into between the President
of India and the State of Jammu
and Kashmir under articles 278
and 295 of the Constitution as
applied to Jammu and Kashmir by
the Constitution (Application to
Jummu and Kashmir) Order, 1954.

[See Appendix 1I, Annexure No. 2].

Shri Kamath (Hoshangabad): Why
has the hon., Home Minister been dis-
placed ?

Pandit G. B. Pant: Perhaps gradual-
ly to make room for the hon. Member.

AMENDMENT TO INDIAN AIRCRAFT
RuLEs

The Minister of Communications (Shri

Jagjivan Ram): 1 beg to lay on the
Table, under sub-section - (3) of
section 5 of the Indian Aircraft

Act, 1934, a copy of the Notification

No. AR|1937(10), dated the 17th-

November, 1955, together with the Ex-
planatory Note, making certain further
amendment to Indian Aircraft Rulés,
1937. [Placed .in Library. See No. S-
51/56.]

PREVENTION OF FoOD ADULTERATION

RuLES .

The Deputy Minister of Health
(Shrimati Chandrasekhar) : On behalf of
the Minister of Health, I beg to lay on
the Table, under sub-section (2) of
section 23 of the Prevention of Food
Adulteration Act, 1954, a copy of
the Prevention of Food Adultera-
tion Rules 1955, published in the Min-
istry of Health Notification No. S. R. O.
2106, dated the 12th Scptember, 1955.

[Placed in Library. See No. S-52/56.}

APPROPRIATION ACCOUNTS, ETC., De-
FENCE SERVICES, 1953-54, AND AupIT
RePORT ETC., DEFENCE SERVICES, 1955

The Minlster of Revenue and Civil
Expenditure (Shri M. C. Shah): I beg
to lay on the Table a copy of each ot
the following papers, under article 151
(1) of the Constitution :

(1) Appropriation Accounts of
the Defence Services for the year
1953-54 and Commercial Appen-
dix thercto. [Placed in Library.

See No. 8-54/56}

(Z). Audit Report, Defence Sef-
vices, 1955 (including Report on
the Appropriation Accounts of the
Defence Services and the Com-
mercial Appendix thereto for the
year 1953-54). . [Placed in Library. . .
See No. §-54/56)

Jute TexTiLEs (coNTrROL) ORDER

The Minister of Commerce and In-
dustry and Iron and Steel (Shrl T. T.
Krishnamacharl) : I beg to lay on the
Table under sub-section- (6) of section
3 of the Essential Commodities Act,
1955, a copy of the Jute Textiles (Con-
trol) Order, 1956, published in the
Ministry of Commerce and Industry
Notification No. 8. R. O 326, dated the
15th February, 1956. [Placed in
Library. See No. §-47/56.]

REPLIES TO MEMORANDA OF MEMBERS
RE. DeEMANDS FPOR GRANTS (RAIL-
WAYS) FOR 1955-56

The Parllamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan); I beg to lay
on the Table a copy each of cer-
tain further statements containing re-
plics to certain memoranda received
from Members in connection with De-
mands for Grants (Railways) for 1955-
56.[See Appendix II, Annexure No. 3.]

Shri T. B. Vittal Rao (Khammam) :
May 1 seek one clarification from the
Railway Minister whether there are any
memoranda pending still with the Rail-
way Ministry because it is already
one year old and we are getting the
next Budget tomorrow.

The Minister of Rallways and Tran-
sport (Shri L. B. Shastrl): I cannot
exactly tell the Lok Sabha as to whe-
ther any memoranda is still to be dis-
posed of. But we have been very
quick in this matter and we have sent
replies to all the memoranda submitted
to us except in one or two. In fact I
was not aware of even this which the
Parliamentary Secretary just now read
out. But so far as 1 am aware, we
have disposed of all the papers.

COMMITTEE ON . PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

ForTY-FOURTH REPORT..

Shri Altekar (North Satara) : | beg to
present the Forty-fourth Report of the
Committee on Private Members Bills
and Resolutions.
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ELECTION TO COMMITTEE

DeLHi DEVELOPMENT PROVISIONAL
AUTHORITY

The Deputy Minister of Health
(Shrimati Chandrasekhar): [ beg to
move :

“That in pursuance of clause
(g) of sub-section (2) of Section
3 of the Delhi {Control of Build-
ing Operations) Act, 1955, the
Members of this House do pro-
ceed to elect in such manner as
the Speaker may direct, two Mem-
bers from among themselves to
serve as members on the Delhi
Development Provisional Authority
constituted under the said Act”

. Mr. Deputy-Speaker: The question
is:

“That in pursuance of clause
(g) of sub-section (2) of Section
3 of the Delhi (Control of Build-
ing Operations) Act, 1955, the
Members of this House do pro-
ceed to elect in such manner as
the Speaker may direét, two Mem-
bers from among themselves to
serve as members on the Delhi De-
velopment Provisional Authority
constituted under the said Act.”

The motion was adopted.

Mr. Depuoty-Speaker: The dates will
be fixed later.

MOTION ON ADDRESS BY THE
PRESIDENT—Contd.

Mr. Deputy-Speaker : The Lok Sabha
will now resume discussion on the Mo-
tion of Thanks on Address by the Pre-
sident. Out of the total of 20 hours
allotted for the purpose 10 hours and
25 minutes have so far been availed of.

Stri Barman (North Bengal—Reserv-
ed—Sch. Castes) : 1 join with the Mover
of this motion in thanks giving and being
grateful to the President for all that
had been done during the year. Within
the limited time at my disposal, 1 shall
mention only one factor in the begin-
ning—the factor that concerns the mass-
es of India. The masses of India are in
full accord with the basic criterion the
President’s Government have adopted,
namely, that our lines of advance must
always be the progressive removal of
inequalities. In fact the President’s
Government have already accepted the
idea of u socinlistic pattern of society
for our country and we are satisfied

that, though the goal is distant as yet,
we are proceeding steadfastly towards
that goal, step by step.

We are particularly grateful for one
thing that is mentioned in the Presi-
dent's Address. The Community Pro-
jects and the National Extension Ser-
vice have already produced
revolutionary changes in many of our
rural activities. This will be continued
and expanded and it is hoped that
by the end of the Second Plan period
they will cover nearly the whole of our
rural community. Nothing is more en-
couraging to the masses than this de-
claration of policy by the President.
They are concerned first and foremost
with only one thing. As_ far back as
the year 1932, our revered leader had
written a letter from the District Jail
of Bareilly to his beloved daughter
which is headed *“Man's struggle for
living”. 1 remember those memorable
words. There he says about the strange
sight of large masses being exploited by
the comparatively few, of some who earn
without working at all and of millions
who work but earn very little. That being
the condition of the country even to-
day to a large extent, we are interested
to find that the President’s Government
had rightly accepted the goal of socia-
list pattern of society and though the
goal may be distant we are satisfied
that we are proceeding steadfastly to-
wards that goal.

1 may say in this undertaking of the
Government for the amelioration of the
social conditions of the masses in the
rural areas, the masses are not lagging
behind. I will simply refer to page 2
of the annual report for the year 1954-
55 of Community Projects Administra-
tion. They say :

“Till March 1955 the total value
of peoples’ contribution in the
Community Projects and NES
areas in the form of cash, kind
and labour amounted to Rs. 11.37
crores as against a total Govern-
ment expenditure of Rs, 21:30
crores. Thus pcoples’ contribu-
tion represents nearly 53 per cent.
of the total Government expendi-
ture. The all India average of
people’s contribution per 1 per-
sons works out at Rs. 2053."

That being the assessment of the re-
sults so far as the peoples arc concern-
ed, 1 would make only one request.
Whatever may be the economic condi-
tion of the masses today, they are doing
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their utmost in the performance of the
huge task of economic advancement of
the country. The Second Plan requiresa
very large sum and for that the Go-
vernment of India and the State Gov-
ernments will have to find other avenues
of income. I should suggest that the
masses of India should not be further
taxed by way of indirect taxation so
far as the necessary consumer goods
are concerned. All that is necessary to
fulfii our objective is to aim at pro-
curement of funds from those sources
where money is. I may just imitate
another gentleman who said that the
lancet should be directed towards that
part of the body where blood is con-
gested.

[ should like to mention one more
important point because it had been
mentioned in this Lok Sabha. That refers
to the problem Province of Bengal. We
are rather committed to the reunion of
the States of Bengal and Bihar. But let
me make it clear at the outset that this
sincere attempt on our side is based on
one definite matter and that is the de-
cision of the Government of India so
far as the S.R.C. recommendations are
concerned. If we donot attempt that
licn, what is the result ? The result is,
so far as the States of Bengal and Bihar
are concerned, they will be constituted
on the basis of the final decision of the
Central Government of which a press
communique had been issued and every-
body had been acquainted with those
facts. But yesterday my friend Mr.
Sahaya said that the Union ro%osal
should be proceeded with on tge asis
that the S.I{'.C‘ recommendation or pro-
posal should be thrown overboard. If
that he the decision, 1 am very much
diffident how far we shall be successful,
in our real sincere effort for the reunion
of the two provinces.

The opposition parties are always try-
ing to misrepresent facts in all possible
ways. They are raising the bogey of
majority domination and all that. The
Deputy Leader of Communist Party
spoke the other day for about an hour.
I tried to find out whether there was
any constructive suggestion from that
party. 1 found none. There were
several vituperations and several de-
clamatory statements against our re-
vered leaders of both Bengal and Bihar
and against the Central Government.
He had nothing constructive to say.
They are all opposition tactics. On the
national endeavour of this country he
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had given some definition to this
“nationalism”, Towards the last part of

his s h he has stated—thess are his
Wordees

“I feel that the proposals about
the merger of different States are
proposals which cut against the
whole grain of Indian national-
I do not know whether Indian

nationalism is the monopoly of Mr.
Mukerjee. But certainly the country has
accepted it that it is the Congress party
and the rullai arty of the day that
knows more of Indian nationalism than
the parties that are opposing it from
cvery point of view, right or wrong.

_ Shri V. G. Deshpande (Guna): That
is accepted.

Shri Barman: He has disowned the
merger proposal. Then he says:

“These are proposals which are
not in conformity with the history
of our country or with the desires
of our people.”

There he is completely wrong. It is
the desire not only of the Bengalis and
Biharis to unite together, but you will
find that in all parts of the count
there are proposals for forming s
bilingual and multilingual States. When
he refers to the desires of the people
I think he is ignoring the people of the
provinces and the masses in general. In
this democratic Republic it is the wish-
es of the masses that should be met
first and it is their interest that should
be the first and foremost consideration
in politics and in the administration of
the country.

Shrimati Renu Chakravartty (Basir-
hat): Put it to the electorate,

Shri Barman: We shall put it, if
necessary.

An hon. Member: Then we will see

Dr. Lanka Sundaram (Visakhapat-
nam): If it is done.

Shri Barman : Whai are the interests
of the massses 7 [ come from a district
called Jalpaiguri and there one-third of
the population consists of Biharis, We
have to look to their interests. We have
done it and there has been no conten-
tion hetween us regarding any matter.
Of course, the only difference is that
none of them has been recruited thmuﬂh
the Public Service Commission. r.
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Acharya Kripalani the other day men-

tioned that the root cause of these dis-
sensions. He referred to a certain sec-
tion of the community which look more
to their interest and to the interest of
the political party than to the real in-
terest of the masses. I fully agree with
that view, The other day, yesterday
also, the Deputy Leader of the Socialist
Party has stated that bilingual States are
for the national interest. 1 am grateful
to him for making this statement. I
shall then only appeal to him to instili
his feeling into the minds of his fol-
lowers in other parts of India and in
Bihar and Bengal,

An Hon. Member: What about Ma-
harashtra ?

Shrd Barman : Maharashtra also. We
find that in this attempt of ours, which
is being pursued with the best of motives
it is mostly the Communist Party that
is making this sort of agitation and
spreading all sorts of rumours through
the length and breadth of India. The
Deputy Leader of the Communist Party,
while he was mentioning certain facts,
stated that they are from rumours and
from talks all over Bengal. And what
did he say in the course of that? He
has decried the leaders of the whole of
Bengal and Bihar. He says :

“But such‘h:nli,:I by an act of ma-
gic. . .the two Chief Minister come
forward and say, we shall have a
United State.  And, then, they go
back to their followers and talk in
chauvinstic way saying that the
Begalis can control the United
States of West Bengal and Bihar
or that the Biharis can control
the so-called United States.”

When he was challenged as to what
is the document which. can substantiate
this sort of statement he said these are
talks all over the State. I do not think
that this sort of rumours can be stated
on the floor of this responsible House.

Mr. Deputy-Speaker: He said they
are reported in newspapers also.

Shrimati Renu Chakravartty : It will
be placed on the Table of the House.

Shri Barman: But that has not yet
been placed on the Table of the House.
He has stated that. ...

Shrima## Renu Chakravartty: If he
desires 1 will do so.
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Shri Barman : The sum and substance
of the statement is that both the Chief
Ministers are trying to play with the
people of the provinces. This is a very
damaging statement and unless he can
substantiate it on the floor of the House
by producing document or something I,
submit to you most humbly, he should
withdraw the statement. It is very da-
maging not only to the provinces but
it is damaging to the House.

Shrimati Renu Chakravartty: May
1 read out the relevant portion from the
West Bengal Government's own report ?
They are Dr. Roy's own words. Shall
I read it?

Mr. Deputy-Speaker :
one?

Shrimati Renu Chakravartty : There
is quite a lot.

Mr. Deputy-Speaker : The hon. Mem-
ber can read it when she gets a chance.

Shri Barman : Up till now no docu-
ment has been placed on the Table.

Mr. Deputy-Speaker: But the hon.
Member has offered to place it now. Is
it an official communication ?

_ Shri N. C. Chatterjee (Hooghly): It
is Government’s own communication.

Shri Sadhan Gupta (Calcutta South-
East): The West Bengal Government's
organ,

Shri Barman : All right; I am willing
to hear that statement.

Shri B. K. Das (Contai): The inter-
pretation put by her is wrong.

Shrimati Renu Chakravartty: Let
me explain the position.

Mr. Deputy-Speaker : Hon. Members
cannot talk across the Table. If Shri-
mati Renu Chakravartty wants to in-
tervene, I shall certainly give her time.

s I have pointed out, 1 wanted to

now if the extract will be a long one.

When the hon. lady Members is called
upon to speak, she will have an oppor-
tunity to refer to that statement. Of
course, even when Shri H. N. Mukher-
jee was speaking, I suggested to him
that the statements may be made avail-
able to the Lok Sabha and that the ex-
tract or the newspaper may be placed
on the Table of the Lok Sabha. The
hon. lady Member is now in possession
of the document. When she speaks, she
may place it on the Table of the Lok
Sabha. In the meanwhile the hon. Mem-
ber may say what he likes to say.

Is it a long
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Shri Barman : That is a mischievous
statement.

Dr. Rama Rao (Kakinada) : What the
hon. Member now says is mischiev-
ous,

Mr. Deputy-Speaker : Order,
Let the hon. Member proceed.

Shri Barman: I may then refer to
another statement that has appeared 1n
the columns of newspapers. It was said
that the whole idea underlying that
policy is that ultimately Calcutta will be
taken out from Bengal. That statement
was made in the meeting and it has
been reported in the paper. 1 can pro-
duce that paper if the Lok Sabha likes,
With all this mischievous propaganda,
can any one expect that this move for
unification of Bengal and Bihar can be
successful? Unless the Government does
well in suppressing all th.. sort of pro-
paganda, it is not possible for any
honest man to proceed with any honest
purpose. I said at the beginning and I
say it at the end that it is the starving
millions who are more concerned with
food, with clothing and ather social
amenities than others. What is the re-
sult of this unification? In my own
estimation, the two States will become
bigger in size and the masses will unite
in their demand and they will get more
strength than at present. All sorts of
political interests, class interests and
class domination and motives will have
to be suppressed in the face of
these millions and multi-millions when
they unite together. Then, neither in
Bengal nor in Bihar will those who are
now the privileged classcs dominate and
the interests of the vast millions of
masses will be heard and they will have
greater say. That is the one positive
result of unification, though I do not
say that at present this is not being
done. But it is quite clear that when
the body of the State will become a
bigger one, the masses will gather

reater strength and their demands will

r fruit. We will then have their de-
mands more successfully met. I for
myself am for the dumb millions who
have no voice in modern politics. 1
venture to say that this arrangement of
unification is a good move and it will
be perfectly beneficial for both the
States, and 1 wholeheartedly support the
union of West Bengal and Bihar.

Shri N. C. Chatterjee : 1 am dis-
appointed with the President’s Addreuss.
I thought that in this crisis, when our

order.
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country is in danger and the repurcus-
sions caused by the SRC Report have
been very serious, we would get a stir-
ring call from an elder statesman like
the President of India. With due de-
ference 1 must say that he has failed to
give any stirring call or any lead to the
country and the nation in this crisis. It
reads like an insipid report. I am sorry
to say that there is no betrayal, no symp-
tom, no evidence, of an architect’s
hand. It looks like a third class report
by an Under Secretary or by a bureau-
crat. .

- Shri S. V. Ramaswamy (Salem): I
take exception to this remark.

Shri N. C. Chatterjee : You may ; but
I am at perfect liberty to critise this
because we know the President never
composes such a report.

Shri S. V. Ramaswamy : On a point
of order. He is making a disparaging
remark about the statement of the Head
of the State.

Mr. Deputy- er: [ am sorry to
say that the conduct of the President
is not in question. What I would say
is, here, the President is only the
mouthpiece of the Government. There-
fore, the hon. Member can say that
the b):ddress is not what he expected it
to .

Shri Joachim Alva (Kanara) : My hon.
friend Shri N. C. Chatterjee is a practi-
sing, leading Advocate of India, and 1
think he can put it in better phraseo-
logy than what he has used, the thing
that he wants to say.

Shri N. C. Chatterjee : My hon. friend
Shri Ramaswamy is a barrister of 24
years' standing. I am a Barrister of 34
years' standing. He said two years back
that he was a Barrister of 22 yecars’
standing. Therefore, it must be 24
years now. Anyway, [ only wanted u
lead in the President's Address. I am
casting no reflection on the veteran
statesman who occupies President's Chair
or the President's portfolio. [t is an

. attack out of the agony of my hcart

against those who are sitting on the
Treasury Benches, because they have
displayed no constructive statemanship.
They have not shown that they have
a real mind. Their mind is still suffer-
ing from confused thinking. They are
talking of Five Year Plan but they are
suffering from planned planlessness so
far as the reorganisation of States is
concerned.
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I was in Europe a few months back,
and | was happy to find, before I went
to London to attend the Commonwealth
Law Conference, - that throughout the
continent there was a feeling that at
least there is one country in Asia where
there is political stability and real sanity
and a national outlook. But now
we have gone down unfortunately
in the estimation of the world. We are
getting cuttings from the foreign press
and you know what the world s think-
ing of us. The papers show that the
riots in India over the linguistic States
have hurt India's prestige and have
lowered her not merely in the eyes of
one country but in the eyes of the
whole world. We shall be looked down
upon as a third class nation unless we
can solve this problem, and this pro-
blem must be tackled and solved in a
proper democratic manner, with vision,
with foresight and with courage.

Doubts have been expressed in im-
portant sections of the press that India
is a nation. Thegr say that India is hard-
ly a nation and it is a congeries of
nations. They are pulling this country
to pieces over this problem of reorgani-
sation of States. This problem could be
tackled properly if the Government had
been more consistent and if the Go-
vernment had really adopted democra-
tic methods. Bul what are they doing ?
They are really identifying the party
with the country. They are identifying
the caucus with nation. That is what
they have done. What is the good of
saying now that unilingual States ought
to be scrapped and we must swing
either to multi-liguism or to composite
States of a bilingual or multi-lingual
character. In the year 1920 I attended
the session of the Indian National Con-
gress at Nagpur when Mahatma Gandhi
gave the lead and that was accepted as
the correct lead by the whole of India.
That lead was that the political map of
India must be redrawn and the Indian
National Congress then adopted the
redistribution of the States on a linguis-
tic basis as the political objective. Not
merely that. It was not merely a reso-
lution in the year 1921. The Congress
itself refashioned its own Constitution
on the linguistic basis. Long before
Andhra or Kamataka or Kerala or
Maharashtra or Gujerat or any other
State was thought of, the Congress pro-
vinces were constituted on the linguistic
basis and after this was done, the SRC
Report says that the Congress became a
dynamic institution which could inspire
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the people. Sir, you will remember that
in the year 1927, Pandit Motilal Nehru's
Committee submitted a report and that
report definitely gave an impetus to
the principle of liguistic re-distribution
of States. This is what the Nehru Com-
mittec said :

“If a province has to educate it-
self and do its daily work through
the medium of its own language,
it must necessarily be a linguistic
area. If it happens to be a polyglot
area difficulties will continually
arise and the media of instruction
and work will be two or even
more languages. Hence it  be-
comes most desirable for pro-
vinces to be regrouped on a ling-
uistic basis. Language as a rule
corresponds with a special variety
of culture, of traditions and litera-
ture. In a linguistic area all these
factors will help in the general
progress of the province.”

History shows that the great struggle
for India's emancipation began with the
anti-partition movement in Bengal and
with similar movement in Maharashtra.
The Indian National Congress shared
an agitation on the partition of Bengal
and when Bangalis were sacrificing them-
selves for the purpose of annulling that
partition which was imposed upon our
province the greatest nationalist forces
for the liberation of Mother India along
with the Congress stood by us. While
giving its support to the anti-partition
movement of Bengal in the year 1905-
1906, the Indian National Congress ac-
cepted the principle of linguistic divi-
sion of States, After this, the Congress
reaffirmed its adherence to this princi-
ple at the Calcutta Session held in
October, 1937, when it recommended
the formation of Andhra and Karna-
taka provinces. In July, 1938, the Con-
gress passed a resolution at Wardha
and gave an assurance to the deputu-
tions from Andhra, Karnataka and
Kerala that linguistic redistribution of
the provinces would be undertaken as
soon us the Congress comes into power.
In the meantime, the Congress gave its
support for the formation of Sind and
Orissa, although there was good deal of
misgiving with regard to it. Recently
Andhra was formed after the Prime
Minister’s statement on Shri Sriramulu’s
death.  Discussions took place; the
Parliament was faced with a Bill and
we passed it. The States Re-organisa-
tion Commission was appointed consis-
ting of men of character and integrity
after the Prime Minister made a state-
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ment in the Lok Sabha on the 22nd
December, 1953 and then the Home
Ministry issued a Resolution on the
20th December, 1953. After two years
of hard work, the Commission submit-
ted its report, look at the majority
of its recommendations. It has accept-
<d this principle which the Congress
and the other political parties had ac-
cepted, As a matter of fact, the Orga-
nisation of which 1 am the temporary
head followed suit in the year 1922-23
and did what the Congress had done
before; and, the provinces of my orga-
nisation were also constituted on a
linguistic basis. This Commission has
recommended the formation of Kerala,
Karnataka, Vidarbha and other States
on a linguistic basis. [If you think it
is improper to have unilingual States
and it is better to have bi-lingual States,
why break up and disintegrate the
Madhya Pradesh which was composed
of Hindi-speaking and Marathi-speak-
ing people and which was fairly well
administered 7 Why break up Madhya
Bharat which also consisted of Hindi-
speaking and Marathi-speaking people.
here was a recommendation that the
Marathi-speaking people should go to
Maharashtra. . .

Shri M. P. Mishra (Monghyr North-
Waest) : How did he preside over the
Maha Punjab Conference ? .

Shri N. C. Chatterjee : Let him hear
me fully; I will come to that. What I
am pointing out is this. One finds that
therc is a complete swing over from
uni-linguism and the leaders on the
other side of the Lok Sabha are sing-
ing praise and applauding bi-lingual or
composite States. If national interest
demands it, if the security of India de-
mands it and if the integrity of the
nation demands it, we should not make
a fetish of the tormula. 1 quite appre-
ciate that India should be first above
all. That was the cuardinal principle
which 1 advocated from the platform at
Amritsar.  “Akhand Bharat"—that is
the glorious ideal. That is the ideal which
everyone of us, the representatives of
the Indian people, should always ad-
here to. 1 come from the land of Van-
de Mataram”. What is Vande Mataram ?

srerT sy AvaTe gfewany gfvary
WV ARV A1, I AT

Who is the Mother ? The mother is
Mother India. We are not paying ho-
mage to Vanga Maia or Gujerat Mata
of any other Mata. Our mother should
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.be Bharath Mata to whom we should

be loyal. That was my appeal at Amrit-
sar. In the interest of Motber India, all
narrow and subordinate loyalties must
be superseded by the bigger loyalty to
Mother india, to the Republic of India.
T take that stand.

I had the privilege of going down to
Bombay. | was deeply distressed at
the cleavage between Guijeratis and
Maharashtrians. 1 was one of those
who spoke in the Lok Sabha after my
friend Shri S. K. Patil finished his
speech, | said that 1 was a supporter
of Sumyukta Maharashtra. 1 supported
Samyukta Maharashtra on principle and
1 thought that there was a good case for
the inclusion of Bombay also. 1 said
it was not right to reject it because
some capitalists would run away. | am
quite sure that no capitalists would
have run away even if it had ‘been
given to Maharashtra. [ supported it
when I had the privilege of discussing
this matter with the hon. Prime Minis-
ter. | said that this Bombay problem
should not be left undecided because
there was some apprehension on the
part of some capitalists. As a matter
of fact, my friend Mr. Barman was
very critical of Mr. Hiren Mukerjee.
I do not agree with Mr. Mukerjee on
many points and my stand is subs-
tantially and fundamentally different.
What I want to point out is that, if you
say that Bombay should not go to a
particular uni-lingual State because
some capitalists are genuinely apprehen-
sive then one day Calcutta may have
to come under Rajasthan or the capi-
talists of Calcutta may stand up and
say that they waat to be under Pandit
Jawaharlal Nehru or Pandit Govind
Vallabh Pant. We do not want that
kind of encouragement to be given to
big capitalists. What 1 am saying is,
every right-thinking citizen will deplore
and condemn all acts of violence and
hooliganism which have been commit-

, ted in Bombay. But | also found in

Bombay millions of Guijeratis and
millions of Maharashtrians who were
anxious to live as fellow-citizens of one
State. They want to build up one State
as an integral part of the entire Re-
public of India. If you honestly feel that
a bi-lingual State is the proper consum-
mation, why do you not accept the Ma-
rashtra Provincial Congress Committee's
formula? Why do you not accept
Samyukta Maharashtra plus bigger Gu-
jerat along with Bombay? 1 am ap-
pealing to the Prime Minister—I am
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glad that he is here. I made an appeal
in Bombay after consulting not merely

the Maharashtrian and Gujarati leaders,.

but leaders of the different organisa-
tions, big industrialists and capitalists
that the difficult problem of Bombay
can still be solved. It can be solved by
one man and that man is the Prime
Minister of India. I make an appeal
to him to go Bombay; 1 know that
he was in Bombay the other day, but
I want him to go not in that way. 1
want him to go to Bombay for the pur-
pose of summoning a round-table con-
ference of Maharashtrians, Gujeratis
and other interests involved. The. whole
approach at present is wrong. [ am
saying with great respect, but with
great firmness, that the approach s
wrong. Do not make it a Congress
business. Do not make it a party busi-
ness, do not make it a business of a
four man committee appointed by the
executive of one political party. It is
a national problem. It must be tackled
on the national plane. Do not think
that Shri Deogirikar is the only one
man who counts in Maharashtra. You
send for him, you send for Shri S. K.
Patil and decide the fate of Bombay.
I have great respect for them. But, is
that the proper democratic way ? Are
people chattle ? Are they not men?
Are there not millions of men involved
in this matter ? Are there not leaders of
other political parties? 1 am suggest-
ing, if you really want a bilingual state,
have that formula. Have the whole of
Maharashtra and the whole of -Gujarat
along with Bombay and make it one
State. If the Gujaratis or if the capitu-
lists or any section or linguistic group
wants special safeguards, it can be de-
vised. It is not beyond the range of
practical constructive statemanship., I
gave a formula, in Bombay. In the
British Parliament, there is a convention
in respect of Scotland. The English
majority cannot swamp the Scottish
people. There is a convention that if the
Scottish members are against any parti-
cular measure, that won't be forced
down their throats. Some such for-
mula can be devised. The Socialist
leaders have also given a formula.
That formula is worth considering. That
formula is this. If the Bombay city
cannot be tacked on to a unilingual
State now for certain reasons, if you
honestly think that in the interests of the
country, having regard to the prevailing
bitterness, it cannot be done, do one
thing. Make it a city state. Leave it
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to the elected representatives of the
people of Bombay to decide to which
unilingual State it would ultimately go.
Don't take upon yourself the dictatorial
power which is the claim of the fascists,
and say that we three or four people
sitting in Delhi, shall decide the future
shape of Bombay for all time, Bombay
of which we are all proud. That is not
the proper approach. I therefore make
this appeal.

hri Barman was talking of demo-
cracy. What is democracy ? Consult-
ing the will of the ple. Has any-
body consulted the will of the people of
Bombay ? There is a method of doing
it. The best method is, give them an
elected legisluture and let the elected
legislature decide what will be the ulti-
mate shape and to which particular
State they will accede. 1 am perfectly
convinced that either of these, either a
bigger bilingual State of Bombay with
the whole of Maharashtra and the
whole of Gujarat with Bombay or a city
state of Bombay will be accepted. If
any constitutional safeguards are need-
ed. we can have the British convention
made a constitutional safeguard in our
own Constitution.

With regard to the other great pro-
blem of Punjab, I was very hapgz to
find that the situation was much better
at Amritsar. [ was depressed, I was sad,
1 was' pessimistic in Bombay ; but I was
happy to find that the situation was
much better in Amritsar, 1 was told
about the increasing cleavage, meount-
ing tension between the two communi-
ties in the Punjab. But, the way all
behaved in Amritsar was simply re-
markable. 1 paid a tribute not merely
to the organisers of the convention over
which I presided, but also to the orga-
nisers of the other convention over
which Master Tara Singh presided.
The situation was perfectly controlled.
I am very happy that everything passed
off smoothly. 1 am also happy that the
authorities behaved well. That gave me
great hope. That gave me the courage
to plead for sanity, 1 did not go to
Amritsar in the spirit of a militant
crusader for the purpose of tilting the
scales against a particular community
I went there as an Indian. 1 went there
also as a Hindu, to appeal to both the
Hindus and the Sikhs of Punjab to re-
member that they are organic and essen-
tial parts of one homogeneous com-
munity. [ appealed to the Hindus to
remember that the Sikh Gurus are the
Gurus of Hinduism. The Gurus of the
Sikhs are the prophets of my religion.
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There is no difference between Guru
CGovind and Chatrapathi Sivaji. They
are the saviours of India, who struggled
for rescuing India, for rescuing the Hin-
du socie %rom sloth and bondage. We
are proud of them. J am told, I made this
public declaration in Amritsar, that in
thousands of Hindu homes in Punjah
Gurubani is still recited. 1 make this
appeal today that nothing should be
done that would weaken our unity. I
am sorry that Sardar Hukam Singh is
not here. 1 wish he had been here. 1
would have made this a odppeal to him.
Remember that India today is in dan-
ger. Remember, my country 1s in dan-
ger. Remember, my nation is in dan-
ger. Remember, 40 lakhs of ple
have been thrown out of East Pakistan.
What is the position today ? Shri Mehr
Chand Khanna, our Rehabilitation
Minister has said that about 4 lakhs of
people have been squeezed out in less
than 2 years. The average exodus
from East Bengal is 24,000 per month.
You know that Government figures are
never accurate. Take it at 24,000. The
tempo is going to increase. Shri Gha-
zanfar Ali Khan has got a brain wave
today. What is his brain wave: Let
the Bengal border be sealed. That
would be no solution. That would be
consigning the tortured and frustrated
minority to perpetual perdition. That
would be no solution. What I am appeal-
ing is this. Remember that you will
have to make arrangements not merely
for 40 lakhs, but for the entire Hindu
minority in East Bengal. They can-
not live there. It is said that this is
happening on account of economic de-
pression in East Bengal. You know
that the economic depression in Pakis-
tan is manufactured because of the
policy of discrimination against the
minorities, religious, economic and
social. A modern state is a socialistic
state, or a socialistic state or a welfare
state, Everybody is talking like that.
It mcans that it has got many things
to control. The entire economic life
and social life can be controlled. It is
being controlled in Pakistan for the
purpose of squeezing out, for the pur-
pose of driving out the Hindus. In their
Constitution they have stated that the
Hindu will be an inferior type of citi-
zen. The brand of inferiority, the
Hindus have rejected. There was some
hope after Mr. Fazul Huq joined the
cabinet and after Dr. Khan Saheb was
restorecd to power, that a new leaf
would be turned. We are disappointed.
Nothing has happened. The Hindu
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Ministers have been forced to resign
and quit the cabinet both at the Centre
and in East Bengal. The result will be
that the tempo of exodus will be aggra-
vated, increased and intensified. Re-
member the incident which took place,
about which the Prime Minister spoke
a few minutes ago. They are shooting
down our soldiers. They are having
trenches in our territory. They are
being armed by the Imperialist powers.
Pakistan is being eiged on and every-
thing is being done the other powers
for the purpose of Iomeming discord
and disharmony between India and her
neighbour. Therefore, you have got to
be very carcful. So, 1 say, India is in
danger, the country is in danger, the
nation is in danger. You must do
everything possible to face this menace
l?rlely and not act as Acharya Kri-
palani says. He had been recently
taking some treatment in Malabar or
somewhere. He has improved: 1 am
very happy. I am glad that his diagnosis
is correct. But his prescri tion is wrong.
What is his remedy ? To jettison l(
That won't do. How can you today
tell the people of Kerala or the g:ople
of Karnataka that there shall
Kerala or Karnataka State ? It will be
driving the people to despair. ‘T'hat
would not be right., Face it and finish
it democratically. You can do it. I am
again appealing to the Prime Minister
that if he takes courage in both
hands and says, maybe we have made
a mistake in Bombay, 1 will solve it,
the problem can be solved. Send for
the leaders of both the .communities
and also the important men of Bombay
and tackle it. It will be finished. The
cleavage has not gone so far that it is
impossible to repair the damage. 1 am
sorry to know that the Chief Minister
of the State of Bombay, for whose ad-
ministrative ability 1 have some respect,
has said that the Maharashtrians tried
to overthrow the Government. The
first time I met Shri Gadgil in Bombay
and other Maharashtrian leaders, I put
it to him there is a whispering cam-
aign against you that these distur-
gances were planned, Are you ready
to face a judicial enquiry presided over
by’ a Supreme Court Judge or a High
Court Judge ? He said “Yes". WNow,
you cannot possibly blackguard an en-
nre community an then refuse a com-
mission of inquiry. If you do not have a
commission, then you must withdraw
the charge. Don't say the Maharash-
trians did it in a planned manner. That
will not be fair. If they have done it,
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then should reap the consequence and
there should be an impartial commis-
sion.

1 PM.

One fine morning sitting in the City
of New Delhi two well-meaning states-
men had a brain-wave. What was the
brain-wave in the cold wave of Delhi?
—that there should be a merger of Ben-
%al and Bihar. That is looked upon,

am sorry to say, with great distrust.
There is a lack of bona fides. This is
not the way - to do things. If you
honestly feel that merger of Bengal
and Bihar would do good for India
then there should be no attempt to do-
minate, there should be no attempt at
imposition. There should be consulta-
tion with the people. There should be
consultation of other parties.

From the year 1921 the Congress had
been wedded to linguistic formation of
States, and the States Reorganisation
Commission devoted a chapter to it
There was pubilc opinion, there was
struggle. Dr. Meghnad Saha who is
no more and whose death we all mourn,
was looked upon as the spearhead of
Bengali agitation. 1 joined it not in
a spirit of animosity towards Bihar. 1
plead for justice and fair play. That is
why I approached the Prime Minister
and the Home Minister and Maulana
Azad, and 1 told them : “Do justice to
Bengal”. British imperialism, for the
purpose of crippling my race, my com-
munity and my province, deliberately
partitioned Bengal. The Commis-
sion’s Report points out that in pro-
posing the annulment of the partition
the British wanted to make Bengal a
Muslim majority State by assigning some
areas to Bihar. The Congress in 1911
passed a unanimous resolution, moved
not by a Bengali but moved by Sir Tej
Bahadur Sapru, a man of unimpeach-
able integrity and a man of great dis-
tinction, to reverse that decision as it
was not fair. There was a harfal in Cal-
cutta the other day which was success-
ful. Therc have been very few hartals
so successful in a big cosmopolitan city
like Calcutta. There was not a single
deplorable incident. As everyone knows
there is a big non-Bengali population in
Calcutta. The labour population is pre-
dominantly non-Bengali. But none was
touched, everything went off peaceful-
ly.

There is no question of any inter-pro-
vincial disharmony, but feelings were
roused because we felt that Govemn-
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ment was weakening and there was a
risk of a reversal of this little chunk of
territory. which  was beirg ?ivm to
Bengal. I am sorry my Chief Minis-
ter gave away 500 square miles that
was recommended by the Commission.
I do not know why he did it, but he
did it. We are apprehensive that some-
thing worse might happen. If you
honestly feel, if you are convinced that
in the interests of India, some kind of
merger is necessary, then do it demo-
cratically. Do not say that because
Dr. Sinha and Dr. Roy have thought
over it it must be forced down the
throat byparty whips and so on. Is
this democracy 7 The Chief Minister
gives notice of a motion and then with-
draws it from the legislature. It is not
pressed to vote and it is said that there
was some kind of debate on the Go-
vernor's Address and therefore it is
quite final. That is not the way to
handle this problem.

You ought to know that not merely
rofessional politicians, but great thin-
ers, scientists and men of unimpeach-

able integrity occupying the highest
positions in life have been very much
perturbed over this, because there are
certain factors which you cannot ig-
nore. For example, in a democracy it
means counting of heads. In a demo-
cracy numbers count. And it is not the
old Bengal that is going to be merged
with Bihar. 1 would have immediately
jumped at it if it is a question of Ben-
gal, Bihar, Orissa and Assam merging
together. I would have welcomed it.
We would not have opposed it. But
when it is a population of a truncated,
divided, partioned, vivisected Bengal, of
less than 24 crores merged or amalga-
mated with a State whose population is
over 4 crores, difficulty arises. Take
the people into confidence. Tell them
how you propose to eliminate all chances
and risks of discrimination. These things
have not been discussed. There ought
to have been discussions over these
things.

You know, Sir, Dr. Surendra Nath
Sen, who is a great historian and was
the Vice-Chancellor of the University
of Delhi and is now the Sheriff of Cal-
cutta. He went to Dr. Rabindranath
Tagore's house where a big conference
took place, where he said :

“People who had voted the pre-
sent Government in the last gene-
ral elections did not give it any
right to liquidate West Bengal by
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any abrupt move of with
Bihar. A clear mmdumm the
people will have to be taken in a
fresh general election before the
leaders can proceed with such a
vital rroposal. If the ruling party,
in callous disregard of the people’s
wishes transgresses the bounds of
authority vested in them, it will
within the full power of the peo-
le to pull them up in a proper
svny‘ ;;l would be highly ?njudi-
cious on the part of them to ride
rough shod over the popular opi-
nion and to do something that
would destroy the confidence of
people in them. That way lies
danger. .
Members of the ] profession know
that Shri Atul Chandra Gupta is one of
the outstanding lawyers in India today,
he is also a great literateur. He has been
a Congressman for years though not as-
piring for any office or Ministership or
anything like that. He has also taken
the same stand. There are also other
men like Dr. Saha who have sounded
a note of warning. Do it democrati-

cally. If this thing had been allowed .

1o evolve as an organic movement from
the bottom, n and cherished and
canalised under proper guidance and
proper Ieaderlhiﬁ. it might have gone
through., But the way you are doing
it, you are irritating the people.

I want to say a few words with re-
gard to the Punjab. 1 have not yet
had the opportunity and privilege of
discussing with the hon. Prime Minis-
ter or the Home Minister the set up of
things therc. These Regional Councils
1 thought were meant really for the pur-
pose of having States integrated,
having States formed and then func-
tioning under a Regional Council but
it scems that the thing is going to be
reversed in the case of the Punjab. We
would like to have a proper picture, but
if you give these Regional Councils
complete power over law and order,
then 1 am afraid it will lead to the ac-
centuation of centrifugal forces. That
will also help communal or sectarian
elements to ally themselves with un-
desirable forces, and may put in peril
this frontier State of India. I am not
against giving legitimate satisfaction to
the great Sikh community for any grie-
vances that they have. | had a discus-
sion with the hon. Prime Minister on
this issue, and he assured me that if
they put forward any grievances, he
would look into them. I am quite
sure he will do it. As President of the
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Maha Punjab Conference 1 also stated :
let a commission be appointed to find
out if they have any genuine grievances,
but et not imaginary, so ed admi-
nistrative grievances be magnified into
a battle cry or a war cry and brin
about bitterness between the communi-
ties. I still hope that the S.R.C. re-
commendations with regard to the Pun-
jndb would be accepted and implement-
ed.

I have criticised this S.R.C. Report in
parts, and criticised it strongly but not
in the spirit of a carping critic, but in
the spirit of a loyal citizen who wants
to build up India during the formative
period of our Republic. But 1| have
read and re-read and re-read the chap-
ter on the Puntiab and I must say that
it is a very well written chapter. It has
given cogent arguments which should
convince any reasonable man. The
Fazl Ali Commission is perfectly right
in pointing out that in the Punjab it is
not a battle of languages, but a battle
of scripts. Whatever may be the geo-
graphical -set up or the administrative
set up it will be a Punjabi-speakin”ro-
vince, even if you make it a Maha
Punjab. Seventy onc per cent. of the
population do not want Punjab to be
truncated. They want Punjab to be
big, to be powerful, to be resourceful,
to be a resilient unit which can resist
any menace. We know Defence is a
Central subject under Dr. Katju and
Foreign Affairs is under the Prime Min-
ister of India, but still if you do not
have a resourceful, strong, resilient
State, all schemes of defence and plan-
ning will to the wall. Therefore, |
want Punjab to be big, Punjab to be
great. And I am quite sure that thou-
sands, not merely thousands but millions
of people belonging to both communi-
ties want to live as fellow-citizens there
and want one united big Punjab, making
its contribution to build up united and
strong India.

Shri N. P. Nathwanl (Sorath) : In this
debate, the reorganisation of the States
has loomed very large. In this context.
it is therefore but natural that the re-
cent happenings in Bombay should have
been referred to by several Members.

But 1 was surprised and pained when
yesterday my hon. friend Kaka Saheb
Gadgil demanded a public enquiry into
recent nings there, and particular-
ly into the police firings during those
disturbances; and surely enough, not to
be left behind, my hon. fnend Shri



897 Motion ok Address

[Shri N. P. Nathwani] .
8. S. More alsq endorsed the same ple
yesterday. I was equally surprised to-
day when my hon. friend Shri N. C.
Chatterjee also supported the plea for
a public enquiry into the firings. If the
times had en normal, one would
have welcomed an enquiry of such a
nature. But those who talk in a light-
heurted manner seem to ignore the pre-
sent tension which exists in the State of
Bombay and in other parts of the coun-
try.

1 say, there is no case whatsoever for
holding an cnquiry. No case, much
less a prima facie casc, has been made
out by anyone of the speakers. But
even apart from that, in the existing
situation, an enquiry like this would
widen and suppurate the wound which
to-day everybody wishes to heal.

Before I come to deal with the alle-
gations which have been trotted out by
the speakers in support of their de-
mand, I would like to say generally a
few words about the speech made b
the hon. Member who claim¢ to spea
on behalf of the whole of 'Maharashtra.
It is very significant that he has no ‘per-
sonal knowledge of the happeningsin
the city of Bombay. He says that he
does not know whether those allega-
tions are true or false. 'He refers to
some néwspaper reports ‘or whispers
only.

I cannot understand why he did not
make any attempt to find out the real
truth. He does not suggest anywhere
that true facts would not have been
available to him, if he had approached
the authorities in that behalf. Really,
it does not flatter either his advocacy
or his regard for truth, if I may say
so, to indulge in reckless allegations,
without the slightest atteropt on his part
to ascertain their veracity.

Auother significant fact about his
speech is the complete absence of any
reference to the orgy of riot, arson and
loot, that shook the city of Bombay
for a week during the month of Janu-
ary. I submit that even a brief recapi-
tulation of the fact would have been
sufficient to convince anybody ‘of how
and under what circumstances the police
had to resort to firing, and that no
other steps could have been taken by
Government to quell those disturbances.

There were violent attacks against the
police, not merely with stones but with
acid-bulbs, There were violent attacks
against public property, when tram ser-

22 FERRUARY 1956

by the Presilient 598

vices, bus services, and even railway
serives, local as well as through, were
completely dislocated. The whole city
was held to ransom by certain sections
of the population.

Shri 8. S. More (Sholapur): These
are a good ground for an enquiry.

Shri V. G. Deshpande: You accept
them; but you do not want an enquiry.

Mr. Deputy-Speaker : Hon. Members
may have their say later on.

Shri N. P. Nathwani : My hon. friend
did not refer to these events,. pu -
!lr; he merely referred to the Epr?ng.

hat is why I am trying to give a
background about what happened there.
Even the lives and properties of per-
sons were in danger, and thousands of
families had to evacuate their homes in
troubled areas. In these circumstances,
can any Government worth its name
afford to fail in discharging its primary
functiont of protecting the life and pro-
perty of individuals? Initially, the Go-
vernment and the ‘police started with’
mild measures like lathi-charge or tear-
gnsy even curfew was imposed; but the
rioters remained undeterred, with the
result that ultimately the police had to
take further steps, and the order of
what is popularly called ‘shoot-at-sight’
was given, I submit, it is completely
wrong to say that a shoot-at-sight order
was given. If any Member had tried
to understand the facts, he would have
reulised and brought out this fact. In
a press note issued by the Government
of Bombay on 20th Junuary, this is
what is stated :

“Attempts at arson werc also re-

rted from the troubled areas.

owever, orders have been issued
to shoot immediately persons who
indulge in looting and incendiar-
ism, on their refusal to desist from
their activities”.

Please mark this. Two conditions
have been laid down; firstly, the per-
sons should be found indulging in loot-
ing and incendiarism, and secondly they
should have refused to withdraw:; only
then, shooting was to be resorted to.
Everybody knows that on the 19th
January, looting was rampant. Several
shops were looted. Even private houses
were looted. There were also mobs
marching with flaming torches with a
view to set fire to houses and other
property. It was under these circums-
tances that this order was given to the
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1 have another remark to offer on the
specches of those hon. Membess. They
have not expressed even a word of
sympathy or even a murmur of regret
for the sufferings endured by the vic-
tims. 1In one word, they dismissed the
whole thing saying : “We condemn the
violence”. But they studiously avoid-
ed expressing their sympathy for the
victims.

Now, let me go on to some of the
alleged facts which were placed before
the Lok Sabha by the hon. Member
who spoke yesterday. He refuses to
accept as authoritative the figures of
casualties given by the Government of
Bombay. But he would not say what
the exact figure is. And what does he
say ? He merely réfers to some leader
of the INTUC for saying that. the
figures of casualitics given by the Go-
vernment of Bombay are larger.  Did
he try to contact that leader? And
what was the result of his enquiry ?
Certainly, one expects a greater sense
of responsibility on the part of Mem-
bers who claim to speak in the name of
Maharashtra. The Government of Bom-
bay have again and again pointed out
that they have tried to check up the
figure which they have given about
casualities is the correct one.

Then, it has been said that there was
indiscriminate firing. Why is it said so ?
They say so because a certain pews-
paper has alleged that 33 per cent. of
the casualitics were members communi-
ties, other than Marathi-speaking. Now,
did he try to verify this aspect? It might
be that there were some persons who
belonged to other communities. He re-
fuses to admit any other alternative ex-
cept two, viz., either there was indiscri-
minate firing or, that people who indul-
ged in those atrocities were mixed and
not confined to a single community. But
why not a third alternative, and obvious
one, which he never trics to under-
stand. Itis this, that unvary pedestarians
or onlookers may have received injuries.
For instance, during the November dis-
turbances near Flora Fountain, a Guje-
rati sub-editor of Janma Bhoomi during
lunch interval, not knowing what was
happening in the street went out for
his lunch. That street was the scene of
violence on the part of the rioters. The
unfortunate man reccived a bullet wound
and died.

_ Shri S, 8, More: Is it not a case of
indiscriminate firing ?
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Shri N. P, Nathwani : No, He was not
the only person going along the road.
There were others—rioters also. Isit
suggested that he was alone and was shot
down? Nobody has suggested that (/n-
terruption). It is, possible some per-
sons rteceived injuries in this way. 1
do not deny. that you may come across
such stray ‘cases of accidental injury.
But to say that there was indiscriminate
firing is totally unjustified. An attempt
has been made to create an impression
that there was firing only once and at
one place and these casualitics were in-
flicted. Friends forget thut the firing
that was resorted to was spread over a
number of days and at several places.
If they bear that in mind they can
understand the nature of the injuries
and other things adverted to.

There is another circumstance which
has been referred to. On 2ist Novem-
ber, it has been said, Home Guards
were gg\crorled from outside Bombay.
Everybody ' knows—and Government
has made its stand quite clear several
times—that they. were not imported for
this purpose, that they .were not import-
ed, but were camping in -Bombay at the
time and that.they consisted of mem-
:crs from all parts of the State of Bom-

ay.

‘The events of November and Janu-
ary have also been referred to. I was
present in Bombay. I belong to Bom-
bay. Though 1 represent the State of
Saurashtra, 1 have made Bombay my
second home and I have been staying
there since last 25 years. [ was pre-
sent during this time and was a witness
to some of the things which took place
then. 1 am surprised at the atternpt
that has been made to distort the true
facts which are within the knowledge
of everybody.

Shri 8. 8. More: Has your state-
ment been recorded by the Police ?

Shri N. P. Nathwani : My friend Shri
Gadgil said that on the 18th only 600

rsons were trying to approach the
peaker of the Bombay Assembly and
the only thing they wanted to do was to
bring to his notice their petition. No-
thing of that sort. What happened at
Flora Fountain is well-known I along
with about 100 other members of the
Bombay Bar, was an eye-witness to
what happened there. There were not
600 persons; there were more than 6000
persons, a crowd of about 10,000 per-
sons. who wanted to march to the
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Council Hall where the State Assem-
bly was in secssion. After repeated
wamings, and after resorting to mild
measures like lathi charge tear gas when
the crowd did not disperse, the police
ultimately reported to firing. This inci-
dent is sought to be passed on as a
mere attempt on the part of 600 inno-
cent persons to approach the Speaker.
If this crowd had been allowed to pro-
ceed, I do not know what would have
gappencd to the State Assembly on that
ay.

Then, reference has been made to
the public meeting at Chaupaty which
was attended and addressed by the
Chief Minister of Bombay. 1 was sim-
ﬁlg amazed at the version which my

n. friend tried to give about this
meeting. For weeks and months the
protagonists of Samyukta Maharashtra
were holding meetings. It is said in all
they held 2000 meetings. None of
these was disturbed and nothing un-
toward happened. But, when the
BPOC held the Chaupaty meeting, at-
tempts were made to break it. My
hon. friend says, a provocative speech
was made at this meeting by the Chief
Minister. But it is well known that
even before any speaker started addres-
sing the meeting, there were determined
attempts 1o disturb and break that meci-
ing. 1 was present at that meeting.
Two lakhs of persons attended. Stones,
shoes and other missiles were thrown
at the dias. But the people continued
to sit and refused to budge an inch
from their places. At this meeting the
Chief Minister told the hooligans that
that sort of disturbances would not help
their cause and that Government would
not be cowed. Is this a provocative
speech? Did my friend expect the
Chief Minister to say that he appre-
ciated the things they were indulging in?

Then, it has been asked if there was
a plan behind all this why preventive
steps were not taken by the Govern-
ment. That there was a plan, no
honest and dispassionate persons can
deny. From the sustained apd violent
attacks which were indulged in by the
rioters, it should be obvious to anyone
that there was an attempl to terrorize
Government as well as the people of
Bombay into submitting to the demond
for Samyukta Maharashtra. It has been
asked if the Govermment knew abou:
this, wh reventive steps were no
taken, ‘,P'Wyphou. friend Shri Gadgil
himself has provided an answer to.that.
When precautionary steps such as bring-
ing extra police at certain places where
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trouble is apprehended are taken the
charge is levelled that you are trying
to occupy the territory and thereby
giving provocation and are discrediting
the name of Maharashtra. In face or
all these is this line of argument open to
these friends ? Why do they blow hot
and cold at the same time 7 When such
innocent measures are being objec-
ted to, how can they talk about
preventive detention not being resoricd
to by Government at that time ? Even
simple events arc pressed to show that
the Government and the Police werc
acling in provocative manner,

Reference was made by the hon,
Member to Dr. Charan and his volun-
teers. | have verified the facts. Some
of the dpersons posing as volunteers ot
the Red Cross were found in possession
of acid bulbs and stones. In these cir-
cumstances what can any Government
do? Will they not try to prevent, such
volunteers, may be, some genuine
volunteers also along with them, from
functioning in that area? But even
this instance has been sought to be ex-
ploited by my friend to show that the
Government of Bombay was acting in
a high-handed manner.

Again, it has been said that the atti-
tude of the Government was not prompt
and helpful to congressmen and others
who wanted to establish peave. Therc
cannot be a greater travesty of truth
than this. When Shanti Sena was start-
ed by the R.P.C.C. the Government
offered assistance to their batch of
volunteers., Only when some commu-
nists and leftist leaders wanted to move
in the troubled area in company with
the police, did Government refuse to
comply and give them police assistancc.
Can this be characterised as want of co-
operation on the part of Government?

Sir, I now pass to another aspect of
the case. What pained me most was
this. It is clear that in attributing the
motive for the Bombay happenings to
oondas generally and in declining to
ocate the blame more precisely, the
Prime Minister wanted to be generous
towards those who were blameworthy
and ‘was anxious to avoid further heart-
burning. The root cause of the whglc
trouble was the sustained campaign of in-
citing a section of the people by speeches
and writings. But the hon. Member has
tried to suggest that all communities 1in-
dulged in the orgy of crime. Such a
statement is simply amszing. He la-
boured the point to show that the
violence was common and not confined
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to members of a particular community,
and that members of other communi-
ties also indulged in the same. He
does not try to analyse the facts on
which he relies. He does not give us
the exact figures. He merely says
“Look at the lists, there are names”.
There is no mention anywhere as to the
names and we are.not told about it.

It is therefore unfortunate to make
a demand for public inquiry because
when the Government and the police
were working under severe strain and
when more drastic and stern action
could have been legitimately invoked
by the Government, they handled the
situation as mildly and tactfully as possi-
ble and saved further loss of life. To
come now and ask for an inquiry into
the firings is totally wronf. I repeat
that there is no case, much less a prima
facie case made out. Moreover the re-
sult of such an inquiry would be as I
said before, to widen and sappurate the
wound. At present attempts are being
made to bring the communities together;
by restoring goodwill and amity between
them. What will happen if you were
10 start an inquiry at this juncture or
hereafter. The city of Bombay will be
split into two camps, one party trying
to prove, what has been obvious en-
ough, namely that many atrocities and
brutalities were committed by a cer-
tain  section of the peogle. an
attempt would be made by the other
party, though it will be futile, to show
that the police acted in an arbitra
manner and that there was indiscrimi-
nate firng and so on. The v pro-
cess would divide and keepux'iwded
the city and our attempts to bring about
a rapproachement between the commu-
nities would be defeated thereby. Again,
you have Lo judge the effect such an
inquiry would have on the police and
home-guards who struggled valiantly
during these difficult days, trying to
maintain, law and order and to protect
the citizens from harm. Under these
circumstances | oppose this demand.

Before 1 conclude let me pay my tri-
bute to the Chief Minister of Bombay,
who kept his head cool and calm, and
undeterred by any threats, worked hard
dnd restored normal conditions in the
city of Bombay. 1 must also congratu-
late the police force and the home-
guards for their valiant and successfil
cfforts to save the city from being
plunged into chaos.

2—3 Lok Sabha,
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[English Translation of the Speech]...

Glant  G. S. Musafir (Amritsar):
With your permission Sir, I like to say
a few words in support of the motion
of thanks on President’s Address.

The President has made clear in his
well prepared Address both internal and
external affairs in a very appropriate
and comprehensive language and drawn
conclusions on the basis of conditions
obtaining these days.

As far as external affairs are con-
cerned, one thing stands out quité clear-
ly in the Address that our Government
have given a right lead to the cause of
peace in the world. 1 agree to it. Last
year [ myself experienced it that India’s
foreign policy is being appreciated
everywhere. It is also a fact that our
foreign policy is in accordance with the
E‘rlnciples laid down by the Father of

ation. This was very essential for this
age of construction,

Some of my friends have raised the
question of Goa and other places and
have stated that our policy of peace
will not prove to be helpful so far as
these problems are concerned. We
shall huve to take some strong steps in
this respect. There is no doubt that
such situations arise when we may feel
the necessity of taking some strong
action but we should follow one policy
at a time.

Long ago, while talking to Gandhiji
at Sevagram I hed said to him “You
are giving us the weapon of non-vio-
lence. In case it fails can we use other
measures”. He replied, “so far, [ have
given only one weapon to my country-
men. If [ were to suggest some other
weapon then my followers would not
be able to use it in an effective manner.
So, 1 do not believe in asking my sol-
diers to use another weapon in time of
war.,” What I mean to say is that we
should at present follow the policy of
peace and should carefully note whe-
ther we are working according to that
or not.

The President has also spoken against
the military Pacts that are being con-
cluded these days because they provoke
people to collect arms and create dis-
trust and suspicion which later on
leads to serious quarrels. Otherwise it
is quite evident that India's Policy of
Peace has proved to be very success-
ful. The admission of sixteen countries
to the United Nations and the efforts
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that are being made for the admission
of others are living proofs of the suc-
cess of our policy. We find that even
those countries who were always talk-
ing of wars have begun to realise that
war can serve no useful purpose in this
age of construction and war does not
suit all times.

‘Speaking on internal affairs President
has laid greater stress upon cottage ip-
dustries. The activities of the Govern-
ment in this sphere are also of utmost
Undoubtedly, States Re-
organisation Commission's Report has
been the main subject of the speeches
delivered in the Lok Sabha and it has
occupied the major part of the discus-
sion but the question of removing un-
employment is of no less importance
and towards which the Congress and
the Congress Government are paying
full attention. Those who may have
seen the cottage industries exhibition in
the Congress Scssion at Amritsar must
have realised that the huge amounts
that were spent towards the display and
propaganda of these articles, clearly in-
dicate that we are heading towards pro-
gress. I realise that no hon. member
can help mentioning the burning ques-
tion of the day i. e. the report of-States
Reorganisation Commission. 1 have al-
so to make a few observations in this
respect. In my opinion this problem
is really important but it is not so com-
plicated as it has been made to appear,
and at the same time I am also aware
of the fact that this problem cannot
be resolved merely by delivering speech-
es in this Parliament. The solution
put forward by the Congress High Com-
mand is the only correct and reason-
able solution. I am very much pained
to confess that the question of the re-
organisation of States has been based
on personal, communal and a religious
‘background and this is very unreason-
able. After achieving independence
we did not give any place to commu-
nalism in our constitution and made
prqvision for joint electorate. We did
our best to avoid the creation of com-
munal atmosphere at the time of elec-
tions but 1 find that some people have
aroused communal feelings in our coun-
try on the question of the Reorganisa-
tion of the States. The main purpose of
the reorganisation should be to facili-
tate the administration. There is no
harm in considering the question of
language if It is convenient in the in-
terest of the administration to do so.
But I am unable to understand as to
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why there should be any quarrel in
this respect. After all the entire coun-
try is one. We may however discuss
the question of including a particular
area in some particular State and the
other in another State. What difference
would it make if an area is included in
a particular State or taken away from
it. The entire country is one and we
belong to the same country and
if a certain area belonging to a State
is transferred to another it is not going
to harm anybody in any way. It is true
that the State should comprise of a big
area. [ agree to it. It is quite clear that
the people who have created troubles
are incited by provincialism and religious
feclings. In Punjab also the struggle is
going on between two communities.
Both of them want that the State may
be reorganised in such a manner that
these may be able to form majority
power. think the right step is being
taken to solve this problem. e oppo-
sition has accused the Government of
changing its decisions very frequently
but Fsee no harm in making changes
if they deem necessary and arc reason-
able. It is not a crime. Moreover our
Government is being run on democra-
tic lines and it consists of human beings
who can make changes if they feel the
necessity of doing so. Another objec-
tion has been raised that the Govern-
ment have compelled the people of
Bombay to accept their decision and act
accordingly. On one side they say that
decisions are frequently changed while

on the other they say that decisions .

have been rigidly enforced and Gov-
ernment have resorted to violence in
enforcing their decisions. This situa-
tion reminds me of a complete : Oh-
where should we take our hearts to it
is in hardship everywhere, on one side
is a congregation of fairies while on
the other of beautiful maidens. On one
hand they say that Government changes
their decisions freque:n;lj while on the
other they are accu of enforcing
them rigidly, that is why I feel that the
best solution is that which has been
suggested in the President's Address.
He has clearly stated therein that
“the reorganisation of States is an im-
portant subject and we must apply all
our wisdom and tolerance to it; but in
larger perspective of India and of
India’s future it is a small matter what
administrative boundaries we prescribe
for a State”.

What he means by this that there are
more important matters besides this.
The President has rightly said that most
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of us generally forget that this great
country is our mother land and it is
our common heritage. When a student
of Geometry wants to draw a circle,
first of all he fixes a centre and then
he can draw it well, and only then all
the radii will be equa!l to each other and
if the end of the compass lose its posi-
tion then neither the circle would be
drawn properly nor the radii would be
equal. Hence it is necessary to fix the
centre. For this purpose, Government
have to be very careful to see as to
how the authority of the centre and the
unity of the country could be main-
tained. I do not know why languages
have become the bone of contention
between us. Fourteen languages have
been mentioned in our Constitution and
1 think that every one of them is our
national language. If we start thinking
in that light then there would be no
conflict at all. In other countries |
have seen that people respect the langu-
age, culture and civilization of others.
In our country we raise such slogans
as “Hindi Cheeni Bhai Bhai” and “Hindi
Roosi Bhai Bhai™ but it is quite absurd
that the Hindus and Sikhs in Punjab,
the residents of Bengal and Bihar and
the Maharashtrians and Gujratis can-
not line side by side like brothers. In
such a stage of affairs our slogans are
uite meaningless. First of all we
should try to improve our own rela-
tions. As a matter of fact it is true that
the Hindus and Sikhs in Punjab have
lost faith in each other and they sus-
pect each other.

Acharya Kripalanl (Bhagalpur cum
Purmnea): Not the Hindus and
Sikhs but the leaders of both the com-

munities suspect each ather.

Giani G. S. Musafir : Shri Kripa-
lani has rightly said that their
leaders have created such suspicions.
Therefore these leaders should avoid
delivering such speeches here as may
create misunderstanding amongst our
masses. They should l?r to remove
thesc misunderstandings. This reminds
me of a beautiful couplet :

If the heartless beloved was not, yet
was in the embrace of enemies,

But my misunderstanding kept him
there for years.

These misunderstandings should better
be removed. do not agree with the
hon. member who has suggested that
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Reorganisation Commission's Report
may postpened for some time. We
should face it boldly.

Regarding the method of negotia-
tions, adopted recently, Acharya Kripa-
lani has remarked that the Government
changes their decisions very frequently.
But in my opinion there is no harm in
making changes because the Government
make changes only when they consider
it rcasonable and useful and this is but
natural. But if the Government make
changes under the influence of threats,
violence and disturbance then it is not
proper. The Government have adopted
the method of negotiations and mutual
decisions and are always prepared to
act likewise, 1 agree with Shri Kripa-
lani that decision may be taken after
mutual negotiations. Just as leaders
negotiate and discuss things for the
benefit of the people and then take de-
cisions; if similar method is adopted
then there is hardly any chance of any
disturbunces. Therefore, in my opi-
nion it will not be proper to postpone
this issue.

There is no obstacle in forming uni-
lingual and bilingual provinces if we
think it Froper to do so. The trouble
arises only when it is doubted that
efforts would be made to root out the
existing languages. There are no com-
plications in a bilingual state if both
the languages are given safeguards and
they get equal opportunities as regards
their study and progress. I see no harm
in it. So far as the regional councils
are concerned, I feel that if we succeed
in forming a strong centre and our
unity does not suffer then it is imma-
terial whether we establish regional
councils or not. The benefit of the peo-
ple should be the main consideration.

Shri Tulsidas (Mehsana West):
I wish to thank you, Sir, for giving me
an opportunity to make a few observa-
tions on my amendment to the Motion
of Thanks to the President’s Address.
On this occasion I should like to draw
the attention of the House to some im-
portant missing links and lacunae in
the Government's economic policy
which, in my humble opinion, should
have been included in the aforesaid
‘Address.

At the very outsct let me make it
clcar that in my observations an the
missing li and lacunae in the Gov-
ertmeat’s ‘economic  policy, and parti-
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cularly in my refereace to/the Second
Five Year -Plan, the draft outline of

which has been recently published, -1
wish merely t6 make broad observa-
tions rather than make a detgil®d exa-
mination of the Govemment'x‘e‘coriomic

licy and the Second Five ¥ear Plan.

his is largely so because I believe the
House will haye several occasions du-
ring this session, at the time of the tw
Budgets and aJso the various importan
Legislative measures such as those con-
cerning the nationalisation of life insu-
rance to make 4 threadbare examina-
tion of 'the various proflems. -

I find from the{hon. Members’
spceches made yesterday that the Mem-
bers” attention is largely focussed on
questions of secondary importance suc¢h
as the States Rcorganisation Report, So
many aspects have been put forward
I do not wish to say anything more‘.'
Only yesterday my friend Mr. Asoka
Mehta made certain observations. I
agrec with him fully in’ this respect
that this rcorganisation has /brought a
disgrace to this country nof only inter-
nally but outside the country also.afid the
sooner this problem is solved the better
it will" be for this country“?hhat we
can all think in terms of centrating
our attention on the constructive sjde of
our next Five Year Plan which we are
now embarking upon.’ )

As our distinguishéd) President has
put it in his Address, it i\ the ecopomic
progress in the future yeats which is of
paramount importance to the coypntry
rather than other issues’ like the/reor-
ganisation of States’ boundaries.v. I am
constrained ‘to feel that the Prgsident
in his Address should gave dwelt more
on domestic, economic and other urgent
issues rather than devote halfff of 'his
Address to foreign or intgmational
affairs. I do not wish to underrate the
importance of international affairs but
I would like to gtress the recent deve-
lopments on our jeconomic front which,
I feel, have pefhaps not received” the
necessary attention of the Government
and the people at large.

The President'’s 58 ll: wanting in
a fuller appraisal ofXthe philesophy qof
the Second Plan and ftke socia)ist policy.
If has also failed in its proper appre-
ciation of the remarkable performance
of the different elements such as tbe
privatef sector in the First Plan. Ypu
know ‘'well ard whatever is put
in. the President's Address, it s
clearly visible that it is very much due
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to the eﬁort/ of the elements in the pri-
vate sector;’ in fact, if I may say so,
the public sector has completely failed
in achieving the targets in the First Five
Yecar Planfand, unfortunately, ‘we find
in the Sedond "Plan again the résponsi-
bility is thrown much more on the pub-
lic sector than on the clements ich
are responsible for the success off the
First Five Year Plan. Its arolper
shortcoming consists i under-estimating
the great potential of those elements in
actively participating in the task of rapid
industrialisalion set out i{ the Second
Plan. I must submit that the Presi-
dent's Address fails to draw attention
towards the weaknesses of the public
sector in so far as it has fallen short of
fulfilling the targets laid out for it in
the First Plan, .

Coming to the Second Plan, 1 fully
appreciate the Government's anxiety to
double, the national income in the
coursfof the next decade, its laudable
objective of providing employment to
8 to 10 million men through large
scale industrialisation. 1 also endorse
the ideal of the socialistic pattern of
societyfwhich has become the princi-
pal gifjective of Government's econo-
mic pblicy. I do not think there can
be any quarrel as regards this ideal of
socialism, as commonly understood in
this country. In the draft outline of
the Plan it is described as “an economic
and social order, based upon the values
of freedom and democracy, without
caste, class, privilege, in which there
will be a substantial rise in employment
and production and the largest measures
of social justicc available”. 1 do not
mind by what name this ideal called by
our friend on the Government side. To
me what matters is the pattern of society
concept of socialist pattern of society
and also the means and methods by
which this goal is to be achieved. All
of us in this country who have learned
the teachings of Gandhiji on ends and
means will remember that the means we
employ in attaining the aims should
have greater importance because it is
the means that will lead us to the ends.
Gandhiji always had said that right and
proper means all can lead us to the
desired end in view. Use of incorrect
or improper means will never take us
to the idcals set forth.

Reading through the second Plan one
gets bewildered because- it is more of a
discourse on economic philosophy and
less of a down-to-earth plan for raising
the country’s living standards. It bears
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an impress of the ivory tower dwellers
more than that of the &eople who are
intimately connected with field and fac-
tories. The draft outline of the Plan
excels, in its masterly effort to com-
press in a skilful way, in a number of
contradictions and inconsistencies in
the Plan.

Let me deal with the first contradie-
tion of the Plan. The Government's
spokesmen including our hon. Prime
Minister and the Finance Minister have

often admitted that the private sec-
tor has done an excellent job in
so far as it has over-reached

the targets of production and invest-
ments set out for it in the first Plan.
It has also been admitted by the Plan-
ning Commission and the Government
that due to a variety of reasons the pub-
lic sector has been lagging behind in
the fulfilment of its targets in the first
Plan. Besides, the private sector has also
been giving invaluable help to the State
by providing talents for ﬁushing through
some of its sohemes in the pubilc sector
and for implementing a number of pro-
jects which the State has in view. While
this commendable action of the Indian
private sector has reflected its spirit
of patriotism, it is a pity that it has
encouraged the Government to expand
the sphere of public sector in a spirit
of complacency. This is evident from
the allocations of resources and targets
of production and investments set out
in the draft outline of the second Plan.
Ignoring this fundamental fact which
reflects the capacity of the two sectors at
this time, the second Plan gives to the
ubilc sector double its load in the firs
lan as well as more than double the
load it accords to the private sector. It
thus inverts capacity. One really does
not understand the logic behind the
working of the Government's mind.

It is said that the greater importance
to the public sector cmerges from the
desire to prevent concentration of econo-
mic power. I am one with those who
seek to create a social democracy which
provide a prosperous society based on
the ideals of equality of opportunities
to all. Other countries who have sol-
ved their problem of production have
also faced the problem of distribution.
They have also sought to bring about
the ideal system of distribution vari-
ous means. Democracy and socialism
have been the twin goal which have
been accepted by not only India but
many -other freedom-oving people
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of the -world Various experi-

ments have been made to achieve
these twin objectives.- In our efforts to
achieve these ideals, we must so pro-
ceed as not to attain one by sacrificing
the other. It must be' very clear to all
thinking people in this country that
socialism without democracy will mean
bread without freedom just as democra-
cy without socialism will mean freedom
without bhread. Therefore, we must
sec that in the process of development
we do not sacrifice one or the other. We
must collectively attempt to bring about
a society which provides opportunities
to all, to work and labour, to eam
one's own living through honest means,
and at the same time, enjoy the free-
dom, or, what Professor Harold Lasky
has said : “enjoy the variety of free-
doms which includes the freedom to
cnjoy the fruits of one’s labour through
ownership of property rights”.

We all know the British Labour Party
in England tried the experiment of
socialism in the post-war period and
how they learnt, by trial and error,
from the mistakes they committed. I
would like to read from a recent arti-
cle which has been published in The
Economist of London and in which Mr.
Richard Crossman has made some ob-
servations, It says:

“Socialism in practice has come
to mean immense irresponsible
ublic . corporations and a state
ureaucracy which Mr. Crossman
calls “a grave potential threat to
social demoaracy”. Nationalisa-
tion is too often “a perversion of
the socialist ideal” : it ‘“has not
changed the lives of the workers,”
but has added to “the steady con-
centration of power in the hands
of the managerial class”. And, as
well as the crack of the party
whip, there are unending examples
of the ways in which trade
unionists, in pursuance of an in-
dustrial battle that “has been won
and the enemy forced to come to
terms,” persist in overriding the
liberties (and, it should be added
cramping the output) of indivi-
duals and minorities.”

In the light of these lessons from ab-
road, what should be the ingredients of
our economic policy? To my mind,
top precedence to production must be
given.  Egalitarian  disttibution in
the absence of a higher level of
production will simply mean the
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distribution of poverty rather than the
distribution of future prosperity. De-
centralisation or democratisation of ecu-
nomic and political power should be
the sine qua non of our future deve-
lopment. Dangers of political and bu-
rcaucratic centralisation are too well
known to be emphasised, 1 feel that
there should be an achicvement of equa-
lity by creating a property-owning de-
mocracy. The place of nationalisation
and controls should be such that the
governing factor in this respect should
be whether there is expansion of human
freedom, initiative for social good and
common prosperity or whether na-
tionalisation and controls lead to annihi-
lation or destruction of valuable human
rights,

" Another important consideration
should be that the least possible com-
pulsion .should be used in achieving the
process of equality. I commend the
Bhoodan movement which today is
achieving good results, because it is a
question of property owning democracy,
and therc is no question of having cen-
tralisation of power and thereby creat-
ing more ceatres of power both with
regard to the political and economic
spheres. What [ would like to stress is
that the President has not given us a
clear picture of what society is supposed
to be in future : whether it is going to
be a society of regimentation to the
extent of losing all the human rights
and values or whether it is going to be
a society which will have democracy, a
free democracy, where the expression
of views by thé public and a free press
would be possible. I only hope that in
our future Plan, this is going to be the
basis especially when we have always
said from the top of our houses that
the country is wedded to democracy
and in every respect, whatever the con-
sequences, democracy must be made to
function.

I have broadly indicated the points
that should be taken into account partis
cularly when we take the different as-
pects at the time of considering the
second Five Year Plan and the Budget.
But, as we are now on the threshold of
the second Five Year Plan, it is but
necessary that the people should pay
attention to what is going to be our
aim about the future society of this
country.

I have another amendment to the
President’s Address and that is with re-
gard to transport, This is an im ot
question and, a8 you know, have
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-brought to the notice of the Lok Sabha
even before how important transport
is to the development of our country.
Whatever be our plans, transport is go-
ing to be the most important -factor
which is either going to mar our pro-
gress or going to increase the pace of
our progress. In my opinign, the im-
portance of transport has not been taken
note of so much either in the President's
Address or in the second Five Yeat Plan.
I find that the condition is getting from
bad to worse with regard to transport.
You must have recently heard about the
stoppage of gas in Bombay for residen-
tial quarters on account of coal shortage.
There have been stoppages of factories.
One cotton mill was closed in Ahmeda-
bad on account of lack of coal supply
and on account of transport difficulties.
I do not know how th.]-.j' are going to
solve these difficulties. Unless and until
all modes of transport are encouraged as
much as possible and unless full free-
dom is given to all modes of transport,
this problem cannot be solved, We
should not rely merely on the railways,
but encourage all modes of transport;
only then it will be possible for us to
solve this transport problem. No matter
how much money is spent on rail-
ways, the railways are not, in my opi-
nion, going to solve the probeim of
transport in this country. I feel that this
very important aspect haes -not been
taken note of in the President's Address.

I have brought these two important
points to your notice because, I feel that
in the present context of the sjtuation
when people’s minds are focussed more
on the re-organisation of the States, it
is much better that we think of doing
something constructive and not mercly
put forward narrow views of State re-
organisation. The country is faced
with very serious problems today and
Mr. Asoka Mehta and Acharya Kripa-
lani have pointed out how serious they
are. 1 feel that unless and until this

roblem is solved in a way which would

¢ satisfactory to everybody, it is much

better to postpone this issue for some
time when people will have a little more
soher riews to express and act dispas-
jomately,
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[English Translation of the Speech)

Shri M. H. Rahman: (Moradabad
Distt. Central): For the last two days
we have been discuming the President’s
address and to-day is the third day, 1
also rise to support . the motion of
anks to the President on his address.

I am of opinion that the matters to-
ards which our attention has been
drawn in the address and the way in
which light has been thrown on the
Government's policy are of the utmost
importance to-day. I think i-ie-usgent
that- a clear cut policy sbefore us so
that we may understan ¢ affairs of
, our Government in the right perspec-
tive and act accordingly.

2~ Whatever has been said in the ad-
dress on our foreign policy, is in tune
with what we have always been stressing
repeatedly. 1 remember that when our
foreign policy was introduced by our

leader, several of our brethern both

within and outside the Lok Sabha, had
ridiculed it. They had remarked that
to be neutral was not a policy and
that that would be a kind of negative
policy. But at that time our leader had
denied emphatically that it was a nega-
tive policy ; instead, we had insisted, it
was a positive policy—a policy of peace
and an instrument with which we would
be able to avoid war in future if only

we could prom in the world. We
have not got thefpower of armaments
ight

‘Lwith which we might deter war. On the
contrary, we helieve fhat armaments do
not help av stead it comes nearer

[PANDIT THAKUR DAs BHARGAVA in the
Chair}

and nearer. So our policy is in a fact
one through which we can establish
peace not only in our own country hut
in the other parts of the world. The time
has come when our critics have also
come to support and like our policy.
The leaders of the other great powers,
who visited our country, also com-
mended it. There is no room for doubt
in this connection. When we based our
policy on Panch Shila and announced
our objectives completely in accord
with these five principles, not only did
big powers and governments accept it,
but our own countrymen who once
used to laugh at and decay our
foreign policy, were also compelled to
support it. In view of this, 1 need not
debate on this point. Nobody can
doubt that to-day the world is payigg
tributes to India on the ways adopt

by her to avert the third war, both cold
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and hot. In the address, concern has
been expressed on two matters in parti-
cular. It has been said that these
should be attended to as early as possi-
ble. One is the problem of Portuguesc
Goa. Of course, this view has been ex-

ssed previously also that this pro-
lem is causing us anxiety and worry,
The matter is already before us and the
Government's policy in this regard ia
also clear. I think there can be no two
opinions in this regard. The world has
also admitted this fact—that Gea is
within the Indian territory and is an in-
tegral part of our country. It is not
a matter between two countries, but
one which is within our country. Ne-
vertheless, there are certain Inter-
national hurdles and complications
which are delaying its solution. As
our friend Shri Radha Raman has put
it, we are confident that as we have
solved our other two problems and
have taken back our territories from the
French and made them a part of our
country, similarly Goa will also become
a part of our Union and will share its

prosperity.

I have an independent opinion also
regarding Goa. I strongly feel that the
ptﬁicy we had adhered to in the past in
respect of the movement started in
India, must be continued as before.
That was our policy of peace. How-
ever, there are certain stages also in the
policy of peace which are sometimes
followed to give impetus where the
movement is slow. To-day the ques-
tion of war does not ‘arise. The ques-
tion of using the armaments is not there.
We have full knowledge of the inter-
national hurdles. We knew that how
our instrument and weapon of peace,
that is Satyagraha, makes its headway
in achieving its objectives in the peace-
ful manner. The people, who have
fought the battles of Satyagraha know
fully well that therc are many ways in
which we can stick to the path of
peace and yet reach our goal quickly.
Therefore I wish to draw the attention
of Government to the fact that this is
not enough for us to presume that we
will be able to get this thing definitely.
We may achieve our ends. But we
leave it to the future. This is not a
thing which is within our arrangement.
Though it is my prophecy yet I am con-
fident that Goa will be ours. What is
required is action. It is not necessary
for us to depart from the policy of
peacce when we talk of action. We
should consider as to how we can solve
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the problem of Goa in accordance with
the principles of Panch Shila without
disturbing peace. This is not my opi-
nion alone but many others also share
it. This is a sore in our hearts and we
would like that this problem is settled
as early as possible. The Portuguese
should not remain here and our people
should not suffer atrocities at their
hands. We are not prepared to tolerate
and let not these kinds of things happen
before our eyes in any part of the coun-
try. That is why we should do every-
thi_lil% possible in this matter.

e other matter about which con-
cern has been expressed in the Presi-
dent's address relates to the conclusion
of the Baghdad Pact. After all, why a
reference has been made why some
anxicty, has been expressed? In fact
it is none of our concern as to how one
Government keeps its relations with
another, It is also not our con-
cern whether the aid that a coun-
try receives is in the form of wea-
pons or money or any other thing. The
main issue is that the Baghdad Pact is
a violation of the principles agreed to
by the countries which participated in
the Bandung Conference. This is a
thing which 1s causing anxicty to us.
We are pained about that. We have no
hatred against anybody and, we have no
enmity with any country. Our outlook
on the world affairs is not born of an-
ger and opposition. But we do wish to
see that nothing is done against the
steps that have been taken with the best
of intention, faith, honesty and right-
eousness. When we resolved in the
Bandung Conference that we would fol-
low the principles of the Panch-Shila,
in coducting our affairs. We should not
follow a path which will lead us astray
and create circumstances leading to war,
and encourage such factors which end
in war. We will not do a thing which will
give a chance to big countries to be at
war with one anothcr. No doubt that
is against our principles. When it is
our objective to defend the true princi-
ples, when our principles are directed
towards checking both cold and hot
wars and when both our opponents and
supporters look at us with respect’ and
welcome due to these principles, it
is quite natural that anxiety and con-
cern should have been expressed in the
President’s address over these two issu-
es. 1 think that it is the duty of this Par-
liament to considcr this matter. Let our
lecaders and Government also put their
heads together and decide the way which
we should adopt in order to bring those
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who are following the wrong path to
the right one. We may also follow this
path and also show it to others. Mr.
Chairman! So far as our internal
affairs are concerned there are only two
subjects which look important. ese
are being discussed for the past three
days. One is our Five Year Plan
whose first phase we have already com-
pleted and we are on the threshold of
the Second phase of it. Second Five
Year Plan is before us. We feel we are
marching ahead. We have made pro-
gress during previous years and feel
proud of it. We know there were hurdles
in our way, yet we have been able to
overcome them and march ahead. The
progress we have made during the start
period after Independence, is a matter
of extreme pride to us and I feel every-
one should have that feeling. During the
last five years, wec have solved our
food-problem, undertaken the imple-
mentation of big schemes, started huge
projects put up large scale industrics,
started community projects to benefit
thousands and thousands of the villages
and also provided irrigation facilities.
We can definitely say that we are proud
of what we have been able to do. In
a way every work is subject to criti-
cism. Habitual critics would criti-
cise even the best thing. No Government
can make itself.to be super human. No
Government can claim that it is perfect
in every respect. But what we have to
sce is whether anything more could be
done in a particular set of circumstances.
We should also sce as to what is the
olicy of government; how it conducts
its affairs, how it works; and how it is
taking the country ahcad and with what
speed. If we look from this point of
view we shall have to admit that we
are progressing and that too with a
good speed. As Pandit Jawahar Lal
Nehru said, it is very easy to say
that this has not been done and that
has not been done. But the thing that
is to be seen is that the work done
during this short period is amazing. If
we are just and are prepared to look at
the things without prejudice, we will ac-
knowledge that whatever has becn done
is amazing. The expericnces that big
Powers have ﬁlﬂined after tv{cn?-ﬁve or
thirty years, have been gained by us
within five or seven years. It is be-
cause of this that big powers are ama-
zed to see our achievements. They ex-
press their surprise and congratulate us.
Undoubtedly, we are marching ahead.
In the light of experiences gained, we
drafted our Second Five Year Plan
and presented it to the country. If we’
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succeed in executing our Second Five
Year Plan, our national income would
increase by twentyfive per cent. If
national income of a country increases
by twenty-five -per cent within a period
of ten years, this is certainly not an
ordinary thing. This is a matter of
which a country should be proud. 1 do
not say that no criticism should be
made. A democratic government should
welcome it and if it finds out some
drawback, she should try to overcome
them. 1 do wish that the criticism
should be healthly and not merely for
the sake of criticism. We should not
be afraid of it, we should not feel angry
to hear it but should try to learn some-
thing from-it. It is the duty of a de-
mocratic overnment to benefit from it.
We should, I think, do our best to imple-
ment the dreft Second Five Year Plan,
as presented before us, because through
its successful implementation we can
solve our several problems. We should
execute it with all faith and sincerity
and try to achieve the targets fixed
under it. Its implementation would re-
sult in eradication of unemployment to
a great extent, poverty will be mini-
mised and the hungry would get food
and thc nceded would get clothing. If
we could succeed in making the society
of the pattern of which we have made
a declaration, it will be a great success
to us and everybody will have the
chance to feel proud of it.

So far as the S.R.C. report is con-
cerned, much discussion has already
taken place on it and I have also ex-
pressed my views in this regard. 1 have
stated and I repeat it again today that
if this question” would have been taken
at a later stage it would have been better.
We are framing and executing big ache-
mes. In these circumstances the intro-
duction of a report that create danger
to the unity of the country, cannot be
regarded proper. Now that this has
been introduced and that some discus-
sion has taken place and some decision
have been arrived at. it is not proper
to go back on it. [ agree, whatever
incidents have taken place in Bombay
and Orissa, are very unfortunate. It has
pained me much as it would have pain-
ed everybody. In view of the fact as
to how we made our country indepen-
dent, how the independence of the coun-
try is being Ereserved. how we are try-
ing to solve the international matters and
how we are giving practical shape to
our schemes, this sort of happenings do
not behove us. When such difficulties
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and hurdles come in the way, it be-
comes to tackle them. There
should be no objection in amending a
wrong decision taken by Government.
There should be no question of pres-
tige. It may be a question of prestige
for any foreign government, but for a
government which represents the people
the question of prestige does not arise.
We should not stand on false prestige
in such matters. If by revising a deci-
sion the people of the concerned States
become happy, and begin to love each
other there should be no objection in
affecting it. But once a decision is
made and declared by the Government
1 feel, it should be implemented with
firmness, otherwise Government cannot
run. But before taking a decision Gov-
ernment should . see that the decision
that they are contemplating is such that
it strengthens the unity of the country,
and also the hands of the Government.
While taking decisions on the S.R.C. re-
port, it should be seen that the decisions
are such as are acceptable to the largest
number of people and that such deci-
sions are taken by agreement. Previous-
ly, from the debates in the Lok Sabha
it looked as if one State was throwing
ultimatum to the other or was decla-
ing a war on the other. Such thin

are not in our interests. Keeping this
thing in view it is essential that decisions
are taken as soon as possible so that
we may divert our attention to other

things.

Besides this, 1 would like to say that
the question of formation of zones, as
suggested, should be considered scrious-
ly and effort should be made to give a
practical shape to it. As a re-
sult of it, the question of State
rivalries would not arise. The country
would be benefitted enormously and the
unity of the country as well as the hands
of the Government would be strength-
encd. Along with this, the fears that
are being expressed about the langu-
ages, would remain no more and a feel-
ing of love would prevail in the coun-
try. So I think, the procedure adopted
to implement this reports should bear
the spirit of compromisc. Where there
is not possibility of compromise regard-
ing a particular place, the decision
arrived at by Government in that regard
should be implemented with faith and
firmness and they should stick to it.

My friend Shri Radha Raman made
a mention of the corruption that is pre-
valent in the country. It is really pain-

- ful that corruption is so rampant in
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our country. There is no need to exa-
mine the extent of corruption. We have
to admit its existence. During the Bri-
tish regime, the Government servants
were afraid to indulge in corruption be-
cause they were afraid of the fo-
reigners. But today, they think that
officers are not foreigners but are from
their own country. They have not fear
from them. There is no doubt that we
arc taking ?ulckly our country ahead in
all walks of life, but in the field of edu-
cation we are far behind. I think, ve
little attention has been paid to this
problem. Today how many

are there whom we have given educa-
tion. We have thought out a number
of plans but they have not been put
into practice. The need of the hour is
that we should pay more attention to
education along with other things. The
more we go ahead with education
more faith in democray would be
strengthened in the country. There is
no objection to your making the plans,
to your making sustained efforts for re-
moving hardships of the people and to
your solving the problem of unemploy-
ment, but at the same time make the
education so common, so extensive and
8o systematic that instead of being cost-
ly it may become cheap and free. It
would help people in understanding the
real meaning of the democracy. It
would also help them to serve their
country in the real sense of the word.

With these words I support the mo-
tion. It deserves our full support and
approval.

Dr. Lanka Sundaram: By a curious
coincidence, 1 am the third man
from Delhi to speak in succession
in this debate. My hon. friends Shri
Radha Raman and Maulana Hifzur
Rahman represent Delhi City in this
hon. chamber, but I happen to have
lived here for 21 continuous long years
as a citizen of Delhi. 1 have grown
with the city of Delhi; I have seen from
this place, from the press gallery, for
a decade and a half the evolution of
the government and political institu-
tions, with the result that, 1 repeat, 1
am the third- man from Delhi coming
in succession in this debate. That is
wholly a coincidence and, 1 take it, a
happy coincidence. 1 make this re-
mark in order to direct the attention of
Lok Sabha to my convinced view that
what we have inherited from the Bri-
tish, we are still cherishing——generically
1 have nothing against it—and not only
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are we cherishing the British traditions
in respect of the Presidential Ad-
dress, but we are also embellishing it.
The same old red carpet was there in
the Central Hall, and more than that,
when the Viceroy used to address the
Joint Session of both Houses in the old
days—and you, Sir, were a Member of
this House then—there were no horse-
men, mounted lancers, behind the Vice-
roy, behind the Speaker’s chair. We
are embellishing it now.

I make a reference to these two little
bits specifically to underline the imp-
lication of my amendment No. 1 on
the Order Paper, which runs as follows :

That at the end of the motion, the
following be added :

“but regret to note the growing
imbalance in the approach of the
Government to the problems of
the country, international and
national, as reflected in the Ad-
dress, wherein several pressing
questions of the people have re-
ceived little or no attention at all "

I would like to saK. in a preamble
so to speak, that 1 have drafted this-
amendment not because that 1 am
against the foreign polir.:‘);'e of the Gov-
ernment of India, not because that I
do not see my way, generally speaking,
to agree with the basic approach of the
Prime Minister and the Government of
India to the foreign policy of this coun-
try. Let there be no mistake that I am
not completely in conformity with the
principles of Panch Shila, which have
now ome the sheet-anchor of the
foreign policy of this land. In fact, |
go a step further and say that little by
little India is becoming the fulcrum of
international affairs. The whole nation
received recently with enthusiasm such
honoured guests like the King of Nepal
—the present King of Nepal—Mr. Bul-
anin and Mr. Khruschev, King Ibn
aud, the Shah of Iran who is still with
us receiving ovation after ovation from
every section of this land, and, very
soon we are likely to receive the lion of
Juda, Emperor Haile Selassie.

We have opened our guest-house to
all irrespective of the politics of the
country which they represent. I would
say that by doing so, we not only affirm
the fundamental secular character of the
people of this country even after parti-
tion but also we represent the principal
pivot of peace and co-existence in this
trouble-torn world. I say this not to
contradict what I sought to indicate in
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my amendment, but to make the point
clear that I am more concerned with
the imbalance of the approach of the
Government to the totality of the pro-
blems of this country, and the domestic
situation which is not being dealt with
in the manner in which the people ex-
pect the Government to deal with it.

I counted the other day that in the
speech of the President 55 per cent, of
the time taken to deliver it in the other
placf wgs de;oted to forftign affairs.
As | said at the opening of my ch,
the old British tradition is still wsljt’r.;e us.
I have, as I said, nothing generically to
condemn the British approach, but I do
say that after five years of the First
Five Year Plan, as we are entering the
Second Five Year Plan, what do we get
from the Presidential Address ?

1 will take the second portion first of
the Presidential Address. [ tried to dis-
cover, as the President was delivering
his Address to both Houses of Parlia-
ment in the other chamber, some sort
of a reflection of the glow of enthu-
siasm of the people, if there was any
-glow of enthusiasm of the people since
attaining our freedom. I regret to say
that it is not there., I thought the Pre-
sident, in his Address, which was
naturally based upon the advice tender-
ed to him by the Council of Ministers,
would give a comprehensive statement
dealing with the most important and
urgent problems of the land. And more
than everything else, I was trying to
discover in it some sort of a mirroring
of the attitude of the people to the Gov-
ernment. I concede that the President
made a sort of a tabular statement of
the achievements of the First Plan in
terms of the production indices. The
President also made a certain prognas-
tication into the fundamentals of the
Second Plan, and there he stopped.

My friend, Shri Bhagwat Jha Azad
who moved his motion, to which my
motion is an amendment, had tried to
give a glowing picture of the land in
which this. republican freedom of re-
cent origin is flowing with milk and
honey. I wish I could sincerely share
that sentiment.

I would straightaway go to one point
which I regret, has not been touched
so far in this debate over these three
days on the Presidential Address, in
order to pinpoint the implication of my
amendment. Yesterday my friend, Shri
Nanda, was subjected to a fusillade of
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questions on the operation of District
Development Councils. What has h
in this country ? Are the peo,

hind the Government? In 1952,
participating in the debate on the Pre-
sidential Address just after the elec-
tions, 1 said that my friends opposite
were returned to power with only 38
per cent. of the cast votes. I am not
saying this for any polemical purpose,
but I want them to remember—and very
soon elections will be on in this coun-
try—that at that time in 1952 when we
went to the polls, only 38 per cent of
the total votes were cast in their favour.
There are vast sections of the people
who are not, what you may call, sup-
porters of the Government. With the
result, the question arises whether we
in this country are stimulating people
to co-operate with the Government. |
will give you one or two examples
to further sustain my point. Three years
ago, the Prime Minister with a fanfare
of trumpets inaugurated what was called
the Committee on Public Co-operation,
on which representatives and spokesmen
of the Opposition Parties were invited
to serve so that they can understand and
back up the Five Year Plan. 1 may
here say without any fear of contradic-
tion that only one meeting was held
of this so-called Committee. The Prime
Minister, times without number, has de-
clared his fundamental faith in the
manner in which the Community Pro-
jects are being run. In fact, he said
that these projects are the symbols of
the advance of the country, especially
of the rural side. 1 have served on
these District Development Committees
for four long years and have some ex-
perience of them. Each of my col-
leagues here will have had more or less
similar experience. 1 wish to say in a
debate of this character that I too have
seen the manner in which the people of
the rural areas have understood the
First Plan and given their co-operation.
I regret 1 have not seen sufficient evi-
dence of the so-called enthusiasm of the
people behind the Plan.

What is the manner in which the
Bharat Sevak Samaj is sought to be
run? T am not a politician, but I put
this straight question to this Lok Sabha
and to my friends opposite in particu-
lar. Is it not being run on terms of
patronage ? Take any district. I am
prepared to go into the names. You
will see that the so-called mobilisation
of the people behind the Plan and the
Government is not there; it has not
been there. I regret to say that it is
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not there’ now. Nor do I see any indi-
cation or possibility of its being ‘there
in the near future.

An Hon. Member : Question,

Dr. Lanka Sundaram: My friend
questions: It is a question of heart-
searching in a debate of this character.
1 can build up facts to show in this Re-
public of ours, while the First Plan
1s concluding and the Second is going
to be launched, the people and the Gov-
ernment are farther apart than they
were, say, five years go. I regret to
say that. When I opened the debate on
the First Five Year Plan Report here,
| have made a sporting offer to the
Prime Minister that he should become
the Director of Manpower Mobilisa-
tion. Who is there as a link between
the people and the Plan? Is it not
the Collector, who is the beast of bur-
den? He is the only man; he is the
publicity officer of the Plan; he is
everythmg. I am sure o one in this
Lok Sabha, to whatever party he be-
longs, would like to see the country
not progressing. All want this country
to pro%gess. Has- any effort been made
to mobilise the people by seeking the
co-operation of those who do not hap-
pen to be members of the Party in
power ? I wished to say that after the
Five Year Plan which was going to he
completed in a month’s time, there
would be a little more glow in the
hearts of the people in the rural side. 1
regret that 1 see no indication of that.
‘That is why 1 say that the Address
which the President has given to us on
the advice of the- Council of Ministers
has fallen flat.. I regret to say this. We
know the President 1s a man of tremen-
dous eminence in this country, and has
carned to himself the affection of peo-
Fle to whatever political party they be-
ong.

Talking of this imbalance, let me
come to the foreign policy. 1 am not
totally against the fundamentals of the
foreign policy sought to be pursued by
thc Prime Minister. Let us take Pakis-
tan. This morning we had an adjourn-
ment motion which was sought to be
moved. What are we doing in this
country 7 In 1948 parts of Tripura
werc under occupation by Pakistan for
48 hours. A little later, there was the
Nekowal incident. The same thing has
happened again, two days ago in Kutch.
I do not want to give further data; it
is not the matter for debate now. This
morning the matter was raised in the
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form of an adjournment motion. What
happened ? Our people have gone in
after the evemt and were ambushed.
The same thing has happened every-
where in India on the borders. How
long should this continue 7 When we are
framing the fundamentals of our foreign
policy based upon co-existence and
Panch Shila, what are we doing to
protect our own national frontiers ?
How long can our men be butchered
in ambushes, even though warnings were
available from various quarters? 1 re-
gret to say that even as ledgards the
very limited question of the defence of
the frontiers, Government is not alert,
and 1 must say that every citizen wants
the security of the country not to be
imperilled by inaction on the part of
the authorities.

Let us take Kashmir. What is hap-
pening there? Across the cease-fire
line, there is complete mobilisation of
Pakistan forces; across the cease-fire
line fortifications are being strengthen-
ed and a tremendous network of com-
munications is set up by our neigh-
bouring country. What are we doing ?
Some of us have been recently and re-
peatedly in Kashmir. I am not here to
discuss military matters, becausc it is
not in the country’s interest. But 1 do
say that we are smitten with the com-
placency bug, that nothing more will
happen and that everything will be all
right because we have declared a po-
licy. Our policy remains on _paper.
One or two eminent colleagues from
Kashmir sit here. Today, 1 find more
than ever, anti-Indian elements, belong-
ing to Kashmir and India, are stirrin
up trouble in Jammu and Kashmir an
also in India. I am here to give numes
frecly if anybody wants them; I have
got a complete record here of names
ol people who are instigating anti-
Indian and deliberate pro-Pakistani feel-
ing in the valley of Jammu and Kash-
mir. What are we doing in this coun-
try ? This sort of complacency should
not continue. Let us take Goa. | en-
tirely agree with what was said by
Maulana Hifzur Rahman in fluent
Urdu, in -certain respects. What are we
doing ? The Prime Minister intervened
in the debate in December and said that
he had drifted. From our experience
on Goa, in the past one year in particu-
lar, 1 can say this. 1 did not want to
intervene on the last occasion because
the situation was very bad. 1 do sa
that ours is an attitude of pathetic, shall
we say, looking-on, as the events in
Goa are unfolding themselves. Two
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days ago, we had a short notice ques-
liofl on’o Goa. Yesterday too there was
something on Goa. Every day we trz
to bring this question before the Lo
Sabha, with as much circumspection as
possible in the present situation, be-
cause we find that the situation is ex-
plosive. :

What are the “other methods” about
which the Prime Minister was telling
us repcatedly when this issue was
raised 7 What is the approach, for ins-
tance, with regard to the release of our
political prisoners in Goa and the care
of prisoners like Shri T. K. Chaudhuri
and others? 1 feel very sad, but 1
must say this that the flower of our
Indian womanhood is now involved in
this issue of Portuguese repression of
Goa. What are we in this country
doing to assist the uprising of the Goan
people who have now taken recourse to
arms and ammunition, to blow up
power installations, etc., in Goa? You
are not permitting the masses to
beyond a certain point. But I would
say that in August last we were forced
into a situation in this country, espe-
cially the people were forced into a
state when they had to revolt against
their own Government and do satya-
graha against their own military and
police forces. That was fortunately pre-
vented. How long can Government
hope to prevent this? What are the
“othier methods” which the Prime Min-
ister repeatedly refers to whenever there
is a debate on foreign policy.

Just as I complained about imba-
lahce in the speech of the President
with regard to the problems of the
country, both national and international,
with the greatest respect, 1 will have to
say that the debate in this House so
far, 1 personally think, has become a
debate on States Reorganisation, I have
a deep interest in this subject by virtue
of my past and prescat associations
with linguistic movement, but I will re-
frain from going into details. I know
there may be opportunities coming be-
fore us when we take up the Bill even-
tually before the current Session ends.

An Hon. Member : If the Bill comes.

Dr. Lanka Sundaram: Yes, if it
comes. 1 would like to make one or
two small observations. 1 would say
what I have said on an earlier occasion.
The approach of Government to pro-
blems of States reorganisation has not

been national. I complained about it
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last time when I intervened in the de-
bate here. I repeat the complaint. |
only wish to say that it should have
been a national approach. It has be-
come a party approach. Barring Mas-
ter Tara Singh, which of the non-Con-
gressmen has been approached for con-
sultation ? What has happened to the
numerous offers ‘made by non-Con-
gressmen to assist it in the solution of
the problem ? Have they been consult-
ed by the Government? Even now 1
suggest it is not too late to do so.

My hon. friend, (looking at Shri
Badridutt Pandey) who interrupted
who knows politics better than I do and
who had been in this chamber under
the British, will understand exactly what
1 am trying to drive at.

I would like to make one other ob-
servation now. 1 want the House to
take me seriously, and I want my
friends opposite, of the ruling party, to
take me seriously. I am sincere, and
my heart bleeds when I say that it is
all because the Congress High Com-
mand was unable to control its own
partymen that the greater portion of
this trouble in India—whether it is in
Bombay or at Cuttack, has occurred.
My friend Shri Gadgil was speaking
yesterday, and 1 listened with the
greatest amount of respect and .atten-
tion to his speech. -But what was his
role in the matter, when he, in this hon.
Lok Sabha, on the floor of .the Lok
Sabha, said that the matter would be
scttled in the streets of Bombay ? Was
there any little finger raised against the
statement anywhere, from any quarter,
either in the Congress or in the Gov-
ernment ? (Interruption) 1 would say
this : that .because of the entrenched
group politics, the politics of positional
power, that the greater portion of the
trouble about the linguistic reoraganisa-
tion has come upon us. I am sorry to
have to say that. The Lok Subha will
yield me the point when I say that I
have no politics to play as far as 1 am
concerned, and 1 do say, without any
sense of shame or fear of contradiction
that there was not any attempt made to
control this.

I have only one more minute to go.
And I now refer to the manner in which
this question of Ilinguistic States is
sought to be solved with reference to
Telangana, The Prime Minister said
at one time that he was not in favour
of disintegration of Hyderabad. Later
on he appears to have changed his
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mind. Then they said Telangana has
to be a separate State in terms of the
Fazl Ali mission’s report. At ene
time they said it should be Vishal-
andhra, with the Andhra State and
Telangana put together. Now, there is
another idea, namely that Vishalan-
dhra should be added on to Karnataka
and so on and so forth. 1 would like to
say here—and I regard it as an im-
portant matter—that because of the
same manner in which, and the non-
chalant, unthinking and unco-operative
attitude in which, the people's repre-
sentatives from the political parties con-
cerned are functioning, it is going to
give us a tremendous amount of
trouble in the immediate future. I gather
that there are proposals, almost comple-
ted, that Telangana would join with the
Andhra State, but it would be called
Hyderabad. [ am here to declare that
if this is going to be done—and I un-
derstand attempts are being made to
finalise or it has been finalised last night
—the wrath of three and a crores
of people in Andhra will be visited on
the Government of India. I regret to say
that. ;Nobody has a right to destroy the
name of Andhra. I say it with all the
sense of responsibility that I can com-
mand. I say that you cannot wipe out
Andhra from the social, political and
linguistic dictionary of India. If Te-
langana wants safeguards, let it have
them. What was the record of Andhra
in 1937 7 Twenty long years ago, there
was a private pact between the politi-
cians of Rayalaseema and the coastal
districts, But why all this trouble now ?
If only guarantees were wanted, they
could have got them.I want to say,
the word ‘Andhra’ cannot be wi
out from the political map of India,
and if that is attemﬂted—l regret to
say it—the answer will be given by the
people.

Secondly, the Andhra language should
not be suppressed, in the Telangana
portion of the combined State. Why
should it be suppressed ? (Interruption)
That is being attempted now.

Mr. Chairman: The hon. Member
himself is criticising the attitude of
Members that when Shri Gadgil spoke
about decision regarding Bombay in the
streets nobody raised a finger. But the
hon. Member is himself imitating Shri
Gadgil now !

Dr. Lanka Sundaram : I do not want
to be chastised by any of my friends if
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they can give one single reason for call-
ing it Hyderabad State. I repeat this in-
vitation. There is no question of An-
dhra being wipped out from the ety-
mology of the people of India. I say,
it is use politics of horse trading
have supervened. I repeat it: group
politicians have taken hold of the
counsels of the Government of India
and, with respect, I say, of the High
Command of the Congress. That is
the only thing I wanted. to stress. It
is still not too late. In the case of
Bombay it is already over. In the
case of Andhra it is going to begin,
and let us stop it. It is still not too
late in the day to prevent a catastro-
phe in this country.
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7o fre @, e & afems GwrsTa wwA
w7 FaC g7, o} F AN F 49§
tegem & ww fear | & 7 eyl
Naszg A W, ¥ 7 A TR qlAw
w7 WY w0 F@T AT I AT-T2 WA B
W mr A fF s WK AT A OE
Wi o aF ad T @ @ T W
qTEET A & I E A F@T | W owY
e g s xw W A @A o W §
Fufa a8 & | g B we wiw W ar
Tt ax wT wfg@ 1 ag wh E fE
too ¥ ¥ oo wrafaml ®wr ww A
faom, o7 ® & A qgwr, ’fer o
T w17 % gwar & e dw & owfa ad
1 W F W T g w5 G
t, faw & gt awfae odf & anf &
Twd & 1 A W ag wg o R W oA
¥gevm D WR AN W T g wr g
T g wfgd 1 & F w7 o el &
forarlt gl qx W we AW §, AU gEw 9w
Y Tww spfeaer g man ax & Ware @
N arh &, 9 s qg AT FT 0% @™
§ % ©F I FES weAr wie &
T I dR AW r g d o feg ag &
9E FEE & qF @ § 1 A W qw g
X fea & fgafeme ot 9o wi 3w
T oeft AdY gnY | o oy W 3w wT a3y
arT qEnT, Wi weer wrfggr fe A
d gufa 1 § A aoeT wT @ &)
®fFT, gAR AT Y o T § qE €
T w7 | W A STy ® wEw
g fear a4 1 gEw A N @
Ju-affq AT & 99 A qE W ar g

The following statement will show
at a° glance the number of jobs which
should be created if unemployment is
to be completely eradicated in the
Second Plan period.

wg vyt & f& 3 ww A @ T
for wY g% v & FwWT & AAT W
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feaa afigl 1 w7 & T gt ok
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“India has become the symbol
of new Asia. It is the first time
in history that Asia is playing a
very important part in the inter-
national sphere, and India is in
the fore-front of the role. We in
Italy very much admire the ge-
nius of your leader who is playing
a big part in the international
policy and we admire the efforts
he has made to make India great
in a few years since independence.
He has succeeded in gving his
country high prestige throughout

41
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the world, We in Italy look upon
India with great interest and sym-
pathy because we are guided by
the same principles. We both act
in defence of peace and demo-
cracy and are against totalitarian-
ism-"

He further said that :

“India has become a big school
for diplomats because at present
she is the centre of a big move-
ment from the point of view of
international policies. We see here
personalities from many parts of
the world. India is so full of
history, philosophy and monu-
ments which are source of great
knowledge.”
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wot & faRg W=l 2o WA q 4
wrEd, (ES ¥ W) ¥Y w & I W
Wgrdifod | @ ai & wwa A
qward F 9FT ge | SR e &

‘“Today, the hope of mankind is
for peace, that makes life possible
and allows the solution of problems
arising from life itself. Italians join
with Indians in wanting .peace
which is essential for perseverence
and progress in efforts for the de-
velopment of civil life. The world
has received from India the gift
of a great example, the example of
her tremendous faith in the peace-

_ful solution of problems arising
between nations, between classes
and between men. Other countries
have given birth to men who
are remembered as heroes because
they believed in force as the only
means of solving social and politi-
cal problems. The Indian nation,
instead, has given birth to the
Mahatma, the great soul of Gandhi
who not only believed in peace,
but used it as a means of solvin
the most difficult problems of his
motherland.”
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:

Shrimati Renn Chakravartty :
having heard the speech of the previous
speaker, one is quite clear in one's mind
as to why it is that the ruling party
has made such a mess of things, as
far as the States reorganisation is
concerned. Coming as the hon. Mem-
ber does from State like
Pradesh, where even in
murders have been
even MLA'’s are not allowed to go about
unmolested, he has indulged in a homi-
ly about violence and non-violence and
in a big tirade on the whole idea of
linguistic States. I think it is time
that such ridicule is stopped, and we
try to find out the real causes for the
serious situation which has developed.

In spite of the fact that we are on
eve of the Second Five Year Plan, and
it is time that we should evaluate what
the First Five Year Plan has achieved
and has not achieved—that is some-
thing which it will not be possible for
me to go into within the lIimited time
at my disposal—we have all talked
largely about the States reorganisation

roblem. And a whole chorus of voices

as been raised over the events that
have taken place in Bombay and Orissa.
From these events, we are asked to de-
duce that the reason for them is the cry
for linguistic States.

I would like the Lok Sabha to con-
sider the question in its proper perspec-
tive. In those places where linguistic
States have been conceded, has there
been any trouble ? Has there been any
trouble in Kerala? Has there been any
trouble in Karnataka ? Has there been
any trouble after the formation of
Andhradesh 7 That is what we have to
consider. If there has not been trouble
in those places, then where is it there
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has been trouble ? There has been trou-
ble in those areas only, where linguis-
tic States have not been conceded.

I should like to point out that it is
the Congress High Command that has
encouraged fissiparous tendencies. I, as
a Bengali, could never understand why
they encouraged people like Shri S. K.
Patil to say that “We in the Bombay
city cannot live with Maharashtrians”.
At the very time, I felt doubtful that
perhaps this was the thin end of the
wedge. Tomorrow, the marwaris who
control the money bags in Calcutta wilk
turn round and say: “We are not
safe in Calcutta under Bengali adminis-
tration, we want to be under Central
Government, or we want to be in a
bilingual State.” That is what has hap-
pened.

1 would like to tell my hon. friend
from Bengal-—I do not want to answer
him in the terms in which he has an-
swered Shri H. N. Mukherjec—who has
said that we are given over to speaking
lies and trying to mislead the Lok
Sabha, this particular thing that certain
vested interests have already i
the question of whether Calcutta should
be a Centrally administered area or not.
I would only like to say that this is
the thin end of the wedge. I should like
to draw his attention to a small pam-
Ehlet that has been written by one Pra-

“bbudayal Khaitan, coming from the
marwari community and speaking on
behalf of the marwari community, long
before this entire question of States re-
organisation came up. And what is it
that he says? He says that after the

assing of the official resolution in the

est Bengal Legislature on 7th May
1953 on the basis of the linguistic prin-
ciple, there comes before them the ques-
tion of turning Calcutta into a separate
State. I have no time to quote everything
that he has said, but he goes on to say:

“If we have to accept the prin-
ciple of linguistic States, then Cal-
cutta has got to be a separate
State. Its care has to be under-
taken by the Central Government.
Those Bengali agitators who are
impatient about annexing contigu-
ous arcas to West Bengal cannot
ignore these important arguments.”.

He further goes on to say :

“I have explained that the com-
mercial community predominates
in the city of Calcutta,”—They
are largely Hindi-speaking.—"In
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September 1946, in my published
statement, it was explained that in
Calcutta, there is a large section of
people whose welfare and protec-
tion cannot be afforded by Bengali
administrators. The truth is that
the viewpoint of the Bengalis is
so narrow and constricted that it
does not at all bother about the
welfare of others. Their trust and
faith in the principles of Amar
Sonar Bangal (our gloden Ben-
gal) is unshakable.”

He says that : “ 'Our golden Bengal
is the unshakable ideal on which they
put their trust and faith”. Therefore, he
appeals to the Prime Minister and the
Rashtrapati :

“Therefore, to protect the in-
terest of the commercial commu-
nity, I earnestly appeal to the Pre-
sident of India and the jewel of
the country, Dr. Rajendra Prasad
and Pandit Jawaharlal Nehru, that
they should seriously consider this
problem and immediately take
such measures that Calcutta is
formed into a welfare State, and
its care remains in the hands of
the Government of India. Through
the fulfilment of this demand, the
welfare of all will be achieved.”

This is the thin end of the wedge. We
are frightened about it, because we can-
not understand why it is that the Guja-
rati community cannot live side by side
with the Maharashtrians in a Maha-
rashtra State, the marwari community
and the other communities in the city
of Calcutta can liveina Bengali State.
That is a thing that we have not been
able to understand. We could have
understood if the Gujarati community
had come forward before the country
and said : “We are afraid of our mino-
rity rights, we want minority rights”.
If they had said that, then we would
have been the first to support their
claim, because we know that minority
rights in the borders of the bilingual
States have been protected by the Go-
vernment of India. We know how
then the Manbhum agitation was go-
ing on, time and again, we went and
the Lok Savak San%‘l'ne went to Pandit
G. B. Pant and put before him various
cases, but he said *“I cannot do any-
thing, it is for the State Government”.
This is what has happened in many
other areas also.
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That is why the question of the pro-
tection of minority rights is something
that is very legitimate. Those rights
ought to be guaranteed. And we of our
party say that those rights are some-
thing that we must guarantee. And
that is what we have done in the great
hartal on 21st January. In the Lok
Sabha, we talk so much of viclence,
civil war and so on. But not a person
has got up and congratulated the people
of Bengul on the perfectly peaceful
way in which they agitated their de-
mands on 2lst January. In The States-
man, which is not very friendly to the
Leftists, this is what we find. In the
Edi{tloriul on 22nd January 1955, we

nd :

“By the standard set for it,
Saturday's hartal in Calcutta was
a remarkable success....the un-
accustomed calm of the city was
something to marvel at. Though
the State Government deprecated
it....they prudently made no
effort to interfere.”:

That is the crux of the problem.
They did not interfere and that was why
there was peace. Whenever they inter-
fere there is no peace. The movement
can be considered as a challenge to
them and the Centre.

“There is little doubt that the
vigorous efforts of the hartal's
organisers to prevent any out-
break were the chief cause of

quiet.”

% In my State we have one of the
biggest non-Bengali proletariatss to be
found anywhere in the whole of lndia.
We have a Bihari proletariat and only
in one case there was trouble and we
sat the whole night and protected the
minority community. That was why
we were able to kcep peace. We know
the value of minority rights. But, we
cannot understand how the Govern-
ment of India could have gone on en-
couraging fissiparous tendencies which
were boosted by men like Shri S. K.
Patil when he said : We Gujeratis can-
not live side by side with Maharash-
trians in the city of Bombay. Today,
what is the alternative that is given be-
fore us?

You talk about violence and non-
violence. I say, we in Bengal have
shown the way. But did we get one
word of greetings from the Prime Min-
ister for the non-violent way in which
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we have protested ? It is only when
there is police on the streets when the
police strike down the people that

ple are driven to desparation and do
such acts. After that exaggerated ac-
counts are put before the people so
that the rest of India may also be mis-
led. That is why I feel that this ques-
tion of violence and non-violence, all
these things are there just to hoodwink
the people and to mislead them.

I would like to say that many
friends here have talked about the unity
of India. We believe in the unity of
India. When the Goa satyagraha was
going on, the entire India rose as a
man. Nobody thought in terms whe-
ther one was a Bengali or a Bihari, a
Maharashtrian or came from the city
of Bombay. When we think of our
economic plans, when we were dis-
cussing these a few weeks ago, each of
us coming from the various States in
the Consultative Committee, we put be-
fore the Government and the Planning
Commission our collective wisdom, We
did not think in terms of Bengalis or
Biharis. We believed in a Central
Plan. But, today we hear unity is in
danger. Has the Central Government
abdicated its power ? Is there no Union
Centre ? 1 do not understand how this
question of the disunity of India comes. _
We try to ape the West; we try to
think that only the type of unity there
is in Great Britain and France ought
to be the unity which must be the stan-
dard here. .In India there has been a
historic growth. In our Constitution
there is the ideal of the Union of
States. We have embodied in our
Constitution that there are 14 great
languages of India. In which country
in the world have you this problem of
integrating 14 well-developed cultures
into one unity ? That is the problem.
That is a thing for which there is no
precedent in the world. That is our
special contribution to unity in India.
How arc we going to integrate them ?
Or arc we going to steam-roller them
into one ? In spite of unity, the es-
sence of unity, do we not have diver-
sity ? I am proud to be an Indian; I
am proud to be a Bengali. When Ben-
gal falls I feel that India is the poorer.
It is the same with every State. That
is why I feel that this merger move-
ment which is being extolled, which is
being put forward is an ideological
counterblast to the demand for linguis-
tic States. 1 think it is a reversal; it
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is a sad reversal. Why is it? Certain-
ly, if 1 was convinced that it stood for
the unity of India, for the economic
development of India or for the econo-
mic development of my region, 1 would
welcome it. Let us see what it really
means. =

Before 1 proceed further, I should
like to bring forward why we feel sus-
picious as to whether this merger pro-

al is going to be to the of

engal or Bihar or to the rest of India
and specially to the unity of India. It
has been stated that we have made cer-
tain false statements about Dr. Roy's
statement in Calcutta. I put before the
Lok Sabha an official West Bengal
aper. 1 am very much surprised that
on. Shri Barman should have stated
that we were not quoting the paper
aright or that we were misleading the
House. This is an official version of
a press conference which appeared
in every paper in the whole of West
Benlgal on the 24th January, 1956.
Earlier there had been an ugly scene of
a West Bengal Minister and West Ben-
al Congress demanding completely
antastic areas from Bihar and Bihar
stating that they want certain portions
of Jalpaiguri and certain other parts of
Bengal—fantastic claims. In that back-
round this is what Dr. Roy said.
question was put to him.

“Some people have given their
opinions on this issue. Some
leaders have said that this propo-
gal will be sucidial for West Ben-
ﬂl.“

He said that development would be
easier if it is in one State—in the case
of Ajoy Dam etc. Then another ques-
tion was put.

“The main fear is about numeri-
cal superiority, the fear is about
domination.”

Mark, the word used is domination.
In answer to that he said:

“In human affairs it is the quality
and not the quantity that counts.
One man can dominate 100 men,
provided he has the quality.”

A question was put about Assam :

“What is happening today in
Assam, because Bengalees are
minorities there.”

This was with reference to the Gol-
para  incident.
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Shri Barman (North Bengal—Reserv-
ed—Sch. Castes) : Will you kindly read
the latter portion of the same?

Shrimati Renn Chakravartty : Do you
want me to read the entire thing. I .
think T will not have the time but I shall
place it on the Table, [Placed in Libra-
ry. See No. S—57/56.] and let the hon.
Member and the Lok Sabha see it.

Dr. Roy's answer was:

“] know more about Assam than
you do. In Assam, 1 blame the
Bengalees for not asserting them-
selves. We were in minority in the
old Senate. We were only 12 as
against 88. But wecre we subordi-
nated? We asserted and we won in
every matter. It is the quality that
counts and, as I said, the Bengal-
ees who are in Assam, if they have
suffered from any disabilities, it
is because of their own sense of
frustration and lack of confidence.”

I do not want to deprecate anybody.
I do not want to say that there is this
idea of domination of Bengalees over
Biharis. 1 have also read some of the
discussions in the Bihar Assembly. I1do
not remember, the name—but an hon.
member 1 specifically remember, said :
What have we to fear ; we are 4 crores
and the Bengalees are 2 crores. What
does it show ? It shows the same feel-
ing. This will not bring about the unity;
it will bring about more disunity; it
will lead to a great deal of danger.

1 would also like to state what are the
arguments that have been brought for-
ward about this merger. It iz said we
will have economic development. 1 am
in the Power and Irrigation Consulta-
tive Committee of Parliament. I believe
it is said there that Inter-State River
Boards will be up to make for better
management of certain river projects
for irrigation and power. I say, have
we no central plans? But Dr. Roy
says that there was some difficulty
about the catchment area of the Ajoy
River. If you argue on this basis, then
the river Kosi starts in Nepal, and are
we going to bring in Nepal into India 7
There are fantastic arguments. These
are the beginning of Lebens raum,
which brought so much danger to Ger-
many. There is the question of mineral
resources. If we are not able to pro-

rly explore the mineral resources of

ihar, then, 1 say that in the context
of the unity of India, it is necessary
that we should have nationalisation of
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coal mines, The Centre must help and
Centre should help all the States of
India, entire India. The resources of
<oal and iron do not belong to Bengl;al
or Bihar only. They apply to the
whole of India. That is the national
outlook with which 1 would like the
Lok Sabha to consider this question.
Lastly, we talk about refugees. I am
more closely associated with the re-
fugees than many others in this House.
I admit that the refugee problem is a
national problem; it has to be tackled
at a national level, It is the Union
Government's responsibility to see that
those who have come from East Pakis-
tan and whose lives have been thwarted
because of partition are looked after.
It is the nation that has to look after
them, Today you are going to send
them to Mysore, Vindhya Pradesh and
all sorts of places. Do you propose to
bring all of them into this merger?
These are problems that you have to
<consider, We are Bhai Bhai. Who
says we are not Bhai Bhai? But, 1
believe that in keeping our identities we
will be able to grow more and more
united. What has been the progress of
our devclopment? What has been the
direction of our development during the
course of years when the British were
here and we were lumged together and
they were following the policy of di-
vide and rule ? At that time the Con-
gress advocated linguistic provinces.
But today my Congress friends say that
we do not have any need to have
linguistic provinces. To me it is a just
the contrary. When the British were
here, the idea of nationalism was not
integrated with the idea of your own
overnment. Today the idea of the
overnment is integrated with the idea
of nationalism, the idea of a welfare
State. That is why today we want
these areas to develop in such a way
that the people of the area become
more and more integrated with the Go-
vernment, they are able to understand
what you are telling them, and they are
able actually to participate in the same
government. That is the idea of de-
mocracy; that is the idea of national-
ism. That is why we say that this mer-
ger move cuts against the grain of the
national movement, s against the
tenets of <democracy. This is the idea
that the people of the soil should parti-
cipate in their own mother tongue in
the State for the government of India.
This is the idea opo the linguistic States.
How can you say that it goes against
unity 7 It does not go against unity. It
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is the unprincipledness which we have
applied in the reorganisation of the
States that has brought about so much
trouble,

Again I say let us not force this ty
of merger, unprincipled merger. Take
the question of jobs, what will happen ?
You will again apply double standards.
At one time you will tell us that the
question will be dealt with only on the
basis of qualifications. If it is on the
basis of qualiﬁcations, 1 can say that
the Bengalis will gain. At another time
you will say that it is on the basis of
the reservation of seats or at least on
the basis of the proportion of the popu-
lation. In that way, certainly Bihar
will gain, There will be friction bet-
ween the two. We know what had
happened before Pakistan was formed.
We know the bitter experiences of Mus-
lim League Politics—labour popula-
tion. When I heard Shri Gidwani talking
about the sorrows and about his ex-
periences of partition let me tell him
that the leading Muslim League paper
Azad in Bengal says that they are the
people who have welcomed this mer-
ger because by this they can tell the
people of Pakistan that they must agree
to the unitary constitution against
which the people of Pakistan are fight-
ing. Today Abdul Gaffar Khan is
fighting against the Pakistan Govern-
ment's decision; he is fighting against
this principle itself. Today we have
heard in the Lok Sabha impassioned
speeches tellin% us that the only way
to unity is to lump all Provinces toge-
ther. 1 would only like to quote here
what our great leader, Rabindranath
Tagore, said :

“India has tried to bind together
in close relationship even that
which was varied and different.
It is only possible to imbue with
unity that which is different by
recognising the difference and
giving its distinctiveness full
portunit% to develop and express it-
self with circumspect care. Just
by passing an Act and declaring
that all are one, unity is not
achieved. To estabilsh good rela-
tionship between those that are
different, the way lies in giving
them the right to independent de-
velopment. 1f you force unity
upon that which has distinctive-
ness, one day they must separate
and at that time of scparation that
explosion will bring trouble, death
and destruction.”
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That is why plead not for the putting
off of the implementation of the S.R.
C. Report but the application of princi-
pled linguistic redistribution of Pro-
vinces. Boundary disputes can easily
be settled. Let us meet together, let us
put our heads together and then the
question of boundary disputes can easi-
ly be settled. It is the principled ap-
proach that is wanted, not the idea
which many of my friends over here
have advocated of talking from posi-
tions of strength. Talking from a
position of strength in international
affairs is a dangerous thing. So too
here the idea of talking from positions
of strength is dangerous. Let us not
be forced into a position where again
the disastrous things that had happened
in Bombay will happen elsewhere. 1
feel that we are treading on very very
dangerous ground. Unless we apply
the principle of linguistic States which
has been advocated by the Congress—
and that is the direction in which our
. entire national movement and national
growth have led us today—we cannot
solve this problem satisfactorily. Let us
apply that principle, and if we stick to
that principle and not bring forward
various unprincipled arguments in or-
der to try and annex this territory or
that, if we can try and give the right
to the minority communities to live in
peace and in safety and guarantee them
their rights, I am sure that it is re-
distribution of the States on the basis
of languages, on the basis of culture,
which will weld together India into that
unity which is our distinctive trait, the
type of which has not been seen in the
rest of the world.

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): 1 wish
to say a few words touching some
of the observations made by hon.
Members in course  of this de-
bate. The Address delivered by the
President contains some mention of our
economic policy. It bhas some refer-
ence to the economic situation in the
country, it has to something about
the achievements of India in the course
of period of the First Five Year Plan,
and it also gives some indication of our
programmes for the Second Five Year
Plan period. On these subjects several
hon. Members have expressed their
viewpoints, asked questions and raised
doubts. Some others have expressed
deep appreciation of what has been
done. I welcome this expression of
opinion. My only regret is that
enough has not been said about the
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Plan; enough attention has not been
given to the Plan. Other things have
engrossed the minds of hon. Members
and those things are very important,
but 1 believe what we hope to do
through our Plan will ultimately count
for much more than all these things.

Acharya Kripalani (Bhagalpur cum
Purnea) : There will be a discussion on
the Plan separately.

Shri Nanda: Regarding the question
of a discussion on the Plan to which
Acharyaji has drawn my attention, I
wish to say that we were very keen
that discussion should take place at a
very early date. We hoped that this
draft outline of the Second Five Year
Plan which all Members have would
come up for discussion soon. It ap-
pears that owing to exigencies of the
business of the Lok Sabha, owing to
several other pressing cldims on the
time of the Lok Sabha, it is not going to
be possible to have this discussion soon.
Of course, the Plan is going to be dis-
cussed in the Lok Sabha before it be-
comes a Plan, but by that time this
draft might have developed into some-
thing bigger and the Plan as a whole
will be discussed of course. But what-
ever advantage we can take of this op-
portunity of expression of opinion by
hon. Members on various aspects of the
Plan and its contents will certainly be
useful to us in the process of making
the draft Plan which will later on come
up before the Lok Sabha. Therefore,
it is not my intention to take up the
time of the Sabha in expounding the
Plan, and giving its implications, but
certain points or certain observations
which have been made ought to be
clarified and I thought it was my duty
to clarify those doubts and answer
some of those questions. I am think-
ing of what Acharyaji stated on the
subject. He said that there is an in-
crease in the national income in this
period. There is an increase in produc-
tion. It may be so. But what about
the masses ; they do not appear to have
derived much benefit from it and there-
fore, what is the use of this Plan to
us? It is a very pertinent question,
So far as figures go, this volume and
the Address have given the barest facts
and those facts have certain meanings.
If agricultural production has increased
by 15 per cent. and industrial pro-
duction by 43 per cent. where have
these gone? The common man is
really very common and others, the
very rich people, are not very many.
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They are very few in numbers, There-
fore, if actually we have produced
more cloth, food etc.,, they have all
certainly gone to the common man. It
is not merely statistics ; I do not depend
upon statistics. We can look to the
facts of life. What is the common,
everyday experience of people ?

As everyone knows, we were cons
fronted with a serious food shortage.
Everybody said “What are you doing
if you arc not able to get rid of de-
pendence of foreign imports of food 7"
There was rationing; there were con-
trols and restraints in every direction.
Apart from any Yigures, therefore, one
proof of the success of the Plan should
be to ask : Have we got rid of those
conditions 7 I hope we have. In those
terms the answer is forthcoming. It is
also in terms of the expenditure incurred
in rural areas. Most of our people
live in rural areas. What have we
done for the rural areas? 1 find that
i the course of the last four years, out
of a total expenditure of Rs. 1318
crores, a sum of Rs. 623 crores was
spent on agriculture, irrigation - etc.
Apart from that expenditure on roads
and other social services is also in a
certain proportion distributed over the
rural areas too. The consumption of
foodgrains in the course of the last
four years had increased from 129
ounces to 14-9 ounces about two oun-
ces more. With respect to cloth it has
become 15 wyards from 89 yards.
These are basic things for the common
man,

1 can of course mention all that has
been done in the matter of improving
the drinking water supply in the rural
arcas, control of malaria and various
other things but these are details. But
the chief thing is that the direction of
the expenditure has been and was in-
tended to be very largely towards the
common man during this period.

Still, T will be told that the common
man suffers in so many ways today.
True. That is not denied; we know it
too well. It was never claimed that as
a result of what we proposed to do in
the five year' period, we would have
abolished poverty and brought econo-
mic sufficiency to.the country. That
was not the claim. That was not possi-
ble during this brief period. Whatever
we set out to achieve in this period has
very largely been achieved and that
has been, to a fair extent, for the bene-
fit of the common man, although the
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common man still suffers as was said, In
80 many ways his wants have not been
satisfied and his life is certainly below
the standards which may be consider-
ed the minimum. That may all be true.

It is in the same context that Shri
Asoka Mehta said that in this country,
while production was increasing on the
one side, there was stagnation in the
other sector. That is also true. It is
a vast country and the expansion on
account of the Plan has certainly creat-
ed a process of development and
change which might not have yet ex-
tended to all parts of the country and
to all sectors of the economy. Here
again, the limitation is that we made a
start after a long period during which
India suffered cumulative results of
negligence. We have made a start and
I am sure we have made a good start.
But if anybody points out the deficien-
cies, there they are; we know them.

Shri Asoka Mehta pointed out seve-
ral shortcomings in the First Plan.
What did he do? He took up this
volume and read out from various
paragraphs and chapters. That means
that we are fully aware and fully con-
scious of these deficiencies and short-
comings and we do not look to others
to know what those deficiencies are.
We welcome any information which
may help us in that way but we know
them and we propose to remedy and re-
move those shortcomings and defi-
ciencies.

In the same connection, Shri Asoka
Mehta told us that there was legislation
but implementation lags behind. It is
true in certain cases and for that pur-
pose it is quite certain that we have
to do much more to strengthen our
machinery of administration and to
create new agencies of administration
and mnew institutional arrangements
have to be made in order to achieve
those large objectives which we have
set before ourselves, particularly in re-
lation to the Second Plan.

The other question he asked was: “Is
it only the ruling party which is in-
terested in the success of the Plan 7.
No. A Plan of this size and magni-
tude, a Plan of this ambitious level is
not a Plan for a single party; it is for
everybody in the country. All parties
and sections of the community should
combine and co-operate to their utmost.
Then alone it is possible to achicve the
results which we anticipate in respect
of the Second Plan.
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Some other points were made by
some hon. Members. The question of
employment was stressed again and
again, Unemployment in the country
—we have not been able to do much
to improve the ition in that respect.
1 acknowledge the fact that unemploy-
ment has been a weak aspect of the
economic situation in the country. We
have been struggling to improve this
as much as possible. There are cer-
tain priorities. In the case of the First
Plan, the highest priority was, as I in-
dicated before, to have sufficiency in
food so that therc was no starvation in
the country and sufficiency of raw
materials so that our factories might
run to their full capacity. A good deal
of expenditure during that period,
therefore, was incurred in the rural
areas, for irrigation schemes and
things of that kind and also for the
basic development i.e. power, trans-
port, etc. So far as this expenditure in
the rural area is concerned, it will not
emerge in figures in the course of the
five year period. The estimate is that
jobs to the extent of 4'5 million would
have been created directly as a resuit
of the programmes and the activities of
the Plan. The creation of jobs in the ter-
tiary sector, trade, etc., is not included
in that figure. This has been done
during this period. As I pointed out, a
large part of the expenditure in rural
area is not reflected in the figures of
employment bhecause there is no way of
interpreting it in any precise terms.

[MR. DrputY-SPEAKER in the Chair]

More irrigation, more agricultural
production—that is there. But we can
only say that income has arisen in the
rural areas and also the scope for em-
}:loyment. It may largely in the
orm of reduction of under-employ-
ment. But that is also a matter
of very great importance to this
country because in this country—the
problem of unemployment is there, of
course, and to an extent in the urban
areas the unemployment of educated
persons—the much more serious pro-
blem is under-employment for very
very large numbers. Therefore, what-
ever we attempt and whatever we
achieve in regard to diminishing under-
employment ahould not be minimized.
It should be considered as an important
development, as an important achieve=
ment made. So, in connection with the
situation which we are facing now, it
is true that we have not been able to
solve the problem of unemployment in
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the course of the First Five Year Plan
period. Though it is difficult to make
n precise estimate it appears that we
were not able during this period to deal
with, to provide employment for the
entire labour force, the new labour
force that arose in the course of these
years. It looks like that.

Now, what was the remedy? We
have been trying to explore, to dis-
cover all remedies that may be available
to us for meeting the situation. The
immediate rcmedy i3 to step up the
level of investment to increase the scale
of development because ultimately it is
the level of investment and the tempo
of development which will create in-
creased employment. I am not un-
aware of the other fact that it is not
simply the amount of money that we
spend or invest that matters. It also

pends on the character of that in-
vestment. It is quite possible that in
heavy machine-building industries, large-
scale mechanised industries, we may
spend large amounts. 25,000 rupces
may be required to give employment
to one person, Therefore, having spent
4,800 crores of rupees also we may
find that we are not very much better
off in the matter of employment and
we have still a difficult problem to face.
Therefore it was necessary for us con-
sidering the conditions in this country,
while we have to strengthen the basis of
our economy, while we have to create
conditions which will endble this country
to move forward more rapidly later on,
we have also to think ofthosc people
in the country who today are in tﬁat
difficult and piteous situation. The re-
medy was to lay stress on cottage in-
dustries and the decentralised sector of
our economy.

An Hon. Member: Ambar charkha.

Shri Nanda: And Ambar charkha,
Very much more so. 1 shall explain
that also. Therefore, what did we do?
In the course of the First Five Year
Plan period all the money that we could
spend was just about 31 crores of
rupees on cottage industries and village
and small-scale industries. And now
what do we propose to do? In the
Second Five Year Plan period the pro-
posed expenditure is over 200 crores of
rupees. Now the Karve Committee Re-
port, that is, the report of a Committee
which was speccially assigned the task
of finding out what could be done in
this direction, has made proposals to-
talling up to about 265 crores of rupees.
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This 265 crores of rupees includes
working capital. We are going to pro-
vide 200 crores of rupees just for nor-
mal expenditure, exclusive of working
capital which may be more than Rs.
65 crores. What 1 am explaining is
that in relation to the needs for dealing
with the problem of unemployment the
best that could be thought of now is
being done, that is, through these vari-
ous recommendations. And that is not
all. We know that through these
means about B8 million jobs will be
created in the non-agricultural sector
and, as I said, in the agricultural sector
it is not possible to compute in any ac-
curate manner, though we believe that
‘with all the new irrigation and having
a certain basis for computation another
about two million people may also get
full time employment in the rural areas
also. So, on the whole, it will be pos-
sible in the course of these five years
to just provide employment opportuni-
ties to the new entrants in the labour
force. That is not enough. We are
still thinking of other possibilities of
finding more employment and I perso-
nally believe that the Ambar charkha
does provide the helpful possibility, It
holds out the promise of furnishing subs-
tantial new employment to large num-
bers of people in this country.  This
will be a very substantial addition to
the figures of employment that we.have
given in this PRlan. That is about em-
ployment.

Other things also arise. There is the
question of land reform. An hon.
Member, possibly it was Mr. Asoka
Mehta, said that we have made very
slow progress in the matter of land re-
form. The position of the agricultural
labour, he said remains what it was,
During the first three years of the First
Five Year Plan 1 too was feeling very
uncomfortable, conscious of things not
moving rapidly enough. But must
say that during the last two years, the
situation has improved a very
deal. I have got with me figures but
I would rather let that information be
shared will' the hon. }fembers later
on. Now ig general terms 1 may state
the position.

There are two major aspects of this
question of land reform—security for
the tenant and his share in the produce
of the land. In both these matters,
during the last two years particularly,
advance has been made fairly rapidly
and T can say that in many of the
States now, over a larger part of the
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country, security exists and steps have
been taken in the case of the other
States to improve the position of the
tenant. There is some protection ex-
tended to him and temporary measures
also have been taken; Ordinances have
been issued so that pending a proper
scrutiny into the problem—the tenants
do not suffer harassment.

So far as the rents are concemed, I
find that in about 40 per cent. of the
area of the country rents have been
reduced to one-fifth of the produce.
In about 60 per cent.—that is, 14
States—it has been reduced to one-
fourth of the produce. In another
four States, which covers 10 per cent.
of the area, the rent has been fixed at
one-third. It is true that we have
not attained a uniformly low level of
rents in all parts of the country. But
this advance is gratifying,

There are other aspects of land re-
forms. 1 do not propose to take up
the time of the House now for those
matters., Among other things which have
been urged in the course of this discus-
sion there was one matter on which one
might like to speak at length. But I
would like to resist that temptation.
That matter concerns the question of
the socialist pattern. An hon. Member,
Acharya Kripalani said : you are talk-
ing of the socialist pattern and you say
we have to wait for that till production
increases, till wealth increases ; then we
can think of the distribution side. I
think there was some misunderstanding
on that point. He was basing his re-
marks on something which he thinks the
President has said. I have gone through
the text of the Address again, and I do
not find any warrant for that kind of
inference, namely, the aspect of equit-
able distribution of social justice is to
wait till the country has become econo-
mically strong. That is not therc. The
President says :

S pM.

“We have a long way to go be-
fore we reach our objective of a
socialist pattern of society and the
national income has been raised to
an adequate level and there is
equal opportunity for all. But we
are \f‘e] set on the road to pro-
gress.

This is very clear and unambiguous.
Regarding these three things we have a
long way to go. That is true, but we
are well set on the road to progress in
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all these things. Maybe it is in different
l:ropoﬂions and in different ways.

may make it clear that it will be cer-
tainly a misinterpretation of our aims
and intentions even to entertain and
harbour any kind of doubt on that
score. To my mind, the priorities are,
firstly, employment. Before anything
else is done, everybody must be em-
ployed. What is Welfare State in this
country to a person who has no em-
ployment? What is increase in the
national income to a person who has
no income at all ? Therefore, employ-
ment comes first. Secondly, it 8 d be
production, because without increased
production, there cannot be progress.
After all, we do not want everybody to
be equally poor. That is not the aim.
We do not want to wait for making the
lot of the large masses of people better
before we have raised the national in-
come to a certain preconceived level.
That is not so. After all we want to
raise standards and that has to come
through increased production, The
idea of social justice and equality has
its place. We have to increase produc-
tion and we have to go to the utter most
in the matter of social justice. Every
opportunity has to be made use of for
that purpose and we should not wait
except for the consideration that the
idea of getting social justice and equal
distribution should not come in the way
of increase in production so that the
very ultimate objective should not be
defeated. That is all. But I have
never maintained that true social jus-
tice and establishment of greater equa-
lity do in fact come in the way of pro-
duction. We have to judge these pro-
posals on merits, but, &z and large, I
think every effort to make greater equa-
lity in the country is going to release
the energies and the initiative of
large num of people in the country
and will make for more production.
That is my stand in re%ard to the qltzer:-
tion which was raised by Acharya Kri-
palani

I learn—I was not present then—that
the hon. Member Shri Tulsidas said
something about the private sector and
the public sector. t is an attack
on the policy of Government from the
opposite side. What does he say ? He
" says socialism is all right, but you do
not expand the public sector; do not
have regulation; do not interfere with
the private sector. That is another con-
ception of socialism. It is true we are
not wedded to any kind of dogmatic
view about the socialist pattern. But
certain ends have w oe achieved. If
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these ends. could have been achieved
through the cndeavours and exertions
of Members likc my hon. friend Shri
Tulsidas, possibly the situation today
may not have arisen. But he believes
firstly on the achievements of the pri-
vate sector during this period. y
say that the private sector has done
very much better and the public sector
has failed. In the first place, on facts,
I do not admit that it is so. That pub-
lic sector is getting on its feet. We are
making a beginning and we are learning
to do things and in a large part of that
work we have succeeded and we have
done fairly well, and we are foing to do
better and better. Even if we have
failed in some ways, we are going to
do better later on. That is our deter-
mination and 1 am absolutely sure that
we are going to succeed in that. I have
been very close to the private sector—
on the labour side. I know all their do-
ing and their failings. 1 know that
although there are very good and capa-
ble people there, how much of the
other things go on there. In the public
sector, if a few rupees arc wasted,
somehow the whole world knows it, and
knows it day after day. But there, in
the private sector, lakhs of rupees may
be misused, but it does not come to
an%body‘s notice. All the same, it is
public money. It may be in the hands
of a private person. But it is the
nation’s resources which are being mis-
used. So, I say there is nothing at all
to fear about the public sector.

The hon. Member Shri Tulsidas made
the other plea that there should be no
regimentation. My conception of the
socialist pattern is not a regulated, regi-
mented, economic life of the country.
1 personally belicve that regulation and
regimentation should be kept down to
the minimum. Bug still, freedom to me
will not mean the freedom of a person
to starve and remain uncmployed. That
is no freedom. Therefore, when free-
dom and regimentation are being con-
trasted, I am going to say that star.
vation is not there, that unemployment
is not there, and if it could be achieved
to the fullest extent, it should be on a
basis of unregimented and unregulated
and uncontrolled oconomb'. Therefore,
the essence of the socialist pattern in
our mind is to develop the co-operative
sector and to decentralise the big units,
so that people could manage their own
affairs itl;msm:l]-;calfe units. I am ima-
ginin t kind of co-operative struc-
ture gm the country. Somebody men-
tioned it also, namely, why not manage
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(Shri Nanda] ] )
the factories on a co-operative basis. It
is quite possible. It 1s being, done in
Sweden, 1 saw some of the very big
factories thcre working on a co-opera-
tive basis.

Shri Syamnandan Sahaya (Muzaifar-
pur Central): In India also, there are
the sugar mills and the ginning mills,

Shri Nanda: Yes; it is being done.
More and more of it will be
done. I am not really very happy about
removing those few industrialists and
putting 1n their place a few officers. 1
do not think that is really a very much
better position. But we can devise ways
where the people’s participation even in
big things would secure a result.
There should be the delegation and dis-
tribution of not only wealth but also of
responsibility for the management and
administration of the economy of the
country.

I have dealt with some of the princi-
pal things which arose in the course of
the debate and, as Acharya Kripalani
pointed out, there are going to be fur-
ther opportunities for a very close dis-
cussion of the Second Five Year Plan.
So, 1 shall not take up any more time
of the House,

Shri Kamath: The opening week
of this session has cast a lengthening
shadow of gloom and sorrow over this
House. We have lost two of our great
colleagues ; the Speaker is reported to be
seriously ill, and let us hope and pray
that he will recover soon. It has cast
here sorrow and gloom. OQutside, the
atmosphere is ominous. The atmos-
phere is more surcharged with base
passions than at any time since 1947, If
we do not control this state of affairs,
1 am afraid there will be a blaze up, a
ﬂagg? in 1957, the aentenary year of
1857.

There is profound indignation in
Bombay and Maharashtra. There is
grave discontent in Tamilnad. There is
volcanic unrest in Orissa. There is
towering rage in Bengal. There is ex-
plosive irritation in the Punjab. There
1s peace of the grave in Goa and in
Jammu and Kashmir, that problem
State, the lights of civil liberty and fun-
damental human rights are being slowly
extinguished. Taking first Jammu and
Kashmir, one of our colleagues here,
Sofi Mohd. Akbar, was arrest-
ed and detained when he was on his
wavy to attend this session of Parlia-
ment. 1 am told he was beaten before
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he was arrested under the Preventive
Detention Act. He has been detained
under a harsh Act. It is almost a law-
less law that a citizen can be detained
for 5 years without the grounds being
supplied to him. In a recent case, the
Supreme Court commented upon this,
and they said it was not within their
power to do anything in the matter. It
is all because of lack of integration of
Kashmir State with India that this sort
of regime has been established in Kash-
mir. We want that the provisions of
the Indian Constitution relating to the
Supreme Court, Auditor General, Pub-
lic Service Commission, Scheduled
Castes, Backward Classes etc,, be ex-
tended to the Jammu and Kashmir
State forthwith and elections to the
State Assembly and Parliament held
under the supervision and control of the
Election Commission of India at the
earliest opportunity. The failure to
apply the constitutional provisions and
especially the authority of the Supreme
Court has given a handle to the State
Government to deprive the people of
their fundamental rights and civil
liberties with impunity.

Recently municipal elections were held
in Srinagar. In Kashmir the elec-
tions were held in midwinter, on
the 21st of January; and in Jam-
mu they will be held in mid-
summer, on the 15th or 16th April. It
should have been in the reverse way.
The elections should be held in Jammu
in January and in Srinagar in April.
That would have been more reasonable,
but deliberately the elections were held
like this. The municipal elections were
held after 18 years and they were held
in this manner. The Act provided for 45
Members for the Srinagar Municipality;
but, it has been recently amended and
there is provision for only 15 Members
in the Srinagar MuniiiEalily for a po-
pulation of nearly 2 lakhs. In Jammu
also, the same number of 15 is provi-
ded for, thgggh it has only a popula-
tion of 80,000. Many of the voters—
there were woman among them—were
revented from going to the polling

ths and were ¢ven beaten up. Beat-
ing has become such a common feature
in Jammu and Kashmir. We have not
forgotten how our colleague, Shri
Asoka Metha, was assaulted in Srinagar
last year. I am told there are 7 bridges
and 7 Bakshis in Srinagar. One Bakshi
is, of course, the Prime Minister. He
is really the Chief Minister, but he is
wrongly dubbed as Prime Minister.
There cannot be two Prime Ministers in
one and the same country. India is the
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only country which has the unique dis-
tinction of having two Prime Ministers;
there is no other country in the world
with two Prime Ministers. There is
another Bakshi in charge of the Peace
Brigade. The third Bakshi is in char,

of “big business” in Jammu and Kash-
mir, and the fourth one is going to be
the Municipal President in Srinagar.
Unless Parliament intervenes in the
affairs of Jammu and Kashmir, I am
afraid it will grow from bad to worse
in that State, It will become more and
more difficult for that State to be com-
pletely integrated with the rest of India.

I referred to the peace of the grave
in Goa. The Goa liberation movement
has been completely sabotaged by the
Government, whose apathy and in-
difference have become supreme. I will
recall what happened in the last ses-
sion. When Portugal was about to ce-
lebrate the Portuguese conguest of
Macao 400 years ago, the Chinese I’re-
mier Chou En-lai protested against it
through the British Governor _ at
Hong Kong. But, in respect of Goa,
our Prime Minister said, “We cannot
do anything about it, because we have
no relations with Portugal.” China has
no relations with Portugal, but still
China protested against it with success.
But herc the Prime Minister did not
even protest against the celebrations.
Yesterday we heard the Parliamentary
Secretary say that the Egyptian Em-
bassy official was denied access to the
prisoners in Goa on the ground that
they were not Indian nationals. But, do
we accept this position 7 If we accept
it, it would mean that Goa is a part of
Portugal. We accept that Goa is not
part of India which is the Dulles
Cunha thesis, That is what we do;
otherwise, we would have protested
against the Portuguese authorities re-
fusing permission to the Egyptian Em-
bassy official to see the prisoners in
Goa, and we would not be sitting quiet
like this doing nothing about the matter.
I will have 1o say more about it when
the foreign policy debate comes up.
am racing against time, and I do not
want to dilate on any one particular
matter.

The worst aspect of the political pic-
ture in the country today is that demo-
cratic traditions are not being promo-
ted; their wth are deliberately ham-
pered. ile we are running after
global glamour, we forget that our
home fires are_ becoming dimmer and
dimmer. The Prime Minister has been
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a very good salesman of Panch Shila
in the world market and many coun-
tries have subscribed to it. One of the
biggest countries, U.S.S.R. also accept-
ed the Panch Shila recently, but through
the Communist Party Congress held at
Moscow a few days ago, the U.S.S.R.
declared first that the Cominform
would continue to function and second-
ly that their aim was to make commu-
nism a world system. Do they really
accept co-cxistence ? Co-existence po-
stulates and presumes that there are dis-
parate political, social and economic
systems. Definitely co-existence pre-
sumes that proposition. How can they
subscribe to it and also say that their
aim is to make communism a world
system ? 1 suppose they have gone
back to the Trotsky thesis, after re-
pudiating Stalin. Therefore, we should
take all these professions of Panch
Shila by other nations with more than
a grain of salt. I do not know how far
our Government has becn taken in by
the various declarations of certain coun-
tries regarding Panch Shila. I hope
the Prime Minister will take a lesson
from what happened at the recent Party
Congress in Russia. The one-man cult
is developing in this country and we
should take a lesson from what has
happened and is happening in Russia.
In his megalomania, at Amritsar recent-
ly, to the Prime Minister, what his own
party did was a good enough thing, but
when some other pa id it, 1t be-
came a “tamasha”. If it is his party, it
titillates him, but if it is any other ;mrty,
it irritates him, That is very unfortu-
nate and that is a danger signal. We
are straying from the democratic path.
In live issues like Goa and States Re-
organisation other partics have not been
taken into confidence, and they have
not been consulted. In passing, 1 may
refer to another matter. In those demo-
cratic countrics which we know, a
Minister against whom there is even
suspicion of some scandal, resigns.
Here, not only has no Minister resign-
ed, but the jeep and allied scandals
have given birth to a new Minister,
a roving Minister without portfolio who
flies from China to Chicago in search of
and promotion of Panch Shila.

wish that this roving Minister or
some other collcague or the Prime
Minister himself had gone to Bombay
or Orissa last month. The Prime Min-
ister, instead of yesterday, should have
gone to Bombay last month and tried
to bring about peace and harmony in
Bombay. He went yesterday which
was not at all verv necessarv. He had
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[Shri Kamath]

gone to see some tamasha. If he had
visited Bombay and Orissa last month,
he would have served a national pur-
pose.

On this States Reorganisation issue, I
am not personally much excited. Fer-
mit me to strike a personal note, 1
have no pride, or prejudice or passion
on this linguistic issue. My mcther
tongue is Konkani; I learnt Kannada at
school. I know Marathi. I have been
elected from a Hindi constituency. I feel
equally at home in any part of India,

Mr. Deputy-Speaker: The hon,
Member read at Madras and knows
Tamil also.

Shri Kamath: Very little. All langua-

8 arc equally dear. But I would be
ailing in my duty to my colleagues in
the Lok Sabha and thousands of com-
rades outside if I do not state what the
stand of the party to which 1 have the
honour to belong, the Praja Socialist
Party, is,

First of all, permit me to say that
the way in which the ruling party has
gone about this matter has really been
responsible for all the tragedy in Orissa,
Bombay and in the rest of India. They
have made a mess of the whole matter.
Right from the day when, before the
report was out the Prime Minister and
the Home Minister, 1 believe, declared
at some public meeting or press meeting
or in some other connection that the
unanimous - recommendations of the
Commission will be accepted by the
Government, to the latest newfangled,
escapist, diversionary proposals for
these mergers of States, there has been
no consistency. It has been vacillation
in excelsis. The Prime Minister in his
first broadcast in October said that he
was surprised at some of the recom-
mendations.* In his broadcast of the
16th Januuz, he invoked the Blessings
of the Buddha, and said that that was
an irrevocable plan as if the Govern-
ment had any power under the Consti-
tution to take final decisions in this
matter at all. It is completely uncons-
titutional and ultra vires of the Consti-
tution that the Prime Minister should
have broadcast as decisions of Go-
vernment the proposals of this four-
man committee, two Pandits, one Mau-
lana and a Dhebar.* These four peo-
ple arrogated to themselves not
merely the powers of the Government,
but also of Parliament. I understand that
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these conclusions were broadcast with-
out even a formal meeting of the cabi-
net, and were palmed off as decisions
of the Government. Therefore 1 say
that these decisions so-called, which are
really proposals, are ultra vires of the
Constitution.

This has been bedevilled,—I am re-
ferring to the States Reorganisation
proposals—by an original evil, an omen
in the sky. The Constitution Amend-
ment Bill to expedite reorganisation,
was taken up when there was a lunar
eclipse. 1 do not want you to take it
very seriously, but to just note it
Secondly, the States Reorganisation de-
bate commenced when there was a
solar eclipse. The shadows of these two
eclipses have been cast on the entire
matter. Whatever may be the other
reasons these too may have had little
effect. From Bombay and Orissa
I have got reliable documents to show
that it was the police who prevented
and then provoked peaceful demons-
trations and processions in the streets.
If the streets are not meant for peaceful
processions, what are they for? Are
they for the Ministers to drive along in
their limousines, the traffic being s
ped, or held up? If the streets could
not be used for peaceful processions in
a democratic set up, democracy would
go to the wall. You make a mockery
of democracy if you prcvent the people
from taking out peaceful processions. It
is thc police who used tear gas and
provoked the people and used the lathi
and the bullet. The Prime Minister in-
voked the blessings of the Buddha.
Perhaps, Buddha did not bless. It is
the fashion to invoke the name of the
Buddha and of Gandhi time and again.
It is like the old Hindi saying, adapting
it, in all humility, I may say—

W F q@ T qoe
g F iy e wvdr

Here, the Prime Minister has written
a very lengthy Forewardtoa book b
Professor Dinkar, The book is entitled,
Sanskriti ke Char Adhyaya. Here he
says something which is very opposite
in this context.

“It is extraodinary how our pro-
fessions run counter to our prac-
tice. We talk of peace and non-
violence and function in a different
way. We talk of tolerance and

*Expunged as ordered by the Chair,
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construe it to mean our way of
thinking only and are intolerant of
other ways. We proclaim our
ideal of a sthitaprajna but we act
on a far lower Jalane and a grow-
ing indiscipline degrades us as indi-
viduals and as a community.”

And he goes on to say that we shall
continue to suffer from this split per
sonality if we do not reform ourselves.
Here Buddha's name was invoked, and
even the President's Address ends on
this Buddha note, but the number of
firings resorted to by the police in Bom-
bay has beaten the blackest record of
British imperialism—one hundred fir-
ings in one day.

Shri Raghavachari (Penukonda): 114.

Shri Kamath: And on the morning
before the Prime Minister's broadcast,
not after but before the broadcast was
made, 600 persons were arrested in
Bombay City. In Orissa where our col-
leagues Shri Sarangadhar Das and Shri
Deo were arrested, people were takin
out a peaceful procession. First of all,
Congressmen including the Chief Min-
ister egged on the people to stage this
demonstration. The wife of the Con-
gress Chief Minister of Orissa has des-
cribed the police firing as thought-
less and pitiless. And after our
colleagues here Shri  Sarangadhar
Das and Shri Deo, were detained
they filed a petition in the High Court.
The High Court gave Government time
to frame charges against them. It was
only when the Orissa Government said
they had no charges against them, that
they were released. And this state of
things is going on.

I would conclude now in one or two
minutes, unless you let me continue to-
morrow.

. Mr. uty-Speaker : He has already
had 20[:1rnutes.

Shri Kamath : No, Sir. Fifteen.

Mr. Deputy: r: 1 am noling
down the time. The hon. Member start-
ed at 5-10.

Shri Kamath : 5-15. Other colleagues
have taken half an hour.

Mr. -Speaker : He has already
taken Zl{:.]‘pn.lizutm. Let him take two
minutes more.

22 FEBRUARY 1056

by the Presisient 708

Shri Kamath : I have the greatest res-
pect for my leader Acharya Kripalani
and my able colleague Shri Asoka
Mehta. While -1 hold the view that
nothing would be lost if we postpone
the question of States reorganisation,
yet, if the ?ucstion is taken up, our
party stands for reorganisation of States
on a linguistic basis subject to consi-
derations of viability, economic devslop-
ment and administrative efficiency, Our

arty also stands for the creation of

aharashtra with Bombay as its capi-
tal. As regards the Punjab, our party
stands for the creation of three States,
Punjabi-speaking, Hindi-speaking and a
separate Himachal Pradesh, with a com-
mon Governor, a common High Court,
a common Public Service Commission
and a common cadre of services. And
we have suggested that so far as the
boundary disputes are concerned, the
most effective, the most popular and
the most acceptable solution would be
to hold a plebiscite in the areas concern-
Do not arrogate to yourself the
right, whether it is the four-man com-
mittee or the Congress Party, to decide
it. Let the people decide it in a demo-
cratic manner as to wherc they want
to go.

I would conclude on this note, that
arliamentary democracy is in peril.
e ruling Tﬁarty is putting party above
country. e party is putting itself not
merely above the country, but it is
putting itself above Parliament. Parlia-
‘ment session was orginally scheduled, 1
understand, for the Ist February be-
cause it was going to be a long session
but because there was a session of the
Congress, that famasha in Shaheed-
naﬁar, they postponed it to the 15th
February after the Congress session.

Mr. Degnty-.'ipealnerz Parliament
started on the 15th.

Shri Kamath : Originally it was sche-
duled for the 1st February, a tentative
decision had been taken.

Shri A. M. Thomas (Ernakulam):
Was there any such schedule ? Where ?

Sbri Kamath: 1 will not mention
names here, but that is my information.
The Congress scssion was originally to
be held in January. Then floods came
in the Punjab and therefore it was post-
poned to February. Thercfore, Parlia-
ment was also postponed. The party
is thus taking precedence over country
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and over Parliament. The small cau-
cus, the clique to which Acharya Kri-
palani referred to is taking decisions on
vital national issues. The biggest na-
tional issue at present is being decided
in this way. I would therefore appeal
to all parties, and particularly to the
ruling party which is responsible for
the deterioration in the political and
economic situation during the last year.
That party should make up its mind
whether it is going to be a democratic
party or an autocratic, and authorita-
rian, a dictatorial party. Will it invite
other parties even now, it is not too
late, to a round table conference—I] do
not know if the Prime Minister believes
in a round, square or a multi-angular
table—for deciding this pressing pro-
blem of States reorganisation. If it
does not do that, the Opposition will
take it that the Prime Minister is not
interested in promoting real democracy
in this country and that will be a bad
augury for the country.

And finally, may 1 say it is no use
invoking the names of Buddha and
Gandhi, It is a piece of sanctimonious
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humbug if you go on invoking the
names of Buddha and Gandhi when
your practice i3 contrary to your pro-
fessions. In the language of St. Paul
it is just ‘sounding brass and tinkling
cymbal’. Let us not take their names
in vain. Let our pratice conform to
our professions, with the tenets of
Buddha and Gandhi. Let it not be said
by generations later on, by history, that
just as Buddhism left India, so also
Gandhism, because of this Congress
party, because of the practice of these
Ministers here, their misdeeds, mal-ad-
ministration, their inept handling of
affairs, had to find a home outside India.

Deputy-Speaker: Dr. Sinha.

Dr. S. N. Sinha (Saran East) : Mr. De-
puty-Speaker, Sir.

Mr. Deputy-Speaker: The House will
now adjourn.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday the
23rd February, 1956,

5-38 p.M.
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CoLuMns CoOLUMNS
MOTION FOR ADJOURN- 571-74 (4) Prevention of Food Adul-

MENT

In view of the statement

made by the Prime Mini-
ster, the Deputy-Speaker
withheld his consent to the
moving of adjournment
motions given notice of by
Shri K. M. Vallatharas
and Shri M. 8. Gurupada-
swamy regarding the incur-
sion by the Pakistan Army
into the island of Chhad Bet

teration Rules, 1955, publi-
shed in the Ministry of
Health Notification No. S.
R.O. 2106, dated the 12th
September,1 ? 55 under sub-
section (2) of section 23 of
the Prevention of Food
Adulteration Act, 1954.

(5) A copy of cach of the
following papers, under
Article 151 (1) of the

in the Rann of Kutch. Constitution-——
PAPERS LAID ON THE 574-76 (a) Appropriation Accounts of
the Defence Services for the

TABLE

(1) A copy of the agreement

dated the 14th May, 1954,
entered into between the
President of India and the
Government of Jammu and
Kashmir under Article 306
of the Constitution as appli-
ed to Jammu and Kashmir
by the Constitution (Appli-
cation to Jammu and
Kashmir) Order, 1954.

(2) Acopyof the agreement

dated the 14th January,
1956, entered into between
the President of India and
the State of Jammu and
Kashmir under articles 278
and 295 of the Constitution
as applied to Jammu and
Kashmir by the Constitu-
tion (Application to Jammu
and Kashmir) Order, 1954.

(3) A Notification No. AR

/
IINPS?I(IO)' dated the 17th

ovember, 1955, together
with the Explanatory Note,
under sub-section (3) of sec-
tion 5 of the Indian Aircraft
Act, 1934, making certain
further amendment to the
Indian Aircraft Rules, 1937.

year 1953-54 and Commer-
cial Appendix thereto.

() Audit Report, Defence
Services, 1955 (including
Report on the Appropria-
tion Accounts of the De-
fence Services and the Com-
mercial Appendix there-
to for the year 1953-54).

(6) Jute Textiles (Control)
Order, 1956, published in
the Ministry of Commerce
and Industry Notification
No. S5.R.0. 326, dated the
15th February, 1956, under
sub-section (6) of section
3 of the Essential Commo-
dities Act, 1955.

(7) A copy each of certain
further statements contain-
ing replies to certain
memoranda received from
members in  connection
with Demands for Grants
(Railways) for 1955-56.

(8) A copy of the West Bengal
Weekly, dated 26th Jan-

uary, 1956.
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CoLuMNs

REPORT OF COMMITTEE -~ .
ON PRIVATE MEMBER'S 576
BILLS AND RESOLU’S
TIONS PRESENTED

Forty-fourth  Report was
presented.

ELECTION TO COMMITTEE 577

The motion to elect two
Members to serve as mem-
bers on the Delhi  Develop-
ment Provisional Authority
was adopted.

GIPN—S. Lino—7 Lok Sabbam7-11-56-—=840,
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CoLuMns

MOTION ON ADDRESS BY 577-710
THE PRESIDENT

Further discussion on motion
on Address by the President
was continued. The discus-
sion was not concluded.

AGENDA FOR THURSDAY,
23RD FEBRUARY, 1956.

Presentation of the Railway
Budget  and further
discussion on Motion on
Address by the President.



